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SEVENTEENTH REPORT OF THE COMMITTEE ON PETITIONS

(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Pelitions, having been authorised by the
Commitiee to present on their behalf, this Seventsenth Report (Seventeenth Lok Sabna) of
the Committee o the House on the representation of Shii Yogesh Sarda alleging
consideration of ineligible bidder, i.e., Mfs. Mehta Tubes Limited by Mazagon Dock
Shipbuilders Limited by awarding of Contract(s) and Tender(s) for procurement of Cu-Ni

Pipes and Copper Pipes of Project P15B and other important issues related therewith.

9 The Commitiee-considered and adopted the draft Seventeenth Report at their sitting
held on 8 February, 2021.

3. The observations/recommendations of the Committee on the above matters have

been included in the Report.

\

NEW DELHI; DR. VIRENDRA KUMAR,
) Chairperson,
Commiltee on Petitions.
8 February, 2021
26 Pausa, 1942 (Saka)
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REPORT

REPRESENTATION OF SHRI YOGESH SARDA ALLEGING CONSIDERATION OF
INELIGIBLE BIDDER, i.e., Mfs., MEHTA TUBES LIMITED BY MAZAGON DOCK
SHIPBUILDERS LIMITED BY AWARDING OF CONTRACT(S) AND TENDER(S) FOR
PROCUREMENT OF Cu-Ni PIPES AND COPPER PIPES OF PROJECT P15B AND
CTHER IMPORTANT ISSUES RELATED THEREWITH.

Shri Yogesh Sarda submitted a representation dated 3.7.2020 alleging consideration
of ineligible bidder, i.e, M/s. Mehta Tubes Limited by the Mazagon Dock Shipbuilders
Limited by awarding of contract(s) and Tender(s) for procurement of Cu-Ni Pipes and
Copper Pipes of Project P15B and other important issues related therewith (Annexure 1),

2. The representationist, in his representation infer-afia stated that he came to know
that a Technically Disqualified Bidder was qualified by the Mazagon Dock Shipbuilders
Limited, a Government of India Undertaking of the Ministry of Defence, for supply of Cu-Ni
Pipes and Copper Pipes of Project P15B. Since procurement in the Defence from
technically and financially disqualified bidder would tantamount to compromising with the
security of the Nation, it is more a serious matter rather than qualifying any disqualified
bidder In tendering process by adopting favouritisim. \

3, The representationist has also alleged that it is a violation of the Guidelines and
Instructions of the Government of India and the Central Vigilance Commission, New Delhi,
as well. The representationist, therefore, requested to intervene and take suitable action in

the matter,

4, The Committee on Petitions took up the representation for examination under
Direction 95 of the Directions by the Speaker, Lok Sebha. Accordingly, the representation
received from Shri Yogesh Sarda was forwarded to the Ministry of Defence (Department of
Defence Production) and the Mazagon Dock Shipbuitders Limited for furnishing their initial
comments on the issues raised therein,

5, In response thereto, the Ministry of Defence (Depariment of Defence ProdUction)
vide thelr communication dated 27 July, 2020 while forwarding the point-wise submission of
the Mazagon Dock Shipbuilders Limited dated 17.7.2020 on the issuesfpoints raised in the
representation, stated as under:-

e f e




"The issue has been examined by the Ministry and it has emerged that M/s. Mehta
Tubes Limited has been gualified by Mazagon Dock Shipbuilders Limited (MDL) after
due diligence. Addilional time was provided by MDL as stipulated to all Vendors fo
submit documents which were deficient as per tender requirements. MDL has
submitied that M/s, Mehta Tubes Limited was able to submit all requ:red documents
in the given time and had met all Qualification criferia.”

6. The point-wise comments of the Mazagon Dock Shipbuilders Limited as forwarded
by the Ministry of Defence (Department of Defence Production) vide their communication
dated 27.7.2020, on the issues/points raised in the representation are as under:-

"a) We have scrutinised the tender file and found that technical scrutiny of the bids

(b)

(c)

(d)

(e)

(7

and qualification of offer of Mfs. Mehta Tubes Limited was carried out in
accordance with tender provisions only. The allegations made by Shif Yogesh
Sarda were factually incorrect.

The Tender Number and Tender 1D is correct buf the Bid 1D of M/s. Mehta
Tubes Limited is 352480 submitted on 26.12.2019.

Clause 3(a) Section of the Tender indicates only the documents a bidder
should submit along with their offer. it doss not have any provision of rejection
of bid in case any of the document a bidder fails to submit along with their offer,

Bid Rejection Criteria is indicated in the subsequent Clauses divided in fo two
parts, viz., ‘Categorical Rejection Criteria’ and 'Liable Rejection Criteria’, Clause
5(a) & 5(b)

Bids not complying tender terms of 'Categorical Rejection Ciiteria’ are
straightway rejected.

As regards fo the bids nol complying with 'Liable Re;ecﬂon Criteria' are
provided certain time generally not exceeding three weeks period to submit
deficient documents, withdraw unacceptable deviations if any, provide
clarifications on the documents submitted, sfc. Based on tirgency of items

under purchase, the time fimit is given uniformly to alf the bidders to comply

with the deficisncies.




()

(h)

(i

(7

k)

(m)

(n)

(0)

The bid of M/s. Mehta Tubses Limited was falling under 'Liable Rejection
Criteria’ hence the firm was advised fo submit the deficient documents and the
same were received from the firm within specified time fimit,

Post submission of the sald documents, bid of M/s. Mehta Tubes Limifed was
gualified.

As per Tender Clause d(b)(1} of Section-l, bidders are given an opportunity fo
submit deficient documents with a purpose to incufcate competition in the
bidding process.

I the bidders whose bids were incomplete were advised fo submit deficient
documents within stipulated time else their offer is liable for rejection. M/s.
Mehta Tubes Limited was one of such bidders, later on, submitfed Audited
Balance Sheet of 2018-19 and the same was scrutinised by the Authority
before qualifying their bid.

Since non-submission of Audited Balance Sheet along with offer itself was not
falling under 'Categorical Rejection Criteria’, M/s. Mehta Tubes Limifed was
given time to submit the same within specified time post tender opening.

The present bid is for supply of Cu-Ni pipes and Coppesr Pipes. Neither the PQ
criteria nor the Bid Rejection Criferia indicates that bidders who have not

+ supplied Cu-Ni Pipes would be rejected.

It is a general instruction fo the bidder fo submit order copies and their work
completion certificates with reference to the items/services similar to the
fendered requirement,

Non-subrnission of PO copfes and work done certificates along with offer was
not falling under ‘Categorical Refection Criteria’. Therefore, as per Tender
Clause b(b)(i) of Section-I, deficient documents were obfained from the firm
post tendering and within stipulated perfod. Such opportunity was given o all
the bidders whose bids were incompiete. This was done for observance of
equity and equal opportunity to all participating bidders.

M/s. Mehta Tubes Limited has submilted a copy of PO No.MGL/C&P/
4600004426/2017-18/PFP dated 06.02.2018 placed by M/s. Mahanagar Gas
Limited of vafue Rs.58,11,600/ and along with work completion cerlificate vide
e-mail dated 04,03.2020.

A



(p)

(q)
ty

(s)
(1)

(%)

M/s. Mehta Tubes Limited have supplied Copper Pipes fo the Mazagon Dock
Shipbuilders Limited ifself against PO Nes.3050002838 cated 09.10,2019
(Value: Rs.13,88,568~) and PO No.3050002474 dated 01.11.2018 (Value:
Rs.8,26,920/-).

M/s. Méhta Tubes Limited also supplied Cu-Ni pipes to MDL agamsi PO

No.3030001157.

Hence, as per commercial pre-qualification criteria, MDL had PO copies along
with Work Completion Certificate of value Rs.80,27,088/ as against PQ
requirement of Rs.22.50 lakh for the last three years period.

Firm was, therefore, qualified by the Tender Scrutiny Committee.
As per tender Clause No.3 (a) (vilf) of Section |, bidders were to submit the

confirmation of having read and understood the Insfructions indicated at
Section | and mandatory ferms and conditions mentioned at Section I,

During scrufiny of the offers, firm was asked vide e-mail dated 31.01.2020 to

submit the said declaration and the same was submit ied by the firm on same
day vide e-mail dated 31.01.2020.

As per the requirement, bidders had fo submit the PO coples of supplies of Jast
03 years instead of similar stipplies.

Hence, as per commercial pre-qualification criteria MDL had PO copies aleng
with work completion cetlificate of value Rs.80,27,088/- against requirement of
Rs.22.50 lakh from Mfs. Mehta Tubes Limited.

As per clarification mentioned above, it is explicitly clear that the lender was
svaluated in accordance with tender terms and found meeting all PQ critera

hence accepted.”

7. During the detailed examination of the issues/points raised in the representation and
on the basis of the comments of the Ministry of Defence (Department of Defence
Production) and Mazagon Dock Shipbuilders Limited, the Committee desired to know as to
whether the Ministry have ever noticed that Clause 5(a) and (b} have been ingeniously
‘drafted, which do-not convey the same meaning o the Bidders as it has now been
submitted before the Committee and if so, the procedural improvements proposed o be
introduced by the Mazagon Dock Shipbuilders Limited, in their Tender Documents. by

-




removing all such deficiencies and ambiguities. The Minisiry of Defence (Depariment of
Defence Production), in their written reply, submitted:~

8

"The ‘Categorical Rejection Criterfa’ stipuleted in Clause 5(a) and Liable for
Rejection Criteria’ under Clause 5(b) are incorporated in the Tender document in
accordance with the Guidelines of Purchase Manual of the Organisation.

The terms falling under 'Categorical Refection Criteria’ are the basic requirements of
the Tender such as, fimely filing of Tender on e-portal, submission of EMD,
acceptance of provisions of PPP Make in India and dealing with the debaired

 bidders, efc., which are applicable for total compliance and are non-negotiable.

Therefore, bids not complying tender terms of 'Categorical Rejection Criterfa’ are
straightway refected, '

The terms falling under ‘Liable to Rejection Ciiteria' are for the information,
observance, adherence, compliance to the fender terms for which opporiunities are
provided fo the bidders/reconciliation measures are taken for acceptance of the bids
towards promoting the compefition and bringing economy in procurement
Straightway rejection on the non-compliance of the terms under 'Liable fo Rejection
Criteria’ may likely fo result into procurement on non-competitive basis and may be
classified restrictive also. Therefore, bidders are informed in advance in the respect
of these binding conditions in the Tender and they are given optimum opportunity
during technical evaluation to bring them techno-commercially at par prior to opening
of price bids. As such the bids falling under 'Liable fo Refection Criteria" are provided
certain time generally not exceeding thres weeks period to submit deficient
documents, withdraw unacceptable deviations, if any, provide clarifications on the
documents submitted, efc. Based on urgency of items under purchase the time limit
is given lo all bidders to comply with the deficiencies.

in case any of the bidders have any queries abouf any of the Tender Clause(s)
including Clauses 5(a) & 5(b), they were free to confact the concerned Authorities
whose contact details are mentioned at Tender Clause 17 of Section . This Clause
specifically states that bidders should contact the concerned Authorities in case of
any clarifications. No bidder has raised any querles/raised clarifications on refeired
isstie.”

When asked by the Committee about the number of bids received by the Mazagon

Dock Shipbuilders in response to Tender No. 1600000822 for the procurement of Cu-Ni
Pipes and Copper Pipes of Project P15B, the Minisiry of Defence (Department of Defence
Production), in their written reply, submitted:-

R
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"Total 10 numbers of bids were received by the Mazagon Dock Shipbuilders in

response fo Tender

Pipes of Project P158."

No. 1600000822 for the procurement of Cu-Ni Pipes and Copper

9. The Committee, thereafter, desired to know the relevant details about the numbers
of firms which were categorised to be falling under 'Liable Rejection Criteria’ andfor the
'Categorical Rejection Criteria, besides Mis. Mehta Tubes Limited. The Ministry of Defence
(Department of Defence Production), in their written reply, submitted -

'Besides, M/s, Mehta Tubes Limited, Tollowing ning (09} firms were also categorised
to be falling under 'Liable Rejection Criteria’. One (01) firm was faling under
Categorical Rejection Criteria:-

Firms falling under 'Liable Rejection Criteria’

Si
No.

Name of the Firm

Beficiencies noticed in the Bids ]

1,

“M/s Antriksh Metal

Gorporation

Firm did not submil make of pips, manufacturing
process, details of previous supply, "draft  Qualify
Assurance Plan (QAP). Firm quofed deviafion fo
warranty period.

Mfs Eckhardt Steel & Alloys

Firm did not submit make of pipe, manufacturing
process, detaifs of previous supply, draft QAP.

M/s Fuji Technical Services

Firm did nol submit make of pipe, manufacturing
process, details of previous stpply & draft QAP.

Firm has quoled deviation fowards Eddy current fest
and NES standard for dimensions of pipe which was not
acceptable fo MDL.

M/s Jaydeep Tubes PV,
Lid.

Firm did not submit make of pipe, manufacturing
process, clause wise compliance of TSP, draft QAP.

M/s Max Forge

Eirm did riof submit make of pipe, manufacturing }
process, conformity cerfficate duly filled, signed and
stamped, deviation form duly filled in, clatise-wise
compliance to TSP, details of previous supply and draft
QAP.

Y




6 | M/s Mehta Tubes

Firm did not submit make of pipe, manufacting
process and draft QAP.

7. | Mis Mercure Metaf & Alloys

Firm did not submit make of pipe, deviation form, duly
fifled in, clatise-wise compliance of TSP and draft QAP.,

8. | M/s Multimetals Lid.

Firm did not submit make of pipe, manufacturing
process, clause-wise compliance of TSP and draft QAP

8. | Més Vishwa Corporation

Firm did not submit make of pipe, manufacturing
process, conformity  certificate duly filled & signed,
clause-wise compliance of TSP and draft QAP.

Firms falling under 'Categorica) Rejection Criteria’

1. | Mis Samyang Metal Ind.
Co. Lid., Busan

Firm did not submit EMD nor submitted valid document
which enfities EMD exemption,

10.  On being enquired about the detalls of time given to the Firm(s) falling under the
Liable Rejection Criteria’ to submit the deficient documents, the Ministry of Defence

(Department of Defence Production), in t

heir written reply, submitted.-

"Technical Negotiation Committee (TNC) who has been entrusted for fechnical
scrutiny, evaluation of bids, assessment of Technical acceptance/refection gave

optimum time and opportunity

fo all the biaders to obtain further clarifications/

confirmation on submitted documents,

The details are as under:-

S, Firm “Date of Issuing advisory fo the Firm for Date of submitting deficient
No. | submisslon of deficient documents documents by the Firm
1. | M/s Antariksh 16/01/2020 (First infimaion) , 23/01/2020 (Fimm conveyed heir
Metaf Corporalion _ new email-id)
21701/2020 (Reminder-),

documents)

| 28/07/2020 (Additional 7 days time

23/01/2020 (e-mail id provided by vendor was | requested by the firm for submission
incorract hence queries resent on new id) of documents),

28/01/2020 (Additional time granted) | 31201/2020 (Firm submitted  their

clarifications but did not submit any

3170172020 (Clarifications sought on submitted | document)
documents and reminded to submit deficient

Q670272020
(Clarifications & documenis parfially

_’__‘7— —




03/02/2020 (Reminder to submit dealership
certificate, removal of deviation)

06/02/2020 (Reminder for dealership

| cerfificate, PO copies, draft QAP)

10/02/2020 (Reminder)
13/02/2020 (Reminder)

received)

05/02/2020 (Firm stated that lhey
are dealer of M/s, Shree Exirusion
Lid, Okla but did nol stubmit any
document.)

No response from firm. Neither
submitted any  documents nor
asked for additional fime.

M/s Eckhardi Steel
& Alloys

16/01/2020 (First infimation for documents &

clarifications)
29/01/2020 (Reminder)

31/01/2020 (Clarifications soughf on submifted
documents and reminded fo submit deficient
documents)

20/01/2020 (Clarifications provided,
doctiments pending)

31/01/2020
(Documents partially received)

04/02/2020 {Submitted clarifications/ |
documents)

13/02/2020 : MDL reminded the firm fo accept
standard payment terms

03/03/2020 : Firm was advised to submit work
completion certificates (WCC) for the POs
submitfed.

26/02/2020 (Verification from Manufacturer | 28/02/2020
about Dealership) (verification of dealership received
from manufacturer)
W Efi fecimical | 1670172020 (First infimation for documents & | 2000172020
Services clarifications) {Additional time requested)
23/0172020 (Reminder) 24/01/2020 (Clarifications provided,
' documenis paitiafly received, firm |
28/01/2020 (Firm was advised fo withoraw | indicated testing deviafions against
deviations and submit pending documents) T5P)
31/01/2020 (Clarifications soughf on submifted | No  response from firm. Neither
documents and reminded fo submit deficient | submitfed any documents nor asked |-
documents) for additional fime.
11/02/2020 (Reminder)
M/s Jaydeep Tubes | 16/01/2020 {First intimation for documents & | 1640172020  (Received  fechnical
Pyt Ltd clarffications) documents)
31/01/2020 (Clarifications sought on submitfed | 06/02/2020
documents and reminded fo submit deficient | (Clarifications & documents
documents) : recefved)

13/02/2020  (Standard  Payment
Terms accepted.)

04/03/2020 (WCC receivad)




]

M/s Max Forge

1610172020 (First intimalion for documents &

|| elarifications}

2170112020 (Reminder-f)

27/01/2020 (Reminder-fi}

2810122020 (Reminder for balance doctments,
queries on submitted documents)

31/0172020 (Clarifications sought on submitfed

documents .and reminded to submif deficient
documents),

28/01/2020 (Clarifications &
documents partially received)

28/01/2020 {Firm confirmed that PG
capias are nof in their name)

No response from the Firm.

1700172020

6. | Mis Mehita Tubes | 16/01/2020 {First infimation for documents &
Lid. clarifications) - (Clarifications &  documents
recejve)
3140172020 (Clarifications saught on submitted
documents and reminded to submit deficient | 310172020 (Clarffications &
documents) deficient documents received}
03/03/2020 : Firm was advised fo submif work | 04/03/2020 (WCC recsived)
completion cerfificates (WCC) for the POs
submitted.
7. | Més Mercure Metal | 16/01/2020 (First intimation for documents & | 19/01/2020 (Received technical
& Alloys clarifications) clarifications & documents)
31/01/2020 (Clarifications sought on submitied | 04/02/2020 (Received)
documents and reminded fo submit deficient
documents) 0440372020 (WCC racd)
0340372020 : Firm was advised fo submit work
completion cerfificates (WCC) for the POs
submitfed. :
8. | M/s Multimetals 16/01/2020 (First infimation for documents & | 2140172020 (Received)
Lid. clarifications)
31/01/2020 {Clarifications sought on submittad | 03,02.2020 (Received)
documents and reminded fo submit deficient
doctiments).
9. | M Vishwa 16/01/2020 (First infimation for documents & | 23/01/2020 (Partial documents &
Corporation clarifications} clarifications received)
21/31/2020 (Reminder) 110272020 (Clarifications/

23/01/2020 (Reminder for balance documents)

310172020 [Clarifications sought on submitted
documents and reminded fo submit daficient
doclments).

documents received. Firm  didn't
agree fo some of the fender ferms
(viz., Warranly clause, Performance
Bank Guaranfee clause, Secuily
Deposit clause)

0




10. | M/S Samyang
Metal, S.Korea

T Categorically rejected since offer received without EMD. J

11, On being further enquired about the details of documents submitted by Mis. Mehta
Tubes Limited, after falling under the category of 'Liable Rejection Criteria’, the Ministry of
Defence (Department of Defence Production), in their written reply, submitted:-

“1)  M/s. Mehta Tubes Limited was asked vide e-mail dated 16.01.2020 to submit
the following fechnical clarifications/pending documents as follows, by

20.01.2020:-

(a) Details of Make of Pipe; Manufacturing Process and Draft QAP.

(b) Bidder Nature of Business, i.e. whether Manufacturer/ Authorised
Dealer.

(e} Supplied pipes be of standard length of 5.0 ta 6.0 meters.

(d) Pipe supplied should nof be more than one year old from the date of
manufacturing. '

(e) Whatever tests have been asked in the TSP would be covered in Mill
TC. If any test not covered in Mill TC, then bidder has fo carry out those
tests separately and submit test report for the same.

() Al Cedificates as per TSP would be submitted in original. If original
cerificates canhot be produced, . then all cerfificates shall be
aitested/authenticated by manufacturer,

(g Submission of QAP to MDL for approval within 01 week from date of
receipt of PO. Any comment received from MDL shall be attended within
01 week after receipt of comment. Any delay in resubmission of QAP
after receipt of comment would be on suppliers account, -

(h) Requesting Bidder .to indicate the earfiest possible defivery period (in
weeks) from the date of QAP approval for all yards separately. '

(i) Confirmation that fems supplied should be quaranteediwarranted for 24

monih after delivery of item or 12 month post commyjssioning of ship,
whichever is fater,




(2} Mfs. Mehta Tubes Limiled vide e-mail dated 17,01.2020 submitied the
technical clarifications and pending technical doctuments,

(3} In addition fo above, M/s. Mehta Tubes Limited was also requested for the
following clarifications/ documents vide e-mail dated 31.01.2020.

(a) Audited/certified balance sheet, Profit/ Loss account for FY 2018-19,

{b} Confirmation of having read and understood the instructions to the
bidder indicated at Section | and mandatory terms and condifions
mentioned at Section 11,

() Declaration of Local Content.

(d) Acceptance of Price Variation Clause as per the Tender.
(4)  Firm submitted above stated documents on 31,01.2020.
(5)  WCC for PO copies were asked on 03.03.2020 and received on 04.03.2020."

12, The Committee, thereafter, specifically, enquired as to whether Mfs. Mehta Tubes
Limited, had submitted the Work Completion Certificale(s) with reference to the
items/services similar to the tendered requirement as required under Clause 3(a)(iv) of the
Tender Document, the Ministry of Defence (Department of Defence Production), in their
written reply, submitted-

"The present tender was for supply of Cu-Ni pipes and Copper Pipes and value of
supphies of Rs.22.50 lakh during the last 3 years alongwith completion certificate was
sought under commercial criteria. The PO copies submitted by Ms. Mehta Tubes
were of value Rs.22.15 lakh as against requirement of Rs.22.50 lakh. Firm was
advised on 03.03.2020 to submif additional PO copies if any with WCC. Firm on
04.03.2020 submitted additional PC copies of value Rs,58.11 lakh with WCC."

13, When the Committee desired to know about the value of Cu-Ni Pipes supplied by
M/s. Mehta Tubes Limited, against PO No.3030001157, the Ministry of Defence
(Department of Defence Production), in their written reply, submiitted that the value of Cu-Ni
pipes supplied against PO No, 3030001157 is Rs.3,28,190.40 pius taxes.

— [y



14, The Commitiee, thereaftet, desired to know the relevant details and the action taken
by the Authorities concemed on the reports of malpractices in the procurement and
awarding of contracts and tenders by the Mazagon Dock Shipbuilders Limited. In response
thereto, the Ministry of Defence (Department of Defence Production), in their written reply,
submitted:- '

" DL is having established procurement system and sound mechanism for
grievance redressal and checks & balances for monitoring, procurement and
awarding of contracts and tenders as per Purchase Manual Guidelines. There is no
report of malpractices since last two years in the organisation. Also, continuous
measures for systemic improvements in procurement processes are being taken
from fime fo time to improve transparency and minimise ambiguity.”

15, On being asked by the Commitiee as to whether there are any instances of refiring
senior officials from the Mazagon Dock Shipbuilders Limited, joining lucrative posts with the
Private Companies/Firms with which they had commercial dealings during their service in
MDL, the Ministry of Defence (Department of Defence Production), in thelr written reply,
submitted:- |

i is observed from the records that Relired Admiral R K Shrawat ex-CMD has
joined Naval Group Indle, Commander P R Raghunath, ex-D(S) has joined M/s. L&T
and Shri A.J Das, ex-ED(SB-D) has joined Shoft Shipyard PVi. Lid., after their
refieving from MDL.

.Retired Admiral R K Shrawaf was Chairman & Managing Director from 28/02/2012
and superannuated from MDL on 31712/2016. He joined M/s. Naval Group india on
0470172018 which was beyond the peried of one year specified in DPE Guidelines
under the head "Restriction on post retirement employment”.

Commander P.R. Raghunath was Director Shipbuilding from 2011 to Feb 2017. He
resigned from MDL on 27/02/2017 and joined M/s. L&T on 02/04/2018 which was
beyond the perfod of one year specified in DPE Guidefines under the head

dil
]

"Rasiriction on post retirement employment

Shii. A.J. Das was GM (Design), GM (QA) and ED (SB-Design), f.e., below Board
i avel Executive. He served MDL from 04/09/1980 and superannuated from MOL on
31/12.2018, He has informed MDL in March 2019 that he is keen fo fake up an
employment -in M/s. Shoft Shipyard Pvi. Ltd. He was not involved with any
commercial dealings with M/s. SSPL during his service in MDL.

g




Note: Rule position on Restrictions on top level execufives of Public Sector
Enterprises (CPSEs) joining Private Commercial Undertakings after refirement is
attached (Annexure fl)."

6. The Ministry of Defence {Deparfment of Defence Production) vide their
communications dated 27.7.2020 and 16.11.2020 submitted as under:-

"{a) The said Tender is cancelled and scrapped on 17 Alrg 2020 as L1 bidder Ms.

(b)

(c)

Mehta Tubes Limited formally informed vide email dated 13.07.2020 about their
inabifity fo accept/execute the order at quoted price citing the reason of
increase in raw material price. :

In addition to M/s. Mehta Tubes Limited, Shri Yogesh Sarda had also submitted
the representation in Lok Sabha against M/s. Mercure Melals & Alloys Pvt, Lid,
for same Tender on 03 July, 2020, which was received in MDL on 31 July,
2020. | :

... The infirmities in the inifial submissions by the firms fell under the ‘Liable to
Rejection Criteria' and thus the firms were not refected at the outset itself for
non-compliance, as refection at this sfage would have restricted the number of
vendors and hindered the procurement on competitive basis, Further, MDL has
informed that the said Tender has now been cancelisd....."

7. In connection with the comprehensive examination of the instant representation of
Shri Yogesh Sarda, the Committee on Petitions took oral evidence of the representatives of
the Ministry of Defence (Department of Defence Production) on 28 December, 2020. During
the oral evidence, the representatives of the Ministry of Defence (Department of Defence
Production) while reiterating their earlier position in the matter, deposed before the
Committee as under:-

(i

(i)

(i)

The said tender is cancelled and scrapped on 17 August, 2020 as L1 bidder
Mis. Mehta Tubes Limited formally informed vide e-mail dated 13.07.2020
about their inability fo accepl/exscute the order at quoted price citing the .
reason of increase in price of raw material, '

The work of the Project which is already undsr progress has nbr been
hampered dug fo canceflation of this Tender as the same was meant only for
additional requirements.

Ernest Money deposited by the M/s, Mehia Tubes Limited has been forfaited
- |i2, -




and the said Firm will not be able to participate in the Tender process for the
next 3 years,
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OBSERVATIONS/RECOMMENDATIONS

Need for improving the Tender process in Mazagon Dock Limifed

18.  The Committee on Petitions, Lok Sabha while examining the representation of
Shri Yogesh Sarda alleging consideration of ineligible Bid‘der, i.e., M/s. Mehta Tubes
Limited, by the Mazagon Dock Shipbuilders Limited, by awarding of Contract{s) and
Tender(s) for procurement of Cu-Ni Pipes and Copper Pipes of Project P15B, have
meticulously analysed fhe preliminary comments submitted by Mazagon Dock
Shipbuilders Limited, wherein, it Was categorically stated that M/s. Mehta Tubes
L.imited was considered for giving contract in accordance with the tender provisions
and the allegations made by the representationist were factually incorrect. The
Committee also painstakingly put together the initial comments with the subsequent
" detailed comments received from the Ministry of Defence as well as Mazagon Dock
Shipbuilders Limited in response to the structured List of Points formulated by the
Committee on Petitions and forwarded to them for furnishing of appropriate
response, wherein, it was surreptitiously stated that the said Tender was cancelled
and scrapped as the L1 bidder, namely, M/s. Mehta Tubes Limited formally informed
about their inability to accept/execute the order at the quoted price citing reason of

increase in price of raw material,

19.  The Committee also note that that Clause 3(a), Section-l of the Tender
indicates only the documents that a Bidder should submit along with their offer. it
does not have any provision of rejection of bid in case any of the document, a Bidder
fails to submit along with their offer. The Committeé further note that the firms who
had not submitted various technical details, viz., the make of pipe, manufacturing
process, details of previous supply, clause wise campliance of TSP, draft Quality
Assurance Plan {QAP), quoted deviation to warranty period, conformity certificate

duly filled, signed and stamped, deviation form duly filled in, etc., and the firms who
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had quoted deviation towards Eddy current test and NES standard for dimensions of
pipe which were not acceptable fo the MDL were placed under the 'Liable Rejection

Criteria'.

20. In the aforementioned chronology, the Committee also find that Mfs. Mehta
Tubes Limited had been shortlisted by Mazagon Dock Shipbuilders Limited for the
supply of Cu-Ni Pipes and Copper Pipes of Project P15B;: Since all the Bidders whose
Bids were incomplete, were advised to submit deficient documents within stiputated
time and Mfs. Mehta Tubes Limited was also one of such Bicdlder, later on, submitted
the audited Balance Sheet of 2018-19 within the stipulated time and had met all the
qualification criteria and the same was scrutinised by the Authority before qualifying
their Bid.

21.  Going into tﬁe various technical aspects of the Tender Document and the
Bidding Process, the Commitiee also find that the bid rejection criteria is broadly
divided into fwo paris viz. 'Categorical Rejection Criteria’ and 'Liable Rejection
Criteria' and Clause 5{(a) & 5(b) are incorporated in the Tender Document in
accordance with the Guidelines of the Purchase Manual of the Organisation. The
aspects falling under the 'Categorical Rejection Criteria" are the basic requirements
of the Tender, such as, timely filing of Tender on e-portal, submission of EMD,
acceptance of provisions of PPP Make in India and dealing with the debarred bidders,
etc., which arle applicable for total compliance and are freated as non-negotiable. The
Bids not complying with the terms of the Tender relating to 'Categorical Rejection
Criteria’ are straightway rejected. The aspects falling under the ‘Liable to Rejection
Criteria’ are for the information, observance, adherence, compliance to the terms of
the Tender for which ahpropriate opportunity are grovided to the Bidders so that
recongiliation measures are taken for acceptance of the Bids towards promoting the

competition and bringing economy in the entire procurement process. Straightway




rejection on the non-compliarice of the terms under the 'Liable {o Rejection Criteria’
Icould result in pr'ocurehent on non-competitive hasis and could also be classified as
restrictive. [n such cases, Bidders are informed in advance in respect of these
hinding conditions in the Tender document and they are given optimum opportunity
during the technical evaluation to bring them techno-commercially at par prior fo

opening of price Bids.

22, Despite the fact that bid rejection criteria is divided into two parts, viz.
'Categorical Rejection Criteria’ and 'Liable Rejection Criteria’, the Committee are of
the considered view that there should be clear distinction with respect to the Bid
rejection criteria in terms of 'Cat-ego'ri'cal Rejection Criteria’ and 'Liable Rejection
Criteria’ in the Tender document so as to avoid any misinterpretation or ambiguity
amongst the Bidders. The Commitiee aléo observe that Clause 5(a) and 5(b) have
been ingeniously drafted, which de not conﬁéy the same meaning to the Firms‘wha
are participating in t.he Tender process, In order to obviate the impasse of awarding
the contract to a specific Firm and thereafter, rescinding the Tender which is not a
welcome " step for a premier defence-related Organisation like Mazagon Dock
Shipbuilders Limited, the Committee would like to recommend that the Purchase
Manual should be formulated in a discernible manner and should not contain such
technical terminology which could atherwise be mentioned in a simple manner so

that the entire Tender Process is hassle free and more bidder friendly.

23,  While acknowledging the need to improve the entire Tender Process system as
enumérated in the General Financial Rules as amended, the Committee also
recommend the Ministry of Defence (Department of Defence Production) to make the
enfire Tender Process System fransparent, seif-contained and hassle Ifree which
would enable the bidding Firms to understand the Inherent Terms and Conditions of
the Tender unambiguously. The Committee further recommend the Ministry to

7
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explore the modalities of evolving a uniform Tender Process System, while keeping
in view all the stipulations as enumerated in the Chapter on Tendering Process of the
General Financial Rules as amended to be foliowed by all the Organisations/PSUs
under the ad.ministrative control of the Ministry, The further consequential action(s)
taken in this regard should be informed to the Committee within three months from

the presentation of this Report to the House.

Penalty Clause to be incorporated in the Tender Document in case the successful
Bidder deviates from the Terms of Confract

24, The Committee hote from the submission made by the Ministry of Defence
(Department of Defence Production) that the Mazagon Dock Shipbuilders Limited is
having established procurement system and sound mechanism ,fof grievances
redressal and checks & balances for monitoring, procurement and awarding of
contracts and tenders as per their Purchase Manual Guidelines. The Commiftee also
" note that various measures for systemic improvements in procurement process are

being taken, from time to time, to improve transparency and minimise the ambiguity.

25.  Notwithstanding this, the Committee are dismayed to note that the entire
Tender Process which ultimately led to scrapping of the said Tender on 17 August
2020 on the premise that the L1 Bidder, i.e., Mis Mehta Tubes Limited had vide email
dated 13 July, 2020 informed about their inability to accept/execute the order at the
quoted price citing the reason of increase in raw material price which has resulted in
wastage of resources on the one hand and the probable rigors which they have to
face while re-tendering for procurement of specified items for Project P15B on the
other hand. The Committee, therefore, urge the Ministry to go through all the related
facts to arrive at a logical conclusion to the effect that had the Committee on

Petitions not taken up the instant representation for detailed examination, Authorities




of Mazagon Dock Shipbuilders Limited would have awarded this Tender to Mis. Mehta
Tubes Limited.

26.  On the aspect of withdrawing of any Firm who has heen awarded the Tender,
the Committee are of the considered view that in case the successful Bidder deviates
from the agreed terms after the award of the Contract, it would result in wastage of
resources of the Government machinety and unnecessary financial burden on the .
public exchequer, hesides causing avoidable delay in completion of the reguisite
worklprojects. Therefore, in order to put a check on the non-serious Bidders or the
Bidders who have been participating in the Tender Process just for the sake of
participation, in an Organisation of strategic importance having connotation of
National Security, the Committee, therefore, recommend that there should he
‘stringent punitive Clause in the Tender Document to be scrupulously followed by all
the Organisations/PSUs under the Ministry of Defence {Department of Defence
Production). The Committee would like to apprised of the steps taken or proposed to

be taken in this regard within three months from the presentation of this Report to

the House.

NEW DELH; DR. VIRENDRA KUMAR,
8 February, 2021 Chairperson,
26 Pausa, 1942 (Saka) Committee on Petitions.
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Dated: 03.07.2020
From:
Yogesh Sarda,
C/o Amit Tyagi,
6, New Govind Nagar,
Shahganj, Agra-10

To,
Hon'ble Chairman,
Committee on Petition Loksabha,

Parliament House,
New Delhi-1

Sub: Petition of ‘Humble Petitioner against consideration of ineligible bidder
~ M/s Mehta Tubes Limited by M/s Mazagon Dock Shipbuilders Ltd {A
Government of India Undertaking) in the procurement of 90/10 Cu Ni

Pipe & Copper Pipe for Project 15B

Hon'ble Sir,

[ have come to know about qualifying a Technically Disqualified Bidder by M/s
Mazagon Dock Shipbuilders Limited, a Government of India Undertaking in the
Ministry of Defense, Since, procurement in the Defense from technically and
financially disqualified Bidder would tantamount to compromise with the
Defense of the Nation, it is more a serious matter rather than qualifying any
disqualified Bidder in tendering process by adopting favouritism. Therefore, I
am constraint to approach your kind honour to infervene in the matter.
Accordingly, the humble petitioner submits as under:

1. That a tender bearing Bid Id 351805, Tender Reference No, 1600000822
and Tender ID 2019 MDL_79970_1 was floated by M/s Mazagon Dock
Shipbuilders Limited, a Government of India Undertaking for procurement
of 90/10 Cu Ni Pipe & Copper Pipe for Project 158, in which the last date
for submission of bid was 07.01,2020. :

2. 1t is pertinent to mention that under the said tender document, the Bidder
was required to submit following documents as part of Techno Commercial
Rid, in addition to other docurments:

“Section 1, Page No. 1!
Para 3 (a) :
(ii) -Audited/certified balance sheet, profit/loss account for past three {03)
years.
(iv) Order copies & their work completion certificate with reference to the
iterns/ services similar to the tendered requirement.
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(v) Confirmation of having read and understood the instructions to the
Ridder indicated at Sec I and mandatory terms and conditions mentioned at
Sec IT”.

Further, under the said tender, the bid rejection criteria has been provided
under Clause 5 of the Tender, wherein other than criteria for rejection of
bid, following criteria of rejection has been provided under Clause 5(b):

“(iv) Bidders not complying the Pre-Qualification criterfa stipulated in
tender /TSP,
(xvi) Bids received without pre-qualification documents where required as

per the tender. . B _
(xxi) Any deviation w.r.t. Section I and Section II of Part-A of the Tender.

A copy of tender document is annexed herewith and marked as Annexure-
A,

. That a Bidder namely M/s Mehta Tubes Limited participated in the said
bidding process. It is pertinent to mention that in accordance with the terms
& conditions, the Bidder was required to submit certified Balance Sheet for
past 03 years {i.e, 2016-17, 2017-18 and 2018-19) as the bid was floated in
December, 2019. However, the Bidder instead of submitting audited balance
sheets for the past 03 years, submitted balance sheet for 2015-16, 2016-17
and 2017-18. Therefore, the Balance Sheet and financial accounts for 2018-
19 was not submitted by the Bidder. Thus, the very condition for
submission of requisite documents was not fulfilled. However, the
Authorities ignored it and qualified the Bidder against the explicit terms 8
conditions of the bid document.

. That present bid pertains to supply of Cupronical Pipes, which is specialized
product for Defense. Therefore, the tender condition required from Bidder to
submit “order copies and their work completion certificates with reference to
the items/services similar to the tendered requirement”. The Bidder M/s
Mehta Tubes Limited submitted only PO copy of Cupronical Pipes at Page
No. 61-70. It is pertinent to mention that the said PO is neither signed nor
starnped thereby it loses its' significance. Further, no Work Completion
Certificate has been submitted by the -Bidder. This significant
disgualification criteria has been ignored by the Authority for the reascns
best known to them. However, it is undisputed fact on record that the
Bidder has not submitted Work Completion Certificate, as required under
Clause 3(a)(iv) of the Tender Document. However, the Authority failed to
notice this major ineligibility of the Bidder and gqualified a disqualified
Bidder.

. That the Bidder required to submit confirmation for having read and
understood the instruction to the Bidder. The Bidder M/s Mehta Tubes
Limited has not complied with this important condition, However, the said
ineligibility was ignored by the competent Authority.
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6. That under the bid rejection criteria, it was clearly mentioned that Bidders
not complying pre-qualification criteria, not submitting pre-qualification
documents and any deviation with reference to Section [ & Section II of
Part_A of Tender shall be liable to be rejected. Accordingly, the Bidder M/s
Mehta Tubles Limited was required to be straightway rejected technically.
However, without proper verification, appreciation of documents, the Bidder

M/s Mehta Tubes Limited was declared technically qualified.

7. That undet pre-qualification criteria, appearing under Section-IIl {Page 13 of
95 of Tender Document), the commercial /financial criteria was “The value of
supplies during last 03 years should not be less than INR 22.50 Lakhs.
Order copies to be submitted elong with its completion certificate”. It is
neediess to say that in the light of the fact that Bidder Company has not
submitted duly signed PO and Completion Certificate in respect of
Cupronical Pipes, the Bidder should have been declared failed in
commercial /financial criteria, in accordance with the aforesaid conditions.
However, this important disqualification criteria was ignored by the
respective Authority to declare the above Bidder as technically qualified for
the reason best known to the concerned Authority.

8 That the Tender Inviting Authority could have verified the aforesaid facts

and disqualification from the documents submitted by the Bidder with its
tender. However, the tender documents were not evaluated sertously and
the technically disqualified Bidder M/s Mehta Tubes Limited was declared
as qualified against the guidelines on tender issued by Government of India
and Central Vigilance Commission. '

It is, therefore, most humbly submitted that the matier may kindly be taken up
and suitable action may kindly be ordered inasmuch as the consideration of
ineligiple, disqualified Bidder in any procurement process is violation of the
guidelines and instructions of Government of India as well as Central Vigilance
Commission, New Delhi. Further, evaluation of any Bidder in any Government
of India Undertaking particularly under the Ministry of Defense shall be viewed
seraiousl'y.

Kind regards,

Yours sincerely,

pionlt

{Yogesh Sarda)

Phone: 8209566976

Email: sardayogeshé976@gmail.com

Encl: As above
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IEIEER ETIE
TENDER ENQUIRY
CEARIECY|
[WEB TENDER]
faer ¥ /Tender No 1606000822 faraTmT/Department P 158 COMMERCIAL
W TR /Purchase Exec. Krishna P Adhikari F ATEFTO/Purchase Exec.  Krishna P Adhikari
REL ‘i o TIATY ¥/ Telephone No 23763399
e O /Fax No 2377182302
T US/BE-Mail kadhikari @mazdock.com
3T 9./ Tender No 1600000822
T fafaV Tender Date 03.12.2019
e €= F R Tender Closing Date 24.12.2019
— & elenho fAToer ¥7 B9 7 ¥H %/ Tender Closing Time  14:00:00
Jflelephone ot g
E, FLUHH] F./RFQ No 2170000932
| E-¥=/B-Mail
fAfa=T g/ Tender Fee wRs 0.00
FATAT THA/EMD Amount : FRs  180,000.00
7§ fae 9% Rif¥ sfiv ¥H4/Pre Bid Meeting Date & Time ~,00:00:00
Rfirer @rey 1 AT T g9a/Tender Opening Date & Time  25.12.2019,14:00:00
seaTer derwt fAT B/0ffer should be valid up to 21.06.2020
LT STHT/Security Deposit 5.00 %"ﬂlﬁ&%’ 7= F/PO value
I8 3% ST /Perf. Bank Guarantee 10.00 %aesr T HI/PO valve

( AP R 3 FAT AR A At B S | Gl w3 B w13 ST §fiT varare F I 40T B A7, 49 AR #1 9, Aae gew

T7 T F AT 47 [T U7 areynay @ arvd wieaE a

Kindly read and refer relevant termy & conditions for further details. Do ensure to Quote Departurent Name, Perchase Executive § Name, Tender
Number, closing date & tifte and REQ Number in your Quotation & related correspondence |

Dear Sir/ Madam ,

9T /SUB:~ MANUFACTURE & SUPPLY OF 90/10 CU NI PIPE & COPPER PIPE FOR Y-12704, Y-12705, ¥-12706 &

Y-12707 OF P15B SHIPS

meﬁmﬁ'ﬁﬁrﬁ%@wﬁﬁﬁmwﬁﬁaﬁfﬁﬁfﬁ%ﬁﬁaq yfrRTaTeRs &) Tl weretl 7 ( | -1
atARY - ATere AYell T AT 1| e ae ) et S w )
Mazagon Dock Shipbuilders Limited (MDL) invites Competitive —Bid from reputed Supplier for the following in TWO BID
system ( Part - | Techno - Commercial Bid & Part - || Price Bid ).

w. et / AT T AT / T I ICREER
S5L.No. Material / Service Details Quantity / unit Delivery Date
00100 grodT |/ Material Number :-  1100000000000025135 130.00 Metex 28.02.2020

90/10 CuNi Pipe

vy aut/Material Description "PIPE: 90/10 Cu NL#DIMENSION: (15 NB) 20 OD X 1 THK,

Page: ~fas=d.




ATIRT 4/ Tender No:- 1600000822 fRfeT {8/ Tender Date:- 03.12.2019 S U @/RFQ Now- 2170000932

. HTH / A e TR/ 5T argid farfa
SL.No. Material / Service Details Quantity / unit Delivery Date
STD LENGTH : 5-6 MTRS,#CLASS :PN10,SOLID DRAWN ,SEAMLESS & ANNEALED.
HCONFORMING TO NES 779 PART Il /BS 2871 PART IICN 102."
TSP No./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDE DOCUMENT FOR TSP 'Y12704-102-1'IS ATTACHED FOR TENDERING PURPQSE
Q200 aradT €./ Material Number :- 110000000000009518 250.00 Meter 28.02.2020
90/10 CulNi Pipe
AT guiw/Material Description :"PIPE: 50/10 Cu Ni, #DIMENSION: (32 NB) 38 X 1.5THK, STD
LENGTH : 5-6 MTRS#CLASS :PN10.S0LID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART [ /BS 2871 PART IL CN 102."
TSP No./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/102 ]
TSP REV : REV.NO.0
TSP DATE: 24/06/2013
HARD COPY ENCLOSED _ _
FDF DOCUMENT FOR TSP 'Y12704-102-1'15 ATTACHED FOR TENDERING PURPQSE
0300 TR €./ Material Number - 110000000000009519 90,00 Meter 28.02.2020
80/10 CuNi Pips
FTT Avi/Material Description "PIPE: 90/10 Cu Ni., #DIMENSION: (40 NB) 44.50D X 1.5
THK. STD LENGTH : 5-6 MTRS #CLASS : PN10.SOLID DRAWN,SEAMLESS & ANNEALED.
HCONFORMING TO NES 779 PART III /BS 2871 PART II CN 102."
TSP No./ Ref No {as attached)..- TSP NO : MDIL/DR/P15B/PIPES/102
TSP REV ; REV.NO.O
TSP DATE: 24/06/2013
HARD CQPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
1400 H‘I“T’ﬁ ¥./ Material Number - 110000000000009520 " 775,00 Meter 28.02.2020
90/10 CulNi Pzpc
|roaft F9f/Material Description "PIPE: 90710 Cu Ni., #SIZE : (50 NB) 57 OD X 1.5 THK, STD
LENGTH : 5-6 MTRS#CLASS PN i0. SOLID DRAWN SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART 111 /BS 2871 PART II CN 102."
TSP No./ Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REY ; REV.NO.0O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
1500 ATt €./ Material Nurmber - 110000000000009522 270.00 Meter 28.02.2020
90/10 CulNi Pipe

Tt #ufa/Material Description :"PIPE: 90/10 Ca Ni#DIMENSION: (80 NB) 88.9 0D X 2.5
THK, STD LENGTH : 5-6 MTRS.#CLASS : PN10. SOLID DRAWN,SEAMLESS & ANNEALED.

—ak -
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Afaer 9/ Tender No- 1600000822 TA413e7 {df9/ Tender Date:- 63.12.2019 S H/RFQ Now- 2170000932

F . et / AT o HTAY / THTS g R
SL. No Material / Service Details Quantity / unit Delivery Daie
#CONBRORMING TO NES 779 PART [ /BS 2871 PART II CN 102."
TSP No./ Ref No (as attached).- TSP NO : MDL/DR/P15B/PIPES/102 |
TSP REV: REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
00600 T €./ Material Numnber - 110000000000009523 80.00 Meter 28.02.2020
90/1¢ CulNi Pipe
T guia/Material Description :"PIPE: D0/10 Cu NL#DIMENSION: (100NB) 108 OD X 2.5
THEK, STD LENGTH : 5-6 MTRS #CLASS ;PN10.SOLID DRAWN SEAMLESS &
ANNEALED#CONFORMING TO NES 779 PART HI/BS 2871 PART LI CN 102."
TSP No./ Ref Nao (as attached)..- TSP NQ : MDL/DR/P13B/FIPES/102
TSP REV: REV.NO.D
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
00708 gl ¥,/ Material Number .- 110000000000009491 600.00 Meter ) 28.02,2020
Copper Pipe
R TuT/Material Description :"PIPE; COPPER #DIMENSION: (20 NB) 250D X1.5
THR.STD LENGTH : 5-6 MTRSHCONSTRUCTION: SOLID DRAWN,SEAMLESS ,COLD
DRAWN,HALF -
HARDENED & TEMPERED. #CONFORMING TO NHS 837 /BS 2871 PART TI C106, CLASS !
PN 10"
TSP No./ Ref No (as attached)..- TSP NO : MDL/DR/PISB/PIPES/102
TSP REV : REV.NO.O '
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDEF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
00800 T ¥/ Material Number - 110000000000009492 20.00 Meter 28.02.2020
Copper Pipe
wTAH Fuie/Material Description ;"PIPE: COPPER #DIMENSION: (25 NB) 30 0D X 1.5 THEK.
ST LENGTH : 5-6 MTRSH#CONSTRUCTION: SOLID DRAWN ,SEAMLESS ,COLD
DRAWN HALF '
HARBRENED& TEMPERED.#CONFORMING TC NES 837 /85 2871 PART 1L C106, CLASS : PN
14"
TSP NoJ Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV: REV.NQ.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDE DOCUMENT FOR TSP 'Y12704-102-1'TS ATTACHED FOR T ENDERTNG PURPOSE
100900 Tl E./ Material Number :- 110000000000009495 120.00 Meter 28.02.2020

Copper Pipe




AT 4./ Tender No:- 1600000822 fafaer ffa/ Tender Dater- 03.12.2019 sy §./RFQ No;- 2170000932

& &, Tl 7 ga faaor AT/ 5975 airgfd ffey
SL.Mo. Material / Serviee Details Quantity / unit Delivery Date
araH} T T/Material Description ;"PIPE; COPPER #DIMENSION: (50 NB) 57 OD X 1.5 THE.
STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN,SEAMLESS.COLD
DRAWN HALF
HARDENED & TEMPERED. #CONFORMING TO NES 837 /BS 2871 PART I C106, CLASS :
PN 10"
TSP No./ Ref No (as attached).:- TSP NQ : MDL/DR/P1SB/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PBF DOCUMENT FOR TSP 'Y12704-102-118 ATTACHED FOR TENDERING PURPOSE
1000 AT 9.7 Material Number - 110000000000008515 130,00 Meter 28.02,2020
90710 CuNi Pipe
araift auivi/Material Description :"PIPE: 90/10 Cu Ni#DIMENSION: (15 NB) 20 OD X 1 THK,
STD LENGTH : 5-6 MTRS,#CLASS PN10,SOLID DRAWN ,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART 111 /BS 2871 PART If CN 102,"
TSP No./ Ref No (as attached).:- TSP NO' : MDL/DR/P15B/PIPES/102
TSP REV : REV.NQ.0
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-11S ATTACHED FOR TENDERING PURPOSE
100 HTHUT €./ Material Numiber - 110000000000009518" 250.00 Meter 28.02.2020
90/10 CulNi Pipe
AT FuiA/Material Description :"PIPE: 90/10 Cu Ni. #DIMENSION: (32 NB) 38 X1.5THEK, STD
LENGTH : 5-6 MTRS #CLASS :PNI0.SOLID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART 1 /BS 2871 PART HCN 102."
TSP Na./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/ 102
TSP REV ; REV.NQ.O
TSP DATE: 24/06/2013 .
HARD COPY ENCLOSED
PDF DOCUMENT EOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
200 AT ©./ Material Nuntber ;- 110000000000009519 90.00 Metér 28.02.2020
90/10 CuNi Pipe
ATHIT a9/ Material Description :"FIPE: 90/10 Cu Ni., #DIMENSION: (40 NB) 44.50D X 1.5
THK. STD LENGTH : 5-6 MTRS #CLASS : PN10.SOLID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART TH /BS 2871 PART ILCN 102"
TSP No./ Ref No (as atiached).;- TSP NO : MDL/DR/P15B/PIPES/102
TSF REV : REV.NO.D
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
100 ATl ¥/ Material Number - 110600000000009520 775.00 Meter 28.02.2020
90710 CulNi Pipe .
~— b
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fafaer o/ Tender Now- 1600000822 Aazr 19T/ Tender Date:- £3.12.2019 IATCTHFT &./REQ Not- 2170000932

F €. ATt / Far e AT/ A s R
SL.No, Material / Service Deizils Quantity /unit | Delivery Date
gt aufv/Material Description :"PIPE: 90710 Cu Ni., #5IZE : (50 NB) 57 OD X 1.5 THK, STD
LENGTH : 5-6 MTRS.#CLASS PN 10. SOLID DRAWN, SEAMLESS & ANNEALED,
#CONFORMING TO NES 779 PART I /BS 2871 PART I CN 102."
TSP No./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O ‘
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
_ PDE DOCUMENT EOR TSP 'Y12704-102-1'IS ATTACHED FOR TENDERING PURF'OSE
(1400 AT H./ Material Number ;- 110000000000009522 270.00 Meter 28.02.2020
90/10 CulNi Pipe
TN g/ Material Description »"PIPE: 30/10 Cu Ni.#DIMENSION: (30 NB) 88.9 OD X 2.5
THX, STD LENGTH ; 5-6 MTRS..#CLASS : PN10. SOLID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART I /BS 2871 PART I1 CN 102"
TSP No./ Ref Mo (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.G
TSP DATE: 24/06/2013
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP "Y12704-102-1'18 ATTACHED FOR TENDERING PURPOSE
{41500 Ty} '/ Material Nember - 110000000000009523 90.00 Meter 28.02.2020
50/10 CuNi Pipe
HT} geta/Material Descciption "PIPE: 90/10 Cu Ni#DIMENSION; {100NB) 108 0D X 2.5
THE, STD LENGTH : 5-6 MTRS #CLASS ;PN10.SOLID DRAWN SEAMLESS &
ANNEALED.#CONFORMING TO NES 779 PART I /BS 2871 PART II CN 102."
TSP No./ Ref No (as attached)..- TSP NQO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDE DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
01600 GTHAT %,/ Material Number - 110000000000009491 600.00 Meter 28.02.2020
Copper Pipe '
@ auin/Material Description :"PIPE: COPPER #DIMENSION: (20 NB) 250D X1.5
THK.STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN,SEAMLESS ,COLD
DRAWN,HALR
HARDENED & TEMPERED, #CONFORMING TO NES 837 /BS 2871 PART I C106 CLASS :
PN 10"
TSP No/ Ref No (as attached).:- TSP NO : MDL/DR/P15SB/PIPES/102
TSP REV:REV.NGC.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
01700 wrfT €./ Materiat Number .- 110000000800009492 20.00 Meter 28.02.2020

Copper Pipe

Page: &eokts.




IFereT .4 Tender Noi- 1600000822 fAfaar fafd/ Tender Date:- 03.12.2019 ALTFFT ﬁ.fRFQ Na:- 2170000932 -

w4 areft / 4T faaer O HTHT/ S e fafa
SL.No. Material f Sexrviee Defails Quantity / unit Delivery Date
arift aut/Material Descnptmn “PIPE: COPPER #DIMENSION: (25 NB) 30 OD X 1.5 THK.
STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN ,SEAMEESS ,COLD

DRAWNHALF
HARDENEDS& TEMPERED #CONFORMING TO NES 837 /BS 2871 PART H C106, CLASS : PN

l.Oll

TSP No./ Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIFES/102
TSP REV : REV.NO.O

TSP DATE: 24/06/2013

HARD COPY ENCLGSED
PDE DOCUMENT FOR TSP "¥12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
1800 TTHI €./ Material Number - 110000000000009495 120.00 Meter 28.02.2020
Copper Pipe

ATHYT aufA/Material Description ;"PIPE: COPPER #DIMENSION: (50 NB) 57 OD X 1.5 THK.
STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN,SEAMLESS,COLD

DRAWN, HALF
HARDENED & TEMPERED, #CONFORMING TO NES 837 /BS 2871 PART I1 C106, CLASS :

PN 10\:

TSP No./ Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O

TSP DATE: 24/06/2013

HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y 12704-102-11S ATTACHED FOR TENDERING PURPOSE
1900 AW ./ Material Number = 110000000000009515 130.00 Meter 30.11.2020
50710 CulNj Pipe

T aviv/Material Description "PIPE: 90/10 Cu Ni#DIMENSION: (15 NB) 20 OD X 1 THK,
STD LENGTH : 5-6 MTRS #CLASS 'PN10,SOLID PRAWN ,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART III /BS 2871 PART II CN 102."

TSP No./ Ref No (as attached).- TSP NO : MDL/DR/P15B/PIPES/102

TSPREV :REV.NO.0 :

TSP DATE: 24/06/2013

HARD COPY ENCLOSED
_ PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
2000 T €./ Material Number ;- 110000000000009518 250.00 Meter 30.11.2020
90/10 CuNi Pipe

AT TUH/Material Description :"PIPE: 90/10 Cu Ni. #DIMENSION: (32 NB) 38 X1.5THK, STD
LENGTH : 5-6 MTRS #CLASS :PN10.SOLID DRAWN,SEAMLESS & ANNEALED.
H#CONPORMING TO NES 779 PART 1L /BS 2871 PART ILCN 102."

TSP No./Ref No (as attached).;- TSP NO : MDL/DR/PI1SB/FIPES/102

TSP REV : REV.NO.O

TSP DATE: 24/06/2013

HARD COPY ENCLOSED
PDEF DOCUMENT FOR TSP 'Y12704-102-118 ATTACHED FOR TENDERING PURPOSE

88
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AT 4./ Tender No:- 1600000822 ey (Y Tender Date:- 03.12,2019 BTCUGH H /RFQ Nox- 2170000932

wE. et / S faao HTAT / 5FT% et ey
SL.No. | Matexial / Service Details . Quantity / anit Delivery Date
02100 TTAA ©./ Material Number ;- 110000000000009519 90.00 Meter 30.11.2020
90/10 CuNi Fipe
aTeaft quia/Material Deseription :"PIPE: 90/10 Cu Ni,, #DIMENSION: (40 NB) 4450D X 1.5
THK. STD LENGTH : 5-6 MTRS,#CLASS : PN10.SOLID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART 111 /BS 2871 PART H CN 102"
TSP No./ Ref No (as attached).;- TSP NO MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDE DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
02200 HTHIAT ./ Material Number - 110000000000009520 775.00 Meter 30.11.2020
90/10 CuNi Pipe
" grft aofa/Material Description :"PIPE: 80/10 Cu Ni,, #SIZE : (50 NB) 57 OD X 1.5 THK, STD
LENGTE : 5-6 MTRS #CLASS PN 10. SOLID DRAWN,SEAMLESS & ANNEALED.
#CONEORMING TO NES 779 PART ITT/BS 2871 PART I CN 102."
TSP No./ Ref No (as attached).- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP '¥12704-102-1'1§ ATTACHED FOR TENDERING PURFPOSE
02300 a4,/ Material Number :-  110000000000008522 270.00 Meter 30.11.2020
50/10 Cul¥i Pipe
gt gufa/Material Description :'PIPE: 90/10 Cu Ni#DIMENSION: (80 NB) 88.9 OD X 2.5
THK, STD LENGTH : 5-6 MTRS.#CLASS : PN10, SOLID DRAWN SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART IH /BS 2871 PART IT CN 102.°
TSP No./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/102
TSPREV: REV.NO.D
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP "Y12704-102-1'IS ATTACHED FOR TENDERING PURPOSE
02400 el 9./ Material Number -  110000000000009523 90.00 Meter 30,11.2020
o0/10 CulNi Pipe
T avA/Material Description :"PIPE: 90710 Cu Ni#DIMENSION: (100NB} 108 OD X 2.5
THK, STD LENGTH : 5-6 MTRS.#CLASS ;PN10.SOLID DRAWN SEAMLESS &
ANNEALED.#CONFORMING TO NES 779 PART I /BS 2871 PART II CN 102."
TSP No./ Ref No (as attached).- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NC.0
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDFE DOCUMENT FOR TSP 'Y12704-102-118 ATTACHED FOR TENDERING PURPOSE.
02500 et €./ Material Number - 110000000000009431 600.00 Meter 30.11.2020

~39 _
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Af9er €./ Tender No:- 1600000822 Frfaer faf Tender Date:- 03.12.2019 Wﬂ'ﬁ.mmﬂozw 2170000932

5 . araft / daT FEeer HYAY / §RTS ' argfd ffr
SI.No, Material / Service Details Quantity / unit Delivery Date
Copper Pipe '
AT quiq/Material Description :"PIPE: COPPER #DIMENSION: (20 NB) 250D X1.5
THE.STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN,SEAMLESS ,COLD
DRAWN HALF
HARDENED & TEMPERED. #CONFORM]NG TO NES 837 /BE 2871 PART 1L C106, CLASS ¢
PN 10"
TSP No./ Ref No (as atfached).:- TSP NO ; MDL/DR/P15B/PIPES/102
TSFE REV ; REV.NO.D ’
TSP DATE; 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
12600 AT @/ Material Number :-  1100000006000009492 20.00 Meter 30.11.2020
Copper Pipe ‘
' |t v/ Material Description :"PIPE: COPPER #DIMENSION: {25 NB) 30 OD X 1.5 THK.
STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN SEANILESS ,COLD
DRAWN HALF
' HARDENED& TEMPERED ACONFORMING TO NES 8§37 /BS 2871 PART I CIDG, CLASS: PN’
I{}" .
TSP No./ Ref No (g5 attached)..- TSP NO : MDL/DR/P13B/PIPES/102
TSP REV:REV.NO.0
TSP DATE: 24/00/2013
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP "Y12704-102-1'lS ATTACHED FOR TENDERING PURPOSE
2700 arft o ./ Material Number - 110000000000009495 120.00 Meter 30.11.2020
Copper Pipe
TP auH/Material Description :"PIPE: COPPER. #DIMENSION; (50 NB) 57 OD X 1.5 THK.
STD LENGTH : 5-6 MTRS #CONSTRUCTION: SOLID DRAWN, SEAMILESS,COLD
DRAWN,HALF
_HARDE'NED & TEMPERED. #CONFORMING TO NES 837 /BS 2871 PART I C106, CLASS ¢
PN 10"
TSP No.f Ref No (as attached).-- TSP NO : MDL/DR/P1SB/PIPES/102
TSF REV: REV.NO.O
TSP DATE: 24/06/2013
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
2800 gt &/ Material Number ;- 110000000000009515 130.00 Meter 30.11.2021
90/10 CuNi Pipe

qrAt gofA/Material Description :"PIPE: 90/10 Cu Ni#DIMENSION: (15 NB) 20 0D X 1 THK,
STD LENGTH : 5-6 MTRS #CLASS :PN10,SOLID DRAWN ,SEAMLESS & ANNEALED,
#CONFORMING TO NES 779 PART III /BS 2871 PART XICN 102."

TSP No./ Ref No (as attached).:- TSP NO : MDL/DR/P15B/PIPES/102

TSP REV : REV.NO.0

X5,
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fAfasr ®./ Tender No:- 1600000822 FTaer 1387 Tender Date:- 03,12.2019 STETHRTg §./RFQ No- 2170000932

D et / AT e HTHT | HTS s R
__SL.No. Material / Service Defails Quantity / unit Dékivery Date
TSP DATE: 24/06/2013
HARD COPY ENCLOSED o
PDE DOCUMENT FOR TSP '¥12704-102-115 ATTACHED FOR TENDERING PURPOSE
02900 QI o/ Material Number == 110000000000009518 250.00 Meter ' 30.11.2021
90/10 CuNi Pipe
wvenft e/ Material Deseription :"PIPE: 90/10 Cu Ni. #DIMENSION: (32 NB) 38 X1.5THK, STD
{ ENGTH : 5-6 MTRS #CLASS :PN10,SOLID DRAWN,SEAMLESS & ANNEALED,
#CONFORMING TO NES 779 PART ITL/BS 2871 PART ILCN 102,
TSP No./ Ref No {as attached).:- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013
HARD COPY BNCLOSED
PDE DOCUMENT FOR TSP 'Y12704- 102-1'1S ATTACHED FOR TENDERING PURPOSE
03000 T/ Material Number - 110000000000009519 90.00 Meter 30.11.2021
90/10 CulNi Pipe _
e st/ Material Description :"FIPE: 90/10 Cu Ni., #DIMENSION; (40 NB) 450D X 1.5
THK, STD LENGTH : 5-6 MTRS #CLASS : PN10.SOLID DRAWN,SEAMLESS & ANNEALED.
4CONFORMING TO NES 779 PART I /BS 2871 PART IICN 102."
TSP No.f Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NC.0
TSP DATE: 24/06/2013 .
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP "Y12704-102-118 ATTACHED FOR TENDERING PURPCSE
03100 ATHA o/ Material Number :- 110000000000009520¢ 775.00 Meter 30.11.2021
90/10 Culdi Pipe ,
Tt Aot/ Material Description “'PIPE: 50/10 Cu Ni., #SIZE : (50 NB) 570D X 1.5 THK, STD
LENGTH : 56 MTRS.#CLASS PN 10. SOLID DRAWN,SEAMLESS & ANNEALED.
#CONFORMING TO NES 779 PART 10 /BS 2871 PART I CN 102."
. TSP No. Ref No (as attached)..- TSP NO : MDL/DR/P15B/PIPES/102
TSP REVY : REV.NO.O .
TSP DATE: 24/06/2013
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP 'Y12704-102-1'1S ATTACHED FOR TENDERING PURPOSE
03200 WA ./ Materidl Number - 110000000000009522 270.00 Meter 30.11.2021
' 9010 CuNi Pipe
el Tef/Material Description "PIPE: 90/10 Cu NI#DIMENSION: (80 NB) 88.9 0D X 2.5
THEK, STD LENGTH : 5-6 MTRS.#CLASS : PN10. SOLID DRAWN,SEAMLESS & ANNEALED.
HCONFORMING TQ NES 779 PART IIL/BS 2871 PART Il CN 102.”
TSP No./ Ref No (as attached).-- TSP NO . MDL/DR/P15B/PTPES/102
TSPREV : REV.NO.O :
TSP DATE: 24/06/2013
|
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AfaaT |/ Tender No:- 1600000822 ey BT/ Tender Dater- 03.12.2019 TR §/RFQ No:- 21700009372

ik areft / Far faracer HTAT / §lS g farfer
SL.No. Material / Service Details Quantity / unit ~ Delivery Date
HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'(S ATTACHED FOR TENDERING PURPOSE
13300 It # / Material Number - 110000000000009523 80.00 Meter 30.11.2021
S0/10 CulNi Pipe
TTHAT auiF/Material Description "PIPE: 90/10 Cii Nt #DIMENSION: (100NB) 108 0D X 2.5
THK, STD LENGTH : 5-6 MTRS #CLASS ;PN10.SOLID DRAWN SEAMLESS &
ANNEALBD #CONFORMING TO NES 779 PART LI /BS 2871 PART II CN 102."
TSP No./ Ref No (as attached)..- TSP NO ; MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O )
TSP DATE: 24/06/2013
HARD COPY ENCLOSED _
PDF DOCUMENT FOR TSP 'Y12704-102-1'TS ATTACHED FOR TENDERING PURPOSE
13400 wraft §./ Material Number - 11000000000000$491 600.00 Meter 30,11.2021
Copper Pipe ' _
grad! Fui/Material Description :"PIPE: COPPER #DIMENSION; (20 NB) 250D X1.5
THE.STD LENGTH : 5-6 MTRS#CONSTRUCTION: SOLID DRAWN,SEAMLESS ,COLD
DRAWN,HALF
HARDENED & TEMPERED, #CONFORMING TO NES 837 /BS 2871 PARTII C106, CLASS :
PN 10"
TSP No./ Ref No (ag attached).:.- TSP NO : MDL/DR/P15B/PIPES/102
TSEREY : REY.NG.0
TSP DATE: 24/06/2013
HARD COPY ENCLCSED
_ PDF DOCUMBNT FOR TSP Y12704-102-118 ATTACHED FOR TENDERING PURPOSE
13500 T T ./ Material Number - 110000000000009492 20.00 Meter 30.11.202%
Copper Pipe
Tt guiR/Material Description :"PIPE: COPPER #DIMENSION: (25 NB}30 0D X 1.5 THK.
STD LENGTH : 5-6 MTRS#CONSTRUCTION; SOLID) DRAWN SEAMLESS ,COLD
. DRAWN,HALF _
HARDENED& TEMPERED #CONEORMING TQ NES 837 /BS 2871 PART II C106, CLASS : PN
1 Ull
TSP No./ Ref No (as attached).:- TSP NO : MDIL/DR/P15SB/PIPES/L02
TSP REV : REV.NO.O
TSF DATE: 24/06/2013
BARD COPY ENCLOSED )
PDE POCUMENT FOR TSP 'Y12704-102-1'IS ATTACHED FOR TENDERING PURPOSE
3600 AT 6./ Material Number - 110000000000009495 120.00 Meter 30.11.2021

Copper Pipe

FTat avfa/Material Description :‘PIPE: COPPER.#DIMENSION: (50 NB) 57 OD X 1.5 THK.
STD LENGTH ; 5-6 MTRS #CONSTRUCTION: SOLID DRAWN,SEAMLESS,COLD
DRAWN,HALR

HARDENED & TEMPERED. #CONFORMING TC NES 837 /BS 2871 PART I C106, CLASS ;




FAFr=T €./ Tender No:- 1600000822 a7 By Tender Date:- 03,12.2019 srrmfﬁﬂ H./RFOQ No:- 2170000932

5
!

wa. | ey / dy e WTHT / GHTE g i
SY.No. Material { Service Details Quantify / onit . Delivery Daie
PN 10"

TSP No./ Ref No (as attached),:-- TSP NO : MDL/DR/P15B/PIPES/102
TSP REV : REV.NO.O
TSP DATE: 24/06/2013

HARD COPY ENCLOSED
PDF DOCUMENT FOR TSP 'Y12704-102-1'TS ATTACHED F OR TENDERING PURPOSE

e i A ¢rr1T T ﬁﬁﬁﬁgﬁaﬂt%ﬂﬂﬁmﬁiﬂﬁﬁﬂﬁaﬁﬁw%@wm%ﬁ,@qﬁmﬁ%maﬁﬁ
weTe 38 e F g ae

Terms & Conditions as indicated in Part A of this tender and other enclosures / annexures form an integral part of this tender
document. We look forward to recejve your most competitive and reasonable offer against this Tender.

e B AT RITRes % (rd /Far Mazagon Dock Shipbuilders Ltd

— 23—
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Enclosure to Tender Enquiry: Part *A’; Tender Terms and Condltions
Tender No. 1600000822
Item: 90/10 Cu Ni Pipe & Copper Pipe of Pr(‘)]ect P15B

Par-A is divided in three sections, Section-l contains instructions, e-tender guidance and
other terms and conditions of tender. Section I contains the mandatory terms and
conditions of the tender for which deviations are not accepted. Section-lil contains the
reguirement specific tender terms & conditions.

SECTION-

1. PREAMBLE:
(a) Mazagon Dock Shipbuilders Limited is India's leading Shipbuitding Company with
ISO 9001:2015 accreditation. It is a profit-making Central Government Schedule ‘A’
PSU under the Ministry of Defence, Department of Defence Production, engaged
primarily in the construction of Warships and Submarines for the Indian Navy.

(b) Mazagon Dock Shipbuilders Limited (MDL), invites e-offers in two bid system i.e.
Part-i (Techno Commercial Bid) and Part-Ii (Price Bid) through MDL e-procurement
portal (hitps://eprocuremdi.nic.in) for Supp!y of 90/10 Cu Ni Pipe & Gopper Pipe for
Project 15B.

2. NON-DISCLOSURE AGREEMENT (NDA): Not Applicable.

3. SUBMISSION OF OFFER IN TWO BID SYSTEM: Offer must be submitted in two parts
as foilows:
a) Fart 1 (Techno Commercial Bid): The bidder shall ensure following are essentially
included in the Part-l bid:
(1) Company Profile and Shop & Establishment registration certificate or
registration certificate from local bodies for conducting business.

(if) List of equipment held by them with model / year / working status along with
detalls of their manufacturing faciliies and personnel with designation,
qualification and experience to determine ftheir capabilities, SSIYNSIC units
can alternatively submit valid certificate indicating their capacity.

" Note: Sr. No. 3(a)() & 3(a)ii) of Sec-l are not applicable for permanent MDL
registered vendor, Firm has to submit MDL permanent registration certificate
against this.

(i} Audited / Certified Balance sheet, Profit / Loss account for past three (03)
years.

{(v)  Order coples & their work completion cerlificates with reference to the
items/services similar to the tendered requirement.

(v)  "Cerlificate of conformity” indicating delails of company registration with
MDL/DQA (N)/ QA (WP), Past Experience etc.

(vii  TSP/SOTR Comipliance Maltrix/ Deviation form (i.e. Clause wise acceptance /
deviations to the clauses of the TSP/ SOTR) duly signed by the authorized
signatory.

(vii) Acceptance of Tender terms at Section Il[, GT&C and STACS in the

prescribed formats duly 'Accepted OR Not Accepted’ as applicable and

deviations, if any, for each of the clause.

(viiiy Confirmation of having read and understood the instructions to the bidder
indicated at Sec | and mandatory terms and conditions mentioned at Sec Il.

(ix}  Declaration of “Local Content as specified at Annexure- A (Enclosure 18)
(x)  Bank detalls for payment by RTGS/NEFT in the format enclosed.

Page 1825
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Enclosure to Tender Enquiry: Part "A”: Tender Terms and Conditions
Tender No. 1600000822
Itern; 90/10 Cu Ni Pipe & Copper Pipe of Project PL5B

(xi) Bidders/ Suppliers should enclose the additional documents as applicabie to
ihis tender. _

(xiiy Blank rate shest indicating quoted/not quoted against gach line item, tax
percentage, type of texes tas per the format attached).

(xiii} Bidder shall submit a declaration in their letterhead that there are no adverse
reporis from any of their customers for these types of equipment supplied by
them. In case any such adverse reportiremark exists, the details of the same
may be furnished along with the reference Purchase Order and customer
details.

(xiv) Bidder contact details as per attached enclosure” Contact Details of the
bidder.

Note: In any case, prices are not to he mentioned in Part- bid.

by Part-ll (Price Bid) Prices for each of the listed items has to be uploaded strictly in
the prescribed format provided in the e-procurement portal. Bids received other than
this given format will be rejected.

 BID MODIFICATION: Medification in bids, if any, is to be made by bidders prior to the
tender closing dates time.

_ BID REJECTION CRITERIA!
(a) Categorical rejection criteria:
(i) Bid received other than through e-portal.

(i) Bids received without EMD other than those who are exempted from payment of
EMD, as specified in the tender.

(i) *If the date of issue of EMD (DD/BG) is later than the te ndef closing date.

(iv) Bidder not accepting Purchase Preference Clause for make in India as stated at
clause no. 14 of Section-il} Part-A.

(v) Bidder who is found debarred based on the information uploaded an GeM /-
CPPP Portals as on tender due date & tirne.

(b Liable rejection criteria;

()  Failure to submit sufficient or complete details for evaluation of the bids within
the given period which may range in between two to three weeks depending
on the deficiencies noticed in the drawings / technical data which shall not
however conflict with validity period. However, aver ail time allowed in respect
of normal procurement shall not exceed 3 weeks. '

(iy ~ Offer of Manufacturets only will be considered. Offer of stockiest, traders,
brokers and agents would not be considered.

(i) Incomplete / misleading / ambiguous bids in the considered opinion of TNC
{CNC.

(iv) Bidders not complying the Pre-Qualification criteria stipulated in Tender/TSP.

(v) Bid with technical requirements and or terms not accéptable fo
MDL/Customers/External agency nominated as applicable.

“Page=otLs
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Enclosure to Tender Enqu'l'ry: Part *A"; Tender Tekms and Conditions
Tender No. 1600000822
 Ttem: 90/10 Cu Ni Pipe & Copper Pipe of Project P15B

(vi)  Unreasonably longer delivery period quoted by the bidder,

(vi) Validity period indicated by bidders is shorter than that specified in the tender
enquiry.

(viii} Bidders not agreeing to furnish required Security Deposit up to validity or
Indemnity Bond in case of for PSU or variation in quantum of Security Deposit
as mentioned in the tender,

(ix) Bidder not agreeing to furnish Performance Bank Guarantee for Equipment
supplied/Services rendered or not agreeing for retention of equivalent amount
by MDL up to the period till completion of contractual & warranty obligations or
variation in quantum of FBG. :

(x)  Bidders not agreeing for Warranty period as spéciﬁed in the tender.
(xi)  Any deviation sought, which is not accepted to MDL.
{xii) Bid recefved without 'Certificate of conformity’ duly filled in & signed. -

{xiit} If the bidder is declared as ‘under liquidation’ in the recent past and or is under
scanner by any statutory bodies must confirm their present status with respect
to liquidation / banned / scanner with adeguate supporting documents. Non-
submission of adequate document or if submitted document is not acceptable,
the bidder shall be liable for rejection.

(xiv) Deviation in Price Variation Clause of tender.

(xv) The original of the uploaded copy of EMD (DD/BG) if received after seven
MDL working days of the {ender closing date.

(xvi) Bids received without pre-qualification documents where reguired as per the
tender.

(xvii) Delivery by High seas sales / Sales in transit.

(xviii) Bids received from foreign bidder in indian cu rency & from Indian bidder in
foreign currency.

(xix) If the GST rating of supplier / contractor on GST portal/ Govt. website is found
to be negative/ blacklisted, the MDL reserves the right to reject the offer of
such bidders,

(xx) Bidders not submitting self-declaration as per Annexure A (avaifabl'e at
Enclosure 18) of the tender.duly filled, signed & stamped.

(xxi) Any deviation w.r.t. Section | and Sec It of Part A of Tender,

8. PRICING:
(a) For Indigenous Bidder:
(i} Prices of all items/services listed in the price sheet format of the tender enquiry
for deiivery of the items/services as under;

Items/services Delivery at
8010 Cu Ni Pipe &| MDL, Mumbai Store
Copper Pipe -

(ii)  The prices quoted shall remain firm and fixed during the currency of the order /
confract unless agreed otherwise by MDL. Packing, Forwarding and
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Enclosure to Tender Enquiry: Part *A” Tender Terms and Conditions
Tender NO. 1600000822 '
Ttem: 90/10 Cu Ni Pipe & Gopper Pipe of Project P15B

(i)

Transportation charges should be inciuded in the quoted price. Insurance shall
be arranged by the bidder at their own cost.

Packing details such as size, weight etc. of the equipmentitems to be
mentioned.

(b) For Foreign Bidders:

()

o

(vii)

Bidder shall quote the prices for the delivefy at Port of destination (India} on

CIF basls. Order will be placed on CIF basis only. Prices on the basis of ex-
works are not acceptable.

The prices gquoted shall remain ‘firm and fixed' during the currency of the order/
contract uniess agreed otherwise by MPL.

For MDL orders, ihe shipment shall be consigned to Jawaharlal Nehru Port
(JNPT) for container cargo and Mumbai Port for break bulk cargo unless or
otherwise agreed by MDL & indicated in the Purchase Crder.

The Supplier/ Vendor / Contractor shall immediately on digpatch of the items,
inform all refevant details of dispatch such as Order number, Bill of Lading /
AWB number, number of packages, value of consignment, invoice number in
time directly to

a. PE(C-P15B), Mazagon Dock  Shipbuilders  Limited, Muribai.
(_i:us_CIainad@mazdock.com) '

b HOS (mports), Mazagon Dack Shipbuilders Limited, Mumbai.
(mashike.dar@mazdock.com)

The Supplier/ Vendor / Contractor shall ensure that afl relevant documents
{such as invoices, Packing List, Bill of Lading, Country of origin etc.) shall reach
to the MDL executives as mentioned above sufficiently in advance for filing of
Bill of entry and to enakie clearance of cargo within allowed demurrage free
days to avoid demurrage.

Overseas bidders shall submit the unconditional order acceptance which is a
pre-requisiie for opening of L/C.

Important Notes for Forelgn Bidders:

»  All the documents chould clearly indicate the Purchaser's Order number,
import License Number, Airway Bill / Bill of Lading Number, Insurance
Policy number / insurance Document reference no.

»  Foreign Bidders must submit ihe Letter of Credit format duly filled as per
enclosure of the tender.

» To arrive at various charges such as custom duty, port handling & local
charges, it is mandatory for foreign bidders to submit the folfowing details
along with the Part—i Bid: :

»  Port of dispateh to be clearly specified

« * Containerized dispatch/ Break pulk.

« No of required containers wiih their size & type (20Feet [40Feet / Cpen
/ Closed). -

s (Gross weight

« Any other specific handling Instructions / conditions of consignment.

7. TAXES & DUTIES:

(a) Bidders must clearly mention the applicabie Taxes & Duties in the raie sheet

enclosed in the tender. The item-wise rates (i.e. Rasic + Packing, Forwarding,
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Enclosure to Tender Enquiry: Part ‘A’ Tender Terms and Conditions
Tender No. 1600000822
Item: 80/10 Cu NiPipe & Copper Pipe of Project P15B

Freight & Insurance) quoted in the Rate sheet should exclude Taxes & Duties.
Bidder should indicate GST rates as applicable separately under each of the head in
the same rate sheet, which will be paid exira based on tax invoice to the extent
appiicable,

{b) Supplier / contractor will not be entitled to any increase in rate of taxes occurring
during the period of extended delivery completion schedule if there is delay in
supplies / completion attributed to him. However, if there is a decrease in taxes, the
same must be passed on to MDL.

(c) In case of foreign bidders all taxes, duties, statutory levies and charges which are to
be paid for the delivery of goods & services shali be paid by the parties under the
present contract in their respecfive countries. MDL shall bear and pay all taxes,
duties and statutory levies in India in connection with the execution and / or
performance of this contract w.r.t. deliverables delivered and service rendered as
per contract excluding income tax applicable on service charges. :

(d) In case of Indian Companies, TDS (GST) shall be carried out as per the existing
Laws and Acts,

(e) Goods and Services Tax (GST): __
(i) The prevailing rate of GST is to be indicated in your blank rate sheet in part-l.

(i For MDL’s GST number, please visit our website. MDL's Provisional GST
-+ Numberis 27AAACMB029J1ZA.

(i) ~Bidder shali mention MDLGSTIN while invoicing and aveid any data enfry
ertor on GST portat.

(iv) Bidders shall mandatorily mention their GST number in their offer,

(v}  Bidders shall mention the HSN (Harmonised System of Nomenclature) code

for the quoted items and services in their offer. These codes must be in

. accordance with GST law and responsibility of specifying correct HSN codes

for goods &/or services is that on the bidder. MDL shall not be responsible for

any error in HSN no. specified by vendor. However, if any penalty is levied on

MDL or any loss of ITC to MDL oceurs or any delay in availing ITC by MDL

occurs due to such error, vendor shall reimburse such loss after intimation by

MDL or the amount shail be recovered from the SD or any outstanding
payments to the vendor.

{vi) Bidder must mention HSN numbers in invoices as reflected in the order
These codes must be in accordance with GST faw.

(vii) If bidder is registered under GST, bidder should note that successful bidder
shail ensure timely submission of invoice and file all applicable returns under
GST Law in the stipulated time & any losses of ITC to MDL arising due to
delay in submission of invoice or delay in filing will be recovered from their
invoice wherever MDL is eligible to avail tax credit Any default towards
payments of tax and / or uploading of monthly returns by supplier 7 contractor,
MDL retains right to withhold payments towards tax portion until the same is
corrected & complied by the suppiier/ contractor with the requirement of GST
along with satisfactory evidence.

(vili) Original invoice to be subimitted to Bill receipt center at MDL gate and a copy
of the invoice to be submitied to the respective stores,

| (ix) [f the GST rating of supplier /-contractor on GST portaif Govt. website is found
to be negative/ blacklisted, the MDL reserves the right to reject the offer of
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Enclosure to Tender Enquiry: Part ‘A"t Tender Terms and Condition's'
Tender No. 1600000822
Item: 90/10 Cu Ni Pipe & Gopper Pipe of Project P15B

such bidders. Similarly, on post placement of the sontractforder, MDL shall
reimburse GST to the vendor only after he makes the payment of GST and
fulfils all requirements as per GST law for successful GST along with
penaities/interest, if any, incurred by MDL.

(x} Incase, MDL is unable to avall ITC, supplier/ contracter at their own cost shall
rectify the shoricoming in the retums (o be filed immediately thereafter.
Further, If the ITC is delayed / denied fo MDL/ reversed subsequently as per
GST laws due to non/ delayed receipt of goods and/ or services and/ or tax
invoices or axpiry of timelines prescribed in GST Laws for availing iTC,
nonpayment of taxes or non-filing of returns or any other reason not
attributable to MDL, such amount shall be recoverable from supplier f
contractar along with interest and penalty as levied on MDL under GST Law
for the number of days the ITC was delayed. This amount shall be recovered
from the SD or any outstanding payments. If the short coming is not rectified
by supplier / contractor and MDL ends up in reversal of credits and / or
payments, supplier / contractor is fully fiable for making good -all the loss
incurred by MDL as a result of default.

(f) Custom Duty:

(it Basic custom duty (BCD) and cess as applicable on Import content will be
reimbursed to the Indian bidders by MDL against documentary proof of
payment (submissions of original receipts).

(i) Basic custom duty (BCD) and cess as applicable on all imported goods shall
be loaded appropriately for arriving at landed price.

(i) Indian Supplier. will forward to MDL, separate fists of items required fo be
imported by themselves and their sub-supplier giving the respective drawing
references three months prior to actual impert for scrutiny by Directorate of
NSM to MDL.

(i\.f) At the time of clairiing reimbursement based on above, the following
documents have to be forwarded:

» Copy of the Import Purchase Order

$ Copy of the Import Invoice

$ Certification by Supplier that items being imported are for fitment on
warships.

Air Way Bili / Bill of Lading marked as Freight Paid

Insurance Policy/Insurance Document.

Evidence/Recesipt towards payment of above taxes / duties

Y vy

(v} The following certificates will be given,

» End Use Certificate if applicable, Formal to be provided by vendor
immediately after placement of order.
» E-Way Bill as applicable as per prevalling rule.

8. MODE OF DISPATCH: Road/RaillAir/Sea.

g, CONSIGNEE:
(a) Indigenous Bidder:
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Enclosure to Tender Enquiry: Part A" Tender Terms and Conditions
Tender No. 1600000822
item: 90/10 Cu Ni Pipe & Copper Pipé of Project P15B

(i} Material scheduled for delivery are to be delivered at MDL's either of Anik /
Sewr] / Bond / Elgctronic store located in Mumbai. However, exact details will
be indicated in PO,

Note:-In order to avoid inconvenience during the delivery of material, it is advisable
for supplier to depute their representative in their own interest to coordinate
the adlivities between the transpoﬁer_._ and MDL stores.

(i) Following document should be submitted along with material:
e PO copy & subsequent amendments issued to it, if any.
= Inspection Release Note (IRN) issued by nominated inspection officer.
» Delivery Challans clearly indicating MDL Purchase Order No, Inspection
~ Note Details and Packing List co-relating the items in the inspection report,
« Copy of Warranty Certificate, Preservation Certificate ete,
= Technical documentation, if applicable.
« E-Way hill details are to be submitted during the delivery of the items.

(iif) Unicading of the equipment/ items will be arranged by MDL. in case of delivery
of Large/ Bulky/ Heavy consignments, supplier is required to give 2 to 4 day's
advance intimation to MDL clearly indicating approx. dimensions and weight of
cansigniments for arranging fork lift/crane for unloading.

(iv) In case of door defivery orders, the supplier shall categorically direct the
transporter to deliver the ordered items without insisting for consignee copy of
the Lorry Recelpt.

(b) Foreign Bidders: The order wolld be placed on CIF basis only. Date of the Bill of
Lading will be considered as the date of delivery.

10.SHIPPING INSTRUCTIONS: A sample format of shipping instructions is placed at
enclosure fo this tender. However, these instructions for Sea consignments as
prevailing at the fime of order placement shall be followed based on the instructions
from Department of Shipping (Chartering Wing) in the Ministry of Shipping, Road
Transport and Highways. In.case of CIF deliveries any additional insurance {Sea/Air) if
required and local transit insurance from port of destination (Sea/Air} to MDL shall be
arranged by MDL.

11. ADDITIONAL INSTRUCTIONS: :

{(a) Bidder shall abide by all Standard Terms and Conditions of Supply (STACS),
GT&C and Acceptance formats with techno-commercial (Part-l) bid. The bidder
shall also abide statutory requirements, Official Secret Act 1923 and Safety clause
hosted on MDL Website.

{b) The contract will be governed by STACS and GT&C while executing work. In case
of discrepancy, clauses mentioned in Tender, Technical Scope and Rate sheet will
override the clauses mentioned in other annexure including STACS & GT&C,

(c) MDL shall not be bound by any printed conditions or provisions in the sellers bid
forms or acknowledgement of contract, invoices, packing list and any other
documents which purport to impose any conditions at variance with the tender
terms / final negotiated & accepted terms.

(d) MDL reserves the right to consider placement of Order / Contract in pait or in full
against the tendered quantity or reject any or all tenders without assigning any

reason.
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Enclosure to Tender Enguiry: Part ‘A" Tender Terms and Conditions
Tender Ne, 1600000822
Item: 90/10 Cu Ni Pipe & Copper Pipe of Project Pi5B

(e) In case of impraper on-line filling of Acceptance farmats for Tender Enguiry Form
(TEF), GT&C and STACS, It shall be presumed that all our tender terms &
conditions are acceptable fo the bidder. '

(i Wherever the clauses in tender document (Part A) are getting repeated in STAGS
and GT&C, then in such cases bidders are requested to refer the clauses in the
tender doc (Part A) and offer their comments/acceptance, accordingly.

12 ORDERING OF PART QUANTITY FROM MSE MANUFACTURERS,
MDL has right to-place order on MSE Manufacturer meeting foliowing criteria:

In case, the patticipating bidder is registered as Micro & Small Enterprise (MSE)
Manufacturer and their quoted prices are within price pband of L1+15%, such
MSEs(Manufacturer) shall be allowed to supply a portion up to 20% of requirement by
bringing down their prices to L1 price where L1 is non MSEs (Manufacturer). If more
than 1 MSEs (Manufacturer) fall under-such criteria, then this 20% shali be distributed
propoitionally. This preference shall not be applicable where MSE (Manufacturer) firm is
L1 firm.

in case any of the MSE cwned by SC/ST, such MSE would be allowed to supply a sub
quantity of 20% of the above mentioned quantity (i.e. 4 percent out of 20 percent). In
respect of items reserved for MSE (Manufacturer), extant guidelines shall be followed.
Presently Circular No. 8.0. 581(E) dated 23.03.2012 is applicable. MSEs involved in
trading activity are not eligible to avail benefits of PPP for MSEs.

13. ORDERING OF PART QUANTITY FROM “START-UP” FIRMS: Not Applicable
14. HINDRANCE REGISTER: Not Applicable.

15. PUBLIC GRIEVANCE CELL: A Public Grievance Cell headed by Shri. H V Karekar, ED
(EY), has been set up in the Company. Members of public having corplaints ot
grievances are advised to contact above Authorities on Wednesday between 10.00
hours and 12.30 hours in his office at 3rd floor West Biock, Mazagon Dock
Shipbuilders Ltd or send their complaints / grievances to him in writing for redressal.
Telephone No. is 022-23738368.

16.INDEPENDENT EXTERNAL MONITORS (IEM): Not Applicable.
17 CONTACT DETAILS FOR QUERIES: In case of any clarifications regarding tender

condition/T SP/specification, bidders are requesied to contact the following person,
before the closing date of the fender. - :

Mr. P Dhanaraj

PE (D-P158B) +91 22 23763032 | pdhanaraj@mazdock.com

Technical Mo Santosh Sitaraman,

&M (D- Engg) +91 22 23763041 | ssitaraman@mazdock.com

wr. B.S.Gaikwad

DGM/PE(C-P15B) +91 2223762781 | bsyaikwad@mazdock.com

Commercial I'Zichna P Adhikari

AM (C-P15B) _

191 2223762773 | kadhikari@mazdock.com

18. E-PORTAL AND E-TENDER GUIDANCE:!
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Enclosure to Tender Enquiry: Part *A"; Tender Terms and Conditions
Tender No. 1600000822

Item: 90/10 Cu Ni Pipe & Copper Pipe of Project P15B

(c)

(d)

Note:
working days in advance excluding the day of tender closing date. However, the
extension would be granted by MDL on merit of the case at our discretion and would
be binding on all hidders. '

Instructions to the Bidders to visit https:/feprocuremd|.nic.in and submit the bids
online.

The Digital Signature Certificate (Class [I or Class il Certificates with signing key
usage) issted by SIFY/TCS/n Code / e Mudra or any Certifying Authority recognized
by CCA India one Token/ Smart Card, should be registered.

Any clarifications may be obtained onling through the tender site, or through the
contact details. Bidder should take into account the corrigendum published before
submitting the bids online.

Assistance for Online bidding only: In case of any difficulties during online
submission of offer, bidders are requested to contact the undersigned, before the
closing date of the tender fo 022-2376 3251, Mb No; 8022422384, Bidders can aiso
contact toli-free customer help line no 0120-4200462, 0120-4001002 or fo visit

eproc-stpport@gov.in of eProcurement portal https./feprocuremdl.nic.in -

In case of any further problems / issues are being faced during online bidding on
eProcurement portal, maintained by NIC, you may contact to Mr. Probal Bosak,
Chief Manager, Ph No 022 23763248 for facilitating the addressal of your probiem /
issues.

The request for extension of tender due date should reach us at least 3




Entlosure to Tender Enquiry: Part ‘A" Tender'Terms and Conditions
Tender No, 1600000822
Ttem: 90/10 Cu Ni Pipe & Coppet Pipe of Project P15B .

SECTION-I| |
TENDER TERMS & CONDITIONS (MANDATORY)

_ INFORMATION AND INSTRUCTION: Ridder fo confim that they have read and
uhderstood the instructions for compliance as indicated under section .

CINTEGRITY PACT (IP) & INTEGRITY PACT BANK GUARANTEE (IPBG): Not
Applicable.

, LOADING CRITERIA: - '

Deviations souglit by the bidder in respect of Freight, insurance, payment terms shall be
ioaded on the bidder/s quoted prices during price evaluation by MDL. Among the equal
bids, bidders with 1SO 9000 series accreditation over non-1SC bidders, firstly
manufacturers than their authorized dealers will be given preference. The loading
criteria that wilt be adopted are illustrated in detall in a sepatate enclosure. The loading
shall be carried out as under: '

(a) Payment Terms: Itis desirable that the bidder accepts the Payment terms indicated
in the tender. Varied payment terms quoted by- bidders as compared to the terms
stated in the Tender document shall be normalized by adopting the Prime Lending
Rate of State Bank of India plus 9%, thereon on the amount (s} at variation apd / or
for the pericd (in no. of days) at variation and LIBOR / EURIBOR rates plus 2 % or
6% whicheveris higher in case of foreign bidders,

(b) Delivary of the goods: Delivery at MDL should be responsibility of the supplier.
However, for unavoidable reasons, if bids are exclusive of transport and / or
insurance, the same will be loaded at the cost to be incurred by MDL. In case of
Foreign Supplier, the total of basic cost {(CIF) and customs clearance / port handling

/ transportation charges ta the yard will be the basis for the purpese of comparison
of various fenders.

(c) For the additional delivery period sought by the hidder over the stipulated date of
delivery as per Tender, 0.50% per completed week will be loaded to the gquoted
price.

(d) Conversion of foreign cufrency into Indian Rupee shall be made at the selling
exchange rate on the date of opening of price bid. 1f the date of opening of price bid
happens to be holiday or non-transaction day, the exchangeé rate on immediata
previous working day will be adopted. These currency conversion rates would be
obtained from the website of 'Financial Benchmarks India Private Limited' (FBIL) at
www.fbil.org.in.

(e) Deviations sought in respect of rate pet week and / or maximum ceiling in respect of
liguldated damages shall be lpaded to the quoted price. For example, the maximum
ceiling towards liquidated damages stipulated in the Tender is 5% and the bidder
seeks to Umit it to, say 3.50% then the price quoted will be loaded by 1.5%. If the
rate of LD per week is 0.50% per week or part thereof as per tender and the bidder
seoks it as, say, 0.40% per week or part thereof, the maximum ceiling on LD as per
tender will first be equated to weeks (10 weeks i this case) and the rate proposed
by the bidder i.e. 0.40% will be multiplied by the so equated maximum period (which
works out to 4%) and the guoted price will be loaded accordingly by 1%. Delivery
peing the essence of the contract, it is desirable if the bidder(s) adhere to the
stipulated clause. '

-
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Enclosure to Tender Enquiry: Part A" Tender Terms and Conditions

Tender No. 1600000822
Item: 90/10 Cu Ni Pipe & Copper Pipe of Project P15B

4. RANKING OF BIDS & DETERMINATION OF -1 BIDDER/S:
(a) - Ranking of bids shall be done by considering following factors:

(i)  Ranking of bids shall be done by fine item wise L1 for 04 yards together i.e.,
L1 shalil be arrived item wise as per BOQ sheet

» In case of indigenous bidder, the fotal of basic cost (including Packing,
Forwarding, Freight & Ihsurahce), shall be basis for the purpose of
comparison of bids. GST will not be considered for ranking of bids.

e [n case of foreign bidder, Total of basic cost (CIF}, Interest for period of 20
days @ base rate of SBAR+2% on CIF value, charges incurred towards
L/C opening by MDL (@ 0.000375% of CIF), customs clearance (@ 5% of
CIF), port handling chargas (@ 1% of CIF), local transportation charges
(@ 2% of CIF). :
(i} Warranty extension charges in percentage of total basic price of pipes on.per
annum for 2 years on compounding basis.
(i) TPtcharges {Applicable when Inspection Agency: TPI):
a) For Indian Bidders: In case of Indian bidder TPl (NABCB accredited)

charges shall be directly paid by MDL to MDL nominated TPI agency as
per rate contract betwsen MDL and TPI agency. The TP| charges will be

as under:; .
Sr. | Range of PO Value (Excluding Charges of TPI (NABCB
No | Services, taxes and duties) accredited bodies)in
. percentage of PO value.
1 Charges for[nspection _
(Up to Rs 1 fakh) 0.3410
2 | Charges for verification of Documents |
| (Upto Rs.1 Lakh) 0.3340
3 | Charges for Inspection 0.3210
(Mcre than Rs 1 Lakh ta Rs 10 Lakh ) '
4 | Charges for Verification of Documents 0.3135
(More than.Rs 1 Lakh to Rs 10 Lakh ) T
5 | Charges for Inspection 0.3190
{More than Rs 10 Lakh to Rs 50 Lakh ) "
.18 | Charges for verification of Documents 0.2000
_ {Mare than Rs 10 Lakh to Rs 80 Lakh ) -
7 | Charges for inspection 0.9910
(More than Rs 50 Lakh to Rs 1 Crore ) '
8 [ Charges for verification of Dacuments 0.2000
(More than Rs 50 Lakh fo Rs 1 Crore) ’
9 Charges for Inspection 0.2600
(More than Rs 1 Crore to Rs 5 Crore ) '
10 | Charges for Verification of Documents 0.1500
{More than Rs 1 Crore to Rs 5 Crore) '

b) For Foreign Bidders: [tems to be inspected by |ACS (International
Association of Classification Soclety) and Inspection Charges will be
reimbursed as per declared percentage in price bid. Foreign Bidders has
to submit their inspection charges Separately in terms of percentage of
total order value of each ship set in Part-11.
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Enclosure to Tender Enquiry: Part *A”; Tender Terms and Cohdi-tions
Tender No. 1600000822 .
Itermn: 90710 Cu Ni Pipe & Copper Pipe of Project P15B

In case a foreign bidder does not guote Inspection charges in their Part-ll
Price Bid, the said charges will be considered as 0% while ranking of the
bid. In such case no additional cost will be paid by MDL against inspection
of items.

¢} The TP| charges as quoted by the foreign bidder and TPl charges as
indicated at para (a) above in case of Indian bidder will be loaded to their
hasic cost of deliverables for ranking purpose.

(v) Loading faciors as applicable as per Clause No 03 of Section It

(b} Discount given, if any, by the bidders, after the last date for submission of the bids

(c)

but before opening of the price bids, wil not be considered for determining the
ranking of bids but will be considered after the said bidder is adjudged as L1.

On-ine ranking visible to the bidders after opening Part-1l price bid is without loading
parameters. However, the L1 bidder will be evaluated offline by applying all
applicable loading parameters as per tender and clarifications during techno-
commercial scrutiny / TNC meeting.
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Enclosure to Tender Enquiry: Part ‘A’ Tender Terms and Conditions
Tender No. 1600000822
Item: 90/10 Cu Ni Pipe & Copper Pipe of Project P15B

A.

B.

C.
0.

E.

(a)

(b}

SECTION-II}
TENDER TERMS & CONDITIONS

1. DESCRIPTION & SCOPE OF WORK:

ITEM: Manufacture and Supply of 90/10 Cu Ni Pipe & Copper Pipe for P15B Ships
(Y-12704,  Y-12705, Y-12706 &  Y-12707) as per TSP  No.
MDL/DR/P16B/PIPES/102, Ver. G, did. 24.08.2013.

Note: 01 set of documentation as per TSP has to be supplied with each
consignment for each yard.

ON BOARD SPARES (OBS): Not Applicable.
BASE & DEPOT (B&D) SPARES: Not Applicable.

TECHNICAL ASSISTANCE (SERVICES OF ENGINEERS): Not Applicable.

TRAINING: Not Applicable. .

2. PRE-QUALIFICATION CRITERIA;

(a) Technicall Work experience Criteria:

()  Pipes to be supplied as per TSP.

(i) Bidders other than manufacturersfauthorized dealers are not allowed to
participate against this tender” has been included in the tender

(b) Commercial/ Financial criteria: Firm to submit following details/ documents:

() Bidder's average turnover during last 03 years should be at least INR 22.50
Lakhs for Indian bidder and for foreign bidder (USD 31,400 or Euro 28,475 or
GBP 24,375), For assessing the same Audited / Certified Balance sheet, Profit
{ Loss account for the corresponding 02 years period to be submiited.

(i) The value of the supplies during last 03 years should not be less than INR
22.50 Lakhs for Indian bidders and for foreign bidders {(USD 31,400 or Euro
28 475 or GBP 24,375). Order copies to be submitted along with its completion
certificate.

Note: If any cash transaction is included in turnover (statement of profit
&loss) the same will not be considered for tumover value,

3. EARNEST MONEY DEPOSIT (EMD) / BID BOND:

The bidders shall furnish EMD INR 14,80,000 only (Rupees One Lakh Eighiy
Thousand only) through online payment or in the form of Bank Guarantee drawn
in favour of Mazagon Dock Shipbuilders limited.

Foreign bidders are required to furnish EMD (bid bond) of USD 2525 or Eure 2300
or GBP 1950 as applicable in the form of SWIFT Message. MDL's Bank SWIFT
Ale. No. is SBININBB101. '
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Enclosure to Tender Enquiry: Part A" Tender Terms and Conditions
Tender No. 1600000822
Ttem: 90710 Cu Ni Pipe & Copper Pipe of Project P15B

(c)

(d)

(e}
(F)

(g)

()

(i)

(3

The Bid Bond/SWIFT Messages shall be forwarded to HOD (C-NP) fPE
(G0mmerciabll’15B’)aI Dealing commercial Executive in sealed envelope super
scriping Tender Enquiry No. ~nd Due date, so as to reach us within 7 MDL workirig
days from the tender closing date.

The bid bond / Bank Guarantee shouid be valid for 4 more weeks beyond the offer
validity period indicated in the tender. Either of these instruments should be drawn
as per the list of hanks approved by SBI/ Canara bank published on MBL website,
payable at Mumbali and should essentially be enclosed in the in the Part-l, Techno
Commercial Bid.

Bids / Offers without EMD/Bid Bond along with Part-i bid wil not be considered.

EMD of unsuccessful hidders will be returned after finalization of the tender and
shall be interest free.

If the bidders are transmitiing EMD  through online payment gateway, it is
mandatory to indicate reference of tender no. and vendor name in the respective
taxt field for identification & confirm the remittance in MDL Bank account and the
same to be communicated 1o MDL immediately afong with fender no. and
transaction details. "Online payment” tab s available on home page of MDL's
website muww.mazagondock.in’ Four options are avaifable under online payment
tab viz. Career, Tender. Security and Scrap/Disposal. Click on 'Tender' tab and
make the payment online uging debit cards, credit cards, net banking, BHIM/UP]

etc, after filling required details.

Scanned copy of BG for EMD (O be uploaded with Part —I bid. However original BG
of EMD must be deposited physically in a sealed envelope superseripting “QOriginal
BG for EMD for Tender no& due date", on or within seven MDL working days from
the Tender closing date to HOD(C-NP) lPE(Comme'rcial-P15B).

Timely submission of EMD is responsibifity of the bidder(s) and no reason f
axcuses in this regard will be entertained by MDL.

Exemption from submission of EMD/BId Bond: Eollowing bidders & tenders shall

be exempt from stubmission of EMD/Bid Bond:

iy Bidders of State & Central Government of India departments, Public Secior
Undertakings.

(iy Firms registered with MDL. To qualify for EMD exemption, fims should
necessarily submit valid copy of the Registration Certificate lssued by MDL,
for the items for which the offer is being submitted in Part-| offer/bid. Firms in

the process of obtaining MDL registration/ in the process of fenewal of MDL
registration will not be considered for EMD exemption. '

(iy Firms registered with NSIC under its “Single Point Regisfration Scheme"
{Exemption will apply only to items / service for which they are registered with
NSIC). To qualify for EMD exemption, firms should necessarily submit valid

copy of the registration certificate jssued by NSIC in Part- offer / bid, Firms in
the process of obtaining NSIC registration will not be considered for EMD
exemption.

(iy Al Micro & small Enterprises (MSE) bidders subject to their submitling the

Registration Certificate from the Competent  Authority regarding their
Micro/Small Industry status.

(iii) Common/Deemed DPSU  registered vendors. For qualifying for EMD

exemption, such firms shall submit valid copy of the registration certificate

age
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issued by DPSUs (other than MDL) for the items / services for which the offer
is being submitted in Part-| offer/bid. Firms in process of obtaining registration
in other DPSUs will not be considered for EMD exemptian.

(iv) Green Channe! Status vendors also qualify for EMD exemption. Such firms
shall submit valid copy of the Green channel certificate issued by MoD for the
items for which the offer is being submitied in Part- offer/bid. Firms in
process of obtaining this certificate will not be considered for EMD exemption,

4. VALIDITY PERIOD OF OFFER: Bid / Offer shall have the vaiidity period of 180 days
from the tender closing date.

5. DELIVERY PERIOD/COMPLETION SCHEDULE:
(a) Bidders are advised to submit their bids as per delivery schedule indicated in the

tender. In case it is not possible for the bidders to supply material as per tendered

delivery schedule, bidders may indicate minimum time required to deliver the goods.

In such cases, the additional delivery period guoted by the bidders shall be loaded
@ 0.5% per wegk for ranking purpase. Bidders to work out fimelines for submission
of Binding data/QAP for approval and delivery time post approval of binding
data/QAP based on delivery time indicated in the Tender. Bidders to indicate the
same in their offer,

(b) Part Delivery; MDL will prefer to have the entire ltem within the stipulated delivery

(©)
(d)

period.
Na prior delivery will be accepted unless required by MDL.
The delivery period required by MDL is as follows:

Yard No. | Delivery Period Required by MDL Minimum Delivery Petiod
offered by vendor

Y-12704 | 04 weeks from the date of approval of QAP

Y-12705 | 04 weeks from the dafe of approval of QAP
Y-12706 | 30.11.2020 '

Y~12707 | 30.11.2021

(@)

(b)

SECURITY DEPOSIT(SD):

Bidder shall have to submit Security Deposit for an amount of 5% of the
Coniract/Order value, excluding faxes, duties, freight etc. in the form of Bank
Guarantee from the list of banks approved by SBI / Canara bank published on MDL
website excluding co-operative banks within 25 days from the date of transmission
of order, valid till Contractual Delivery Date of the order plus additional one menth
as claim period. SD shall be applicable if order vaiug is above Rs 10 lakh.

In case of vendor's failure to submit the Security Deposit within 25 days of
transmission of the order, MDL will forfeit the EMD & thereafter cancel the order
invoking the risk purchase clause. OR

In case where the vendor has failed to submit the Security Deposit within 25 days of
transmission of the order but commeénced the work, the delayed period of
submission will be levied for Indian bidders as per SLR plus 2% and as per
EUROBOR/LIBOR plus 2% for the foreign bidders.
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(d) Foreign bidders shall submit SDBG through Foreign Bank by SWIFT mode to MDL
Bank SWIFT Alc. No. is SBININBB101.

(e) If the bidders are transmitting SD through onling payment gateway, it is mandatory
to indicate reference of tender no and vendor name in the respective text field for
identification & confirm the remittance in MDL Bank account and the same to be
communicated to MDL immediately along with tender no and transaction details.
"Online payment* tab s available on home page of MDLs website
"www.mazagondock.in® Four options are available under online payment tab viz.
Career, Tender. Seeurity and Scrap/Disposal. Click on Tender tab and make the
payment online using debit cards, credit cards, net banking, BHIM/UP! et after

" filling required detaiis

Nots: :
iy The SDBG to be submitted on Rs. 500 Nen-Judicial Stamp Paper. (Not
Applicable for foreign vendor).

i) Bicder shall submit SDBC through Foreign Bank by SWIFT mode to MDL
Rank SWIFT A/c. No. is SBININBB101

iif) Security Deposit will be returned without interest on execution of the order
and subrission of Performance Bank Guarantee (PRG) within 15 days
against firm’s request letier.

7. INSPECTION: It shali be as per TSP, Other general conditions refated to inspection of
material are as under: :
(a) The decision of the Inspecting Authority of their representatives, as the case may
be, on any question of the intent, meaning and the scope of Specifications /
Standards shall be final, conclusive and hinding on the Bidder/ Supplier { Contractor.
(b) The TPI (Third Party inspection) charges shall be directly paid by MDL to MDL
nominated TP! agency. These charges shall not be included in the bidder's quote as
MDL has separate contract with the nominated TP agency.
(c) The Bidder / Supplier / Contractor shall accord all facilities to Purchaset's Inspectors
/ Nominated Agency to carry out inspection / Testing during course of manufacture /
final testing.
{d) Bidder shall directly offer for inspection agency through a call letter under intimation
to us and ensure readiness of the items offered for inspection on the scheduled date
& time.
8. EXCHANGE RATE VARIATION (ERV). Not Applicable.
9. PRICE VARIATION CLAUSE (PVC). |
(a) Bidders have to guote considering the base rate as USD 5811.50/Ton for Cu and
USD 14,980/Ton for Ni l.e. LME rate of Cu & Ni dated 15.11.2019 and exchange
rate as 1 USD = Rs 71.7109 hased on www.fbil.org.in. The cut- off date for
reckoning price variation will be one third of the period betwesn date of purchase
order and agreed delivery date of the respective shipments as per the contract. The
price variation would be paid at the end of each yard supply. -
(b) The price variation will be paid as per the following formula:
Difference in the Cu price* wt, of the pipes....... For Cu pipes _
(0.9* diff. in the Cu price + 0.1* diff. in NI price) wt. of pipes...... for 90/10 Cu-Ni
ipes
E@_&Q_: PVC shall be applicable for Y-12706 8, Y-12707 only. For Y-12704 & Y-12705,
MDL will pay basic guoted prices/ negotiated prices.
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10. PAYMENT TERMS:!

{a) Payment of 90% of the value of the supplies against delivery and acceplance as
may be payable and as reduced by any deductibles and / or the amount ieviable
towards liquidated damages, if any pius 100% taxes, duties etc as applicable on
production of proof of inspection, receipt and acceptance at MDL within 20 days

(b) Payment of the balance of the value of the supplies may be payable and as reduced
by any deductibles and / or the amount leviable towards liquidated damages, if any,
on submission & canfirmation of PBG of equivalent amount valid up to warranty
period plus one-month claim period

(c) Part Supply / Part Payment: If part delivery Is permitted during TNC/ CNC, then
part payment will be made for respective lots.

11.PAYMENT MODE: : .
(a) Indigenous Bidders: All the payments to indigenous bidders due:shall be made
through Real Time Gross Setflement (RTGS) / National Electronic Fund Transfer
(NEFT) by MDL.

(b) Foreign Bidder:
1. Payment through LG (Optian-I). - -

{iy Payment to Foreign Bidders shall be against irrevocable letter of credit (L/C)
established through our bankers as per format. L/C will be opened for 100%
of the value of deliverables (Cost of Material including freight & insurance tili
port of destination T.e. CIF basis).

(i) For opening L/C, suppliers should essentially furnish their acceptance of PO
in time, For opening L/C, all charges outside India shall be borne by the
Beneficiary (supplier). In case supplier seeks L/C amendment for no fault of
MDL or reguires confirmation of L/C then all charges towards L/C
amendment or confirmation of L/C respectively shall be borne by the
supplier.

(iii) L/C will allow payment an timely presentation of documents through bank as
mentioned below. Opening of L/C shall be before one month of the
schedule for dispatch or before such period as may be discussed and
mutually agreed to in the TNC / CNC / PNC. The time limit for opening of
L/Cs and / or amendment for L/C shall be 7 days or within such number of
days as may be stipulated in purchase order / contract. Delay in opening of
'L/C can lead to corresponding delay in delivery and hence no LD is
applicable on such delayed partion. L/C amendment charges on account of
MDL shall be borne by MDL.

2. Payment on collection basis {Option-f): Payment due on collection basis will be
done for 100% of the order value (Cost of Material including freight & insurance
§ill port of destination fe. CIF basis and Charges for installation &
commissioning) as reduced by any deductibles and / or the amount leviable
towards liquidated damages, if any on timely presentation and receipt of the
documents mentioned below and agalnst work completion certificate . duly
certified by an officer from the user department in the rank of CM or above and
submission & subsequent confirmation of performance bank guarantee for 10%
of the total order valus.
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Note: Bidders should indicate the mode of payment acceptable to them from the

ahove mentioned 2 options (| or Il) in Part-l Offer i.e. Techno-Commercial
Bid. |

(c} Documents for RTGS/ NEFT Payment:

(0
(if)
(i
(v)
(v)
(vi) -
(vil)

Involce (Four ink signed copies),

Delivery Challans,

Release note from the nominated Inspection Agency,

Test reports / Certificates,

Packing Lists,

Performance Guarantee,

Storage / Preservation / Installation / Commissioning / Maintenance
Procedures, / Certificate for preservation & other Technical documentation in
requisite sets as relevant,

(vii) Way bill certificate as applicable duly acknowledged.

Note: Invoices should be submitied at "Receipt Section” adjacent to the ARS
Punching Section, South Yard MDL.

(d) Documents for L/C:
For Deliverables:

8);
(it)
(i}
(iv)
v)
(vi)
{vii)

Set of original + 2 copies of signed Invoice showing item-wise prices as per
the order. '

Set of original + 2 copies of signed packing list clearly showing list of items
packed.

1 set of original + 2 copies Clean on Board Bilt of Lading OR Air Way Bill
Made in the name of MDL’s bank and marked as freight paid.

Set of original + 2 copies Certificate of Approval OR Release Note from -MDL
nominated inspection agency,

Certificate of country of origin in original + Zcopies by chambet of commerce
for non-naval projects. '

Original + 2 copies of warranty / guarantee certificate in prescribed format

PBG in Original + 2 coples valid tili the complete execution of the contract
nlus four weeks as per agreed terms and settlement of amounts, if any, by the
supplier towards rebates/discounts/deductibles/liquidated damages if any.

(viil) Original + 2 copies of all Manufacturer's Test Certificates (MTCs) / Reports,

(ix)

(xi)

Drawings, Manuals, Procedures, etc. as relevant to the ordered ifem.

Certificate Confirming that supplier has couriered / dispatched --- sefs of Non
Negotiable Documents comprising of alf Test Reports { MTCs, Technical
Documents, Drawings, Manuals, Procedures efc. and of Signed Invoices,
Packing Lists, Bill of Lading / AWB marked as Freight Paid, Insurance
Policy/Document, Freight Paid Cerificate MDL nominated [nspection
Agency's Certificate of approval, Country of Crigin Certtificate, Guarantee /
Warranty Certificate, Performance Bank Guarantee, directly to MDL.

Original + 2 copies of the certificate issued by the classified society confirming

seaworthiness of the vessel and that the shipment is made on vessels of not
more than 15 years vintage,

Certificate issued by MDL confirming that the delivery is made in time and no
liquidated damages / penally is applicable OR in case of delays, admissible
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amount of liquidated damages { penalty wiil be specified by MDL in this
certificate for reduction of equal amount from supplier's invoice. (MDL will
issue this certificate generally by FAX immediately on receipt of sighed copy
of invoice, packing fist, approval ceriificate of the nominated inspection
agency, copies of B/L or AWB marked as Freight Paid, Insurance Policy /
Document, Freight Paid Cerfificate or any other acceptable documents
confirming dispatch on CIF basis). '

Certificate confirming that the shipping instructions {inclusive of packing) have
been foliowed while packing / shipment and forwarding of details for Freight &
insurance to MDL,

In case of supply of Pipes, Tubulars, Plates, or any other steel materials on

theoretical weight (Tonnage) basis, following documents shouid also be

furnished;
Supplier's signed certificate stating that “We hereby guarantee that the
goods supplied strictly conformed with description & all technical
requirements referred in the order and prices charged are sfrictly as per the
terms of the order and that for shipments on thecretical weight basis no
extra lengths are charged”. :

Original + 2 copies -of Manufacture's Material Test Certificates (MTCs) duly
endorsed by the inspection Agency in correlation with the nen-erasable
markings of Manufacturer's name, heat numbers & Inspection agency’s
non-srasable stamp / seal on the material.

Stowing / storage certificate from supplier in following format: “We hereby
certify that the goods covered by Order No. dated-—-- have been
stored / stacked / stowed at the manufacturing plant, loading ports, in transit
and on vessels satisfactorily in accordance with the standard practice
accepled internationally and also certify that the goods have not undergone
ant deformation and tolerances are still within the relevant specifications”.

Original + 2 copies of certificate confirming that Thinner plates (i.e. sheets)
in thickness between 2 mm to 5 mm have been packed in bundles and
strapped at intervats of 1.5 m. lengthwise to protect from buckling during
handling and transit. Each bundle shall have plates of same size and
gpecification and shall not weigh more than 2 tens.

12. WARRANTY/GUARANTEE:
{a) The eq

uipment / item along with associated auxiliaries/components supplied shall be

warranted / guaranteed for satisfactory Performance for the period of 24 manths
from the date of supply or 12 months from the date of commissioning of ship,
whichever is later. The scheduled commissioning date of the ships for warranty
purpose ta be considered as under:

Yard No. Plann'ed delivery Eguipment Warranty Period
date of Ship delivery date | (Tgntative)
(Tentative} . _
Y-12704 | Mar 2021 28.02.2020 Mar 2022
Y-12705 Juizozz | 28.02,2020 "~ Jul 2023
Page BFOTAS
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Y-12706 Aug 2023 30.11.2020 Aug 2024
Y-12707 Jul 2024 30.11.2021 Jul 2025

(b} The Supplier cannet absotve their responsibility for warranty of material even though
it is inspected by & approved by the inspection authorities.

(c) If the defects are not remedied within a reasonhablefstipulated time, MDL may
proceed to rectify the defects at the supplier's risk & cost, but without prejudice o
MDL's rights under the contract,

(d) During the period of warranty / guarantee if any defect noticed in the equipment /
itemn supplied, the supplier/ contractor will have to rectify such defects immediately at
no extra cost to MDL.

13.PERFORMANCE BANK GUARANTEE (PBG): '

(a) The bidder has to submit Equipment Performance Bank Guarantee from a first class
Bank of international / national repute, for 10% of fotal order value excluding taxes,
duties freight & service component valid up to contractual warranty period plus one-
month claim period.

(b) In the event of defects due to poor workmanship leading to non-perfarmance of the
Equipment/ltem and bidder failure to attend the defects within a reasonable period of
time, the Bank guarantee will be enchased by MDL. MDL’s decision in this regard
shall be final and binding on the bidder. in the event of postponing of delivety of
deliverables or extension of guarantee desired & sought by MDL, the Performance
Bank guarantes has to be extended till the extended period.

Note:

) The PBG to be submitted on Rs. 500 Non-Judicial Stamp Paper.

i) All the bank guarantees of this tender should be from Nationalized/Scheduled.
Banks {the list of banks approved by SBI / Canara hank published on MDL
website) excluding the Co-Operative banks

i) “Foreign bidder shall submit FB& through Foreign Bank by SWIFT mode to MDL
Bank SWIFT A/c. No, is SBININBB101,

iv) Security Deposit will be returned without interest on execution of the order and
submission of Performance Bank Guarantee (PBG) against firm’s request letter.

v) In the event of postponing of delivery of deliverables, the Performance Bank
guarantee has to be extended till the extended period.

14.LIQUIDATED DAMAGES (LD).

(a) In cases of delay not attributable to Purchaser, beyond the agreed schedule, the
Supplier/Contractor shall pay LD, a sum representing 0.5% (Half percent) per week
or part thereof, subject to maximum of 5% of the delayed portion of the
order/contract. In case the undelivered / unfinished portion of the order results in to
non-utilization / ineffective utilization of delivered portion, in such cases LD shall be
applicable on the total value of deliverables.

(o) LD @ 0.25% per week delay or part there of subject to maximum of 1% of lotal order
value will also be retovered in case of delay in submission of Binding data,
Drawings & QAP o the concern authority for approval. However, this LD shall not be
applicable in case the ordered items are delivered as per scheduled delivery date.

(c) Acceptance by Third Party agency together with sea worthy packing (as applicable)
and date of Bill of Lading /Air way Bill (marked as Freight paid) shall be considered
for the purpose of levy of liquidated damages. The risk and owhership shall be
transferred on GIF basis.
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(d) The initial submission of the Layout drawing, manufacturing drawing & QAP shall be
of acceptable quality in the opinion of the concerned approving authority.

15. PURCHASE PREFERENCE TO MAKE IN INDIA:

As per Public Procurement order Ref No. P-45021/2/2017-B.E-ll Dtd 15.06.2017
issued by Govt of India to encourage "Make in India” palicy, Purchase Preference shall
be given to [ocal suppliers in the following manner.

(a) The terminology! definitions used in the said order is as beiow:

(i) ‘Local content’ means the amount of value added in India, be the total
value of items procured excluding net domestic indirect faxes) minus the
value of imported content in the item (including all customs duties) as a
proportion of the tofal value in percent.

(il "Local Supplier” means a supplier or service provider whose product or
sgrvice offered for procurement meets the minimum local content, as
prescribed under the said Order or by the competent Ministries /
Department in pursuance of said order.

A Local Supplier can be an Indian or Foreign bidder.

(i)  "Margin of Purchase Preference” means the maximum extent to which
the price quoted by local supplier may be above the L1 for the purpose of
puichase preference, The margin of purchase preference for the present
tender is 20%.

(b) Minimurm focal content:
(i} The minimum focal content in the offer is to be not less than 50% for the
present tender for a bidder to be considered as a Local Supplier.

(il  The local content can be increased through partnerships, cooperation with
local companies, establishing production units in India or Joint Ventures
{JV) with Indian suppliers, increasing the participation of local employees in
services and training them.’

(i}  On opening of the price bids, if it is identified that there is difference in price
receive & declaration made and local content is' now not meeting the

. specified tender requirement (l.e. only on the quoted price without any
loading) then such case will be processed without any purchase
preference.

(c) Declaration by Local Supplier: Local Supplier should declare that the item and
service offered maets the minimum local content & indicate its percentage in their
offer which shall meet (or even offer more) required content as specified in tender,
This declaration is necessary even If Custom Duty Exemption and / or ERV {if
applicable) are not being sought. Following documents are fo be submitted in
technical Offer-Part-| bid:

) Local Component list i.e. ltems and services which aré being procured /

produced domestically by supplier in the ‘system / equipment / service
offered against tender. This iist shall include all the components, raw
materfals, sub services efc,

{ii) Foreign / Imported Component list i.e. ltems and services which are being
supplied by bidder from outside India in the system / equipment / service
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offered against tender. This list shall include all the components, raw
materials sub services etc.

(i)  Bidders shall give the details of the location(s) at which the local value
addition is made. Additionally, location(s) details from where foreign /
imported components are being supplied te also informed.

{iv)  Bidders shall give the price break-up in percentage for “Local Component’
and "Foreign / Imported Component’.

(v  Custoermn duty applicable on FE component for all foreign iterms.

(viy The Local Supplers are required to provide self-certification as per
Annexure-A.

Note: .
» In cases of procurement for value in excess of Rs, 10 Crores, the iocal supplier
shall be required to provide a certificate from statutory auditor or cost auditor of
the company {in case of companies) or from a practicing cost accountant or

practicing charted accountant (in respect of supplier pther than companies)
giving the percentage of local content & applicable item wise custom duty.

> Once the declaration / certification is commiited at tender submission stage,
the same cannot be altered at fechnical negotiation stage or after award of
contract otherwise would be treated / considered as false declaration by bidder.

> In the event of bidders not declaring or declaring less local content percentage
in the offer, MDL will consider quote / bid of such bidders with local content as
"0" or “NiL" i.e. the offers of such bidders will be treated as a “Non Local
Supplier” where na purchase preference shall be granted fo these bidders.

(&) If the Local Supplier is alsc a MSE Vendor seeking the benefit of Public Procurement
Policy for MSEs — Order 2012, then such bidders should not seek benefits against
the . Preference to Make in India policy — Order 2017. Such bidders should
categorically seek benefits of only one policy which cannot be modified
subsequently, once declarsd in the Annexure-A referred above while submitting the
bid.

(e) Custom duty issue: Imported / FE conient is inclusive of all custom duties which is

required for arriving local content. Bidders to note the following about declaration of
FE Cantent.

(i) All bidders should upfront declare ling item wise custom duty -duly certified.

such declared custom duty percentage will only be considered for arriving
local content.

(i) In the event if the rate’ of custom duty is found higher than the declared
custom duty by bidder, then the bidder's declaration shall be final for arriving
L1 bid. Also in such case the difference in custom duty would be fo bidders
account. In case of forelgn bidders, the same would be fo bidders account
and shall not be barne or reimbursed by Shipyard.

(i) In the event of rale of customn duty happens to be lower at the time of
clearance of goods, then actual custom duty shall be payable.

(iv) Notwithstanding above, local content shail be caiculated based on_the
declared custom duty by the bidder in techno-commercial bid.
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{f) Preference to Local Supplier: The following procedure wiil be adopted for deciding
on preferenee to Local Supplier over a non-iocal supplier w.r.t. Public Procurement
(Preference to Make in India) order 2017.

(i) Among all qualified bids, the lowest bid will be termed as L1, If L1 is from a
local supplier, the contract will be awarded to L1.

(ify If L1 is not from a local supplier, the lowest bidder among the local suppliers,
will be invited to match the L1 price subject to local supplier's quoted prics
falling within the margin of purchase preferance and contract shail be
awarded to such focal supplier subject to matching the L1 price.

(i) In case such lowest eligible local supplier fails to match the L1 price, the local
supplier with the next higher bid within the margin of purchase preference
shall be invited to maich the L1 price and so on and contract shall be
awarded accordingly, In case nonhe of the local suppliers within the margin of
purchase preferance matches the 1.1 price, then the contract may be awarded
to the L1 bidder.

{g) Preference befween LS and MSE Bidder: Between the MSE and Local Supplier,
the MSE bidder will be given preference to match with L1 bidder as per Public
Procurement Policy for MSEs Order 2012, MSE vendor will be evaluated with
L1+15%. MSE doesn’t fall under Public Procurement (Preference to Make in India)
Order 2017

Local Supplier will be evaluated with L1+20% (Margin of Purchase Preference
ordinary) as per Public Procurement (Preference to Make in India) Order 2017.

(h} After the coniract is awarded and the supplies are completed, each supplier shal
provide the supporting documentation towards realization of committed Local
Content as per the contract / order ferms & conditions. In addition to these
documents, a "Local content certfificate” also shall be submitted stating the
percentage of local content in the items or services measured. The “Local content
certificate” shall be submitted along with the invoice.

Note: In cases of procurement for value in excess of Rs. 10 Crores, the local
supplier shall be required to provide a cerlificate from statutory auditor or cost
auditor of the company (in case of companies) or from a practicing cost accountant
or practicing charted accountant (in respect of supplier other than companies) giving
the percentage of loca!l content.

(i) False declaration will be in breach of Code of Integrity under Rule 175(1){(i)(h) of
GFR 2017 for which a bidder or ifs successor can be debarred for up to 2 years as
per Rule 151(ili) of GFR 2017 along with such other actions as may be permissible
under law. :

() Complaints / Grievance: Any complaints / grievances relating to implementation of
this order shall be taken up by Public Grievance Cell of MDL headed by GM(F-P&S).
Fees for filing a complaint under the order shall be Rs. 10,000/« per case. The
complaints shail be filed to the Chairman, Public Grievance Cell, The fee shall be
deposited in MDL's Account by NEFT.

16.EXPORT LICENCE FOR FOREIGN BIDDERS: The Expo.r{ Licence that may be
required for delivery of various items / equipment to MDL shall be arranged by the

PageE-5F25
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Fnclosure to Tender Eanirv.: Part ‘A" Tender Terms and Conditions
Tender No. 1600000822
Item: 90710 Cu Ni Pipe & Copper Pipe of Project P15B

respective bidders / suppliers / contractors from the concemed authorities in iheir
respective countries. The bidders shall take in to account the period reguired for
obtaining such license while indicating delivery / completion periods for the items /
equipment and delays in supplies for non-availability of such licenses are to be

accounted for by the bidders. The 'End User certificate if required by the supplier for
obtaining the license is fo be forwarded by MDL.

However, the format & details of the end user certificate required should be forwarded
by the supplier to MDL along with the ‘order acceptance. The dealing Commercial /
Purchase executive shall arrange the end user cerfificate and dispatch the same to the
supplier most expeditiously.

17.FREE ISSUE MATERIALS: Not Applicable.
18.PROGRESS MONITORING & REVIEW MECHANISM: Not Applicable.

19.0PTION CLAUSE: MDL retains the right to place orders for additional guantities up to a
maximum of 50% of the originally contracted quantity at the same raie and terms of the
contract. Such an option shall be available during the original period of confract. Option
quantity during extended delivery period is limited to 50% of balance quantity after -
original delivery period.

20.BOOK EXAMINATION CLAUSE: Not Applicable.
21.0FFSET POLICY: Not Applicable.

29 \We look forward fo receive your most competitive and reasonable offer against this
tender. '
Yours faithfully,
For MAZAGON DOCK SHIPBUILDERS
LIMITED

Page 2d-ot75
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Enclosure to Tender Enquiry: Part ‘A’; Tender Terms and Conditions

Tender No. 1600000822
[tem: 90/10 Cu Ni Pipe & Copper Pipe of Project P15B

Enclosures; -

Enclosure-1 TEP No. MDL/DR/P15B/PIPES/N02, Ver. 0, dtd. 24.06.2013
Enclosure-2 | Standard Terms & Conditions (STACS)

Enclosure-3 | General Terms & Conditions (GT&C)

Enclosure-4 | Performa for EMD Bank Guarantee

Enclosure-5 | Integrity Pact{IP)Format — Not Applicable

Enclosure-6 | integrity Pact Bank Guarantee (IPBG) format — Not Applicable
Enclosure-7 | Security Deposit Bank Guarantee format(SDBG)

Enclosure-8 Performance Bank Guarantee (PBG) format

Enclosure-9 | Loading factors for ranking of bids

Enclosura-10

RTGS format

Enclosure-11

Details for remittance towards SD

Enclosure-12

Shipping Instruction

Enclesure-13

Latter of Credit farmat

Enclosure-14

Official Secret Act 1923

Enclosure 15

Contact Details of the bidder

Fnclosure 18

Blank rate sheet

Enclosure 17

TEF, STAC, GTAC Acceptance form

Enclosure 18

Format for self-certification by local suppliers.
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1

1.2

N . DESIGN T.8.P MO, FIPES!O
MAZAGOR DOCK LT, EHGINE ERING B . lPEn 102
| 1A Govt, OF hwdia Undertulcing} [ YARD = 12704705-706-707 | DATE - | 24/p82edy
Nockyaed 12and, Mfambai —100 {10, SYSTER PIPES PAGE 3 OF 14
SECTION:I

GENERAL REQUIREMENT

APPLICATION:

Th spaciiicalion rslales i design, manufacture & supply of Process Pipes in be used for Corrosive, Non
corrosive & toxic fluld systems in Naval Vessels, .

The specificalloh defines Naval duties & detalls perlaining to evaluation & testing of the equipment, This
docurnent is prepared as a guidance document fot the Manufacturer to ensure that Iheir products meet the
slandards of [nstallation on naval ships. '

SUPPLIER'S OFFER;

Ttie offer should be sticlly conlorming to lhe details indicated in this specification and in the relevant
spacifications / drawings / documents (All Latest issues are to be followed).

No emission in the Specificalions shall refieve the supplier of his responsibility lo ascerlain thess requiremants
lo perform work & furnish malerial in accordance with codes specified.

The OFFER should be complele with alf relevant details such as Detailed Technical Spepiﬁcaﬁon, Malerial

" Specification, Overall Dimensicns, Storage/ Preservation Detalls el

1.3

Any dlarification required regarding Tachnical Spasification { Requisition should be soughi before submission of
lhe offst,

'OFFER: The supptiers' offer shall contain minimum of the following documents;

i) Manufacturing Process,

iiy  Cerlificate of conformily duly filled, signad & stamped,

iy Deviation form dully flled, '

'I\f] Clause wiss conformalion fo all points, .

v)  Detalls of pasl supply of to Indian Navy with purchase order copies,
vi]  Preliminary Quallly assurarice-Plan,

REVIATIONS:

In case the ltems cifered are NOT conforming to the details given in the Specilication the offer should dlearly
indicale a comparaiive slatement of the requirement indicated In the Specificalien and the relevant
Specificalions vis-2-vis the flams offered, for INDIAN NAVYMAZAGON DOCK Consideration, Please refer
ANNEXURE No. 04 for Format, Devialions listed other than these in deviation form shall be congidered nuli &
void.

NO deviations witl be granted after the placemenlof order,

[ =

1.4 CER‘TIFICATE oF CQNFGRM]TY:
The offer should ba complele with 'CERTIFICATE OF CONFORMITY” as per formﬁi delalled at ANNEXURE
NG 2,
SYSTEM PIPES | " WDUORPISBIPIPES!02




DESIGR T.8.F, NG, PIPES:102
0

MARAGON DOCK 1.TD,, ENGINEERING HEV. na.
(A Crovi. OF Indin Uelertaking) YARD — 12734705_705707 TTpaTe | 24062013
DOC]Q’R?& Toad, ivinrbhal —4{H BT SYSTEM PIF"ES . PAGE 4 GF 14

1.5 DOCUMENTATION;

i) Manufaclure of the lem is to be underaken only after the approval of DAP,
i) The manufacture of all the Hems Is to be sirictly as per the-spacifications and the requirements slated

above. Any deviation, however minor, must meet the pror approval of MDL! NSI.[DND],
i} Eagh consignment Is lo be accompanied by following diawings & documenls:-
:E:. WPE OF DOGUMENTS/DRAWINGS ' gémgg
Y ' MATERIAL TEST CERTIFICATE 06
(b) FACTORY TEST CERTIFICATE s 06
(&) T INBPECTION GERTIFIGATE TTTTTTHR

v}  Documenlafion is to be forwarded to the cansignee in a separate eaclosure, along with supplies.
v)  Documents, Drawings & Part list as applicable must be In English language only,
vil  All Drawings & Dotumenls shall contain dimensions & olher paramelers in 5.1, Unifs only.
vil)  Compulatized Vendor documents shall be prepared by using the foflowing software
a) Documents: MS WORD 2016/Latest version,
vill) - Vendar lo submit lype Approval Gertisicate, if any, along with the offer.

i} The documertation Is to Indude Certlficate of Compliance of flems. The Compllance certificate has o
include a statement that the materiel complies wilh all $he requirements of code and to be endorsed by
an authorized inspection representalive,

X}  Malenaf{Testinspection Carfificate Is to carry areferance number or any other defalls so as to relate the
certificates with the relevant matenal,

1.6 QUALITY ASSURANCE:

The detat desipn, maleriat & workmanship shall be in accordance with the good narine practices, lo ensure
reliabifty, durablify & ease of maintenance, which comply with ship's requireménts.

161 QUALITY ASSURANGE PLAN:

fl) Tha manufacturar shall submit & quality inspeciion & coniral pian, posl order, for approval lo MAZAGON
DOCK/INDIAN NAVY,

{ii) Manufaclure of the Pipes lo commence only after approval of GAP only,

{if). Approval of proposed Qualify Inspection & Control Plan will ba done pos! order by HNDIAR
NAVY/MAZAGON DOCK. :

{iv} Detals of test equipment tast methods, prefiminary qualification tests, etc. 18 to be indicated in the Qualily
& Inspection Plan subitted,

{v} Al pipes shall be inspected as per Quaiily Assuranee Plan duy approved by MDL or any Third Party
Inspection agency.

preert T pm—rs —
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t DESTGH T.5.P. HD, PIFES 102

MAZAGONDOCK YD, 5 ENGINEERING REV. MO, 0
tA Gavt, Of Ladin Underiukong) l YARD - '1‘5?[;4.7{] A706-707 | 5}\1'5”_ ' 2505,72313_
Doclyard Rond, Mumbyi -400 014. ¢ T SYSTEM PIPES BAGE 5 OF 14
1.7 INSPECTION:
it Vendor shall have a system to enswre [hat all inspection, measwring & test eguipment used to pmduce ) ¢

the product erderad are calibrated & fit for use.

il} Vendor shall do all that is nesessary to comply with purchiase order wilh regard to Inspeclion/Quatity
Cenlyel requirements, submission of repors, cerfificates ele; & provide every assistance for
inspechion/wilnessing of tests by purchasers' representative or by & third party appointed by INDIAN
NAVY. ||

it} Yendor shall make avalable 1o the inspector gl drawings, codes & Spacification for hls referenca during
inspection, free-of cost.

iv) Vehdor shall provide all sorts of asslslance as regards requiremants of tools § Instruments, manpower
' required during Inspecllon fres of cost,

v}  The tams supplied will be inspected by the agencies as indicatad helow and inspection certificale shouid
accumpany the supplies.

For Guailty Centrol i THIRD PARTY INSPECTION AGENCY

For Recelpt Inspeciion : WARSHIP OVERSEEING TEAM (NAVY) | MAZAGON DOCK (MUMBA()
{At MAZAGON BOCK LTD, .
MUMBAI}

—3-




DESIGN T 18P ND. PIPES: {02

MAZAGON DOCK LTD,, ' ENGINEERIG REV.NO, | D
(AGovl. Of Indin Undertaking) YARD - 12704-7D5:706-707 |  DATE | 24/06/2013
Dogkyard Road, Mumbai ~4040 050, :k SYSTEM PIPES PAGE 5 OF 14 1
, ;
SECTION: f

2.1 TECHNICAL REQUIREMENTS -

f}  Soppe of supply will cover Manufacture, Inspaction, Testing, Packaging and Farwarding & Safistactory
Operation on board ship for all the pipes listed in this spacification,

iiy The Materisl, Construclicnal & Testing requirement of Pipes shall conform to the Cedes / Standards
speciied.

ifiy Types of pipes covered by this specification are as lollows;
A) Y0/10 Copper Nicksl Plpes
By 70/30 Coppar Migkel pipes.
C} Copper Pipas

A

 SYSTEM PIPES ) MDL/DR/P16B/PIPES102
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WAXAGON DOCK LT, ENC?I?-IGEISFTIN o -—%%\f : ;‘g : P'PE{?” 02
(A Govt. OF [ndta Undertakiog) | YARD_ J2704-705-706-707 | DATE |  2406/2013
Deckyord Rand, Mumbii—401 010, 3 SYSTEN PIPES o PAGE 7 OF 14
A 90/10 COPPER NIGKLE PIPES
) MANUFACTURING GEODE! - NES 7'?'3 P}“_.RT Ii§

"
14

i,

i,

wil,

vill.

xiil.

Xiv.

iV,

Xvi.

Al Pipes shall be-solid drawn from billets or hollows & seamless in copglruction.

Dimensions of Pipes are lo conform o NES 779 Part lil. Dimensional Variatiens, if any shall be as per
NEST?S Pad Ill.

Pipes are nol to be redrawn from used pipes.

Dimensianal Tolerances, Cheniical Composiion, Physical Properties, Heal Treatmenl, festing &
Marking shall confori ta the relevanl Codes & Standards, Deviation (s}, i any shall be clearly
highlighted in the offer,

~ All Pipes are to be supplied in the fully anneated gondition,

All hieal treatment s to ba carried outin a furnace operating with an atmospheric suiphur content less
thar 0,005 g/ cu.m

All Pipes shall be hydrostaticaily tesled to lesl Pressure of 20 8ar,

All Pipes Shall not have any Circumferantlal jofnt In-a random fength,

Ne repair Welding ls perimitled:!

The plpes are to conform to the chamical composltion of 102 listed in Bs 2871 Part |1

“The dansity of CN10Z ai 20 deg C is 8900 kgfcu.m,

The pibes shali be reasonably straighl, smooth & cylindrical. The ends shal be cut sguare with the
awds of the lthe & shak be fras from excessive burrg,

The Supplied Pipes Shall ba in standard lenglh of 5 to 6 meers,

Feilowing praduction lests are required to be carrlad out on sach length of pipes in addition to alf tests
referred in NES specification.

(a) Eddy current test as per BS 3889 Part 2B — For pipes of NB upta 100 rm,
(b} Wirasonic lesls - For pipes of NB, more than 100 mm,

{c) Ulkrasonic thickness gauging - For all pipas,

Mydro festing of plpes is to be carried aut in annealed condition

The ecoentrieity of 1ha bore relative to the outside diameter is not to be grealer than the
thickness tolerance will permit.

»li. The lolerance for 9010 Culi pipes shall be as detailed beiow,

SYSTEM. PIFES .

 PlpeSie (mm}_ _ Tolerance On
From Up to *Speclfied Thickness Quality
_M . _ “Plus | Minus ¢ Plus | Minus ~
6 | 108 - 10% 0 | 1% 1%
ABOVE 108 | 1250% L 0 % | 1%

*Maximum devigtion af any point.

T
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C i DES h S.P. M. PES0?
MAZAGON DOCI LTD., cwalﬁa[gglme Tﬂé\f h']‘g PIF E_ﬂ

1A Gow. Of ndia Undenaking | YARD - 12704+ 705706-707 DATE  24I06/2013
E)ﬂcl()’ﬂl‘d RUIH‘L Mnmb::i-—d[}ﬂ nlﬂ( SYSTEM PlPES PAGE 8 DF 14

3

DOCUMENTATION:-

Malerial & Test Certilicale shall.aceompany the Material Supplied. The Certlficate shall contain iha following
informalicrn;

i.  Designatlon of {he Pipe.

i Ladle Analysis. ]

ili. Al Test resulls as per NES 779 PartHll for 90/40 Cu Ni pipes

iv, Manufacturing Process

v,  Spegifled Heat Treatment Cailed out by the Manufacluret.

vi, A stalement hat the material coriplies with the requirément &f the standard NES 779 Pait [},

MARKING-& RESPATCH:

i, The Pipes shall be cleaned Lo remove all contarnination & mojsiure, After deaning (s lube ends are
to be suitably seafed to pravent ingress of moisture & conlamination during {ransporl & storage,

il. Each Pipe shall be teglbly marked for idendification by prinfing directly on lo lhe ouiside surface of the
Pipe using ink, which will nol have any adverse affecl oh the malerial. The markings aré niot to be less
than Smm high & are 1o be rapeaied along the anlire Ienglh of the Pipe. The maximum dislance
betwean marlings is pot to excesd 300mm.

il The quality of the paint or ink as applied shall be such thal it shall have a life of alleast threa years in
sinrage,

iv. The marking shall consist of the lofowing in the sequence indicaled;
{a) Manufaclurer's Mame or Idettification Mark.
{t) Pipes Designation. (Malerial, Size &Class, Test Pressie.)
{c) Heat Mof Batch No,
{d) Purchase Order No. _
v,  Pipes shal nol be marked by hetal Spraying or Vibre Elching,

vi. The Pipes shall be protected from rusl, Correslon & Mechanicat damage during transporialion, {ransit
& Storage.

vil.  The rusffCorresion Preventive used shal be easily removatile with a petroleum sofvenl of the same
shall not be harmiul to welding.

viil. Both ends of Pipes shall be protected wilh Plastic, wood ur metal cover.

B
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MAZAGON DOCK LTD,,

{i God, O Tnadis Undestaking)

Druckyurid Road, Mumbil —200 010,

DESIGH T.5.P, N8~ PIPES 102
ENGINEERING REV,NC. o
VARD 12704-705-706-707 DATE 24!06!2013 |
SYSTEM PIPES PAGE 9 OF 14 j

70/30 COPPER NIGKLE PIPES

1) MANUFAGTURING GODE:- MES. 780-PART I1l

I
li.

iii,

iv.  Dimensional Tolerances, Chemical Composition, Physical Properties, Heal Treatmanl, testing &
Marking shalt eonform fo the relevan! Codes & Standards, Devistion {5), if any shall be dearly
highlighted In the offer.

y. Al Plpes are to ho supplled in the fully annealed condition,

vl, Al heat treatment is to be.carried oul in & lurnace operaling wllh an aimnsphenc sulphur contant fess
than 0,005 ¢ { citin

vil. Al Pipes shall be hydrostaticaly tested to fest Preseure o420 Bar,

vilt, Al Pipes Shall not have any Circumferential joint in 2 random lengih,

ix, Mo repalr Welding is permilted. '

®  The denslly of ihls alloy a 20 deg Cis 8950 kofen.m. |

xi.  The pipes are o conform lo the chemical composition detailed in NES 780 Part HIl,

xit, The pipes Shall be Reasonably siraighi, smoolh & oyfindrical, Tha ends shall be eut square with Ihe
axls of the lube & shalf be fres fram excassive burrs,

iil, The Supplied Pipes Shell in stendard Ienglh of 5 fo § melers

xiv, Following production lests are required o be caried oul on each length of pipes in addilion to af
fests referred in NES specification.

() Eddy curreni lesl as per BS 3889 Par 28 - For pipes of NB uplo 100 mm,
() Ulirasonic tests — For plpes of NB more than 100 mm,
(¢ Ulirasonic thickness gaugiiyg - For all pipes,

xv. Al non-desiructive festing on Binal slze of pipe shall be tested prior o the final anneal o heat [}
traalment

xvl.  Tolerances for genaral purpose tubes are to be as per NES 780 PART 3-(ANNEXURE -G)

Nominal pre Slze {mm)
ToleranceOn ...
. Up to but not . T it ;
From (neluded Specified Thickness Ovality
_ _Plus Minus, Plus Minus - |
3 2 8% 0% 0.25% | 0.25%
20 35 15% 0% 0.25% | 0.25%
3 55 , 15% 0% | 080% | 0.50%
*Maxitvium devlation at-any point.
xvii. The eccentricity of the bore relative fo the outside diameter is nal to be grealer than the

Al Pipes shall by soltd drawn from billets or hotlows & ssamless in constrclion,

Dimensions of Plpes are to conform MES 780 Part liL Dimensional Variations, If any shall be as per
NES 780 Pari I,

Pipas srenot to be redrawn from Used plpes.

thickness folerance will permit,

SYSTEM PIPES
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DESIGN T.5.7 NO. PIPES:.102 1}
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vi.

MAZAGON DOLLE LD ... ENGINEERING [T REWNO. [ O |
(A Gowi. OF Indin Underaking) - YARD - 12704-705-706-707 |  DATE [ 24/D6/2013
Dul_'k}'ard ]{Uild. Mumbad —4 00 0189, SYSTEM PIPES HAGE 1 —.-}-G-OF 14
2 DOCUMENTATION:-

Material & Tes! Certificata shall accompany the Meterial Supplied, The Certifliate shall contain the folfowing

information;

i, Designalion of hs Plpe.

il. tLadle Analysis,

All Test resulls as psr NES 780 Parl H,

Manmufacturing Process

Spedified Heal Treatment Carried oul by the Manufaclurer,

A statementihal Ihe malerial complies with the eetuiremant of the standard NES 780 Part 1L,

3 MARKING & DESPATCH:

Vi

vil,

ik,

The Pipés Shall be cleanad to remove alj contamination & moisiure, After clsaning the iube ends are
lo be suitably sealed to prevent ingress of moislure & cantasminallon during transport & slorage.

Each Fipe Shall bs legibly marked for identificalion by printing directly en le the oulside surface of the
Plpe using an ink which will nol have any adverse effecl on lhe material, The markings are nol o be
fess than Smm high & are fo be repeated along the enlire lengin of the Pipe. The maximum distance
between markings s nol lo éxcead 300mm.

The qualily of the painl er ink as applied shall be such thal it shalf have a tife of o east three vears in
slorage.

The marking shall consist of the jollowing in the sequence indicated;

{a) Manufactirer's Mara of [denlification Marl,

(h} Pipes Designation. (Material, Size &Class, Test Pressure.)
{c} Heal Nof Baich Ne,

(d} Purchase Ojter No.

Pipes shall not be marked by Malal Spraying or Vibro Eching.

The Pipes Shall be Protecied from rist, Corroslon & Mechanical damage during transportation, transil
& Storage.

The rusl/Corrasion Preventive used shalt he sasily removable with a petroleum solvent or the same
shall not be harmiful te welding,

Bolh ends of Pipes shall be Prolected with Plastic, woad or matal cover,

SYSTEM FIPES

MOL/DRIPASBIRIPES/102



DESIEN CT.BP NG PIPES; 102
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MAZAGOR DOCK L, . ENGINEERING | BEV.NO. & 0 .
{A Govl. Of India Undertalting) - YARD - 127D4-705-706-707 | ~ DATE 24106/2018
Dockyard Rogd, Meugbat 400 014, SYSTEM FIPES |  PAGE 110F 14
— R . a L
¢) COPPER PIPES
1) MANUFACTURING CODE:- NES 837

I All Pipes shall be solid drawn from billets or hollows & seamiess in constuction.

il.  Dimensions of Pipes. are lo conform 1o NES 837. Dimensionat Varialion's, if any shall be as per NES
837,

ili. Pipes are nof to be redrawr from used pipes,

ty. Dimensional Tolerances, Chemical Composilion, Physical Properties, Heal Treatmenl, festing &
Marking shafl canform 1o the relevant Codes & Standards. Deviation {s), it any shall be slearly high
tighlad in the offer,

v, The Pipes supplied shalt be half hard lemper produced by Cold drawing.
wi.  All Pipes shall ba hytrostalically lested to lest Pressure-of 20 Bar,
vil. Al Pipes Shall not hiave any Ciroumferential joint In a random lenigth.

viil. N repair Welding Is permitied,
ix. The pipes are ta ponform o the chamical composition of C-108 listed in 882671 Parl II.

x.  The pipes shall be reasonably straight, smoath & cylisdrical, The ends shall be cut square wih the
axis of he lube & shail be free frem excessive bun's.

%, Tha Supplied Pipes Shall in standard length 0f 5 1o 6 malers,

¥ii. Following prodiuction tasls are required to be carrled oul an each lenglh of pipss in addilion to alf tests
referrec in NES spedflcallon.

{3) Eddy currentestas per 8S 3889 Part 28 - Forplpes of NE upla 100 mm,
() Ulirasonic tasts — For pipes of N8 more thar, 109 mn,
(¢} Ulleasanic thickness gauglng — For all pipes,

xill. Al non-destuclive iesting on final size of pipe shall be tested prior lo the final anneal or heal
{reatmient, ‘ :

«iv, The scconiricily of the bore relative to the oulside diameter is nol to be greater than the
thickness tolerarice will perralt

xv. The loleranca for Copper pipes shall be a5 detailed below;

_Fip_e“j{i{é‘("ﬁ{r_f{]” e e e
From Up to - “Bpeclfied THlckness Ovality . \I
L - Plus - Winus Plus | Minus
8 dog Wwh_ oo g %) %
ABOVE108 | . 12.50% "0 A%l 1%

“Maximum deviation at any peint.

TSYSTEMPIPES MDL/DRIP{SRIPIPES/02




; T . . DESIGN | T.5.F. N0, | - PiPEs:idz |
MAZAGON BOCK LTD. | _ENGINEERING . | TREV.NG, 0
(A Giowl, OF Endia Undertaking) YARD — §2704-T05:706-707 DATE 244062842
Dackyard Rond, I umdal —400 HF0. SYSTEM PIFES PAGE 12 OF 14

2) DOCUMENTATION:-

fdalofal & Tesl Certificate Shall accompany {he Material Supplied \The Cerificate Shall Contain the
following information;

. Destgnation of the Pipe.

li. Ladie Analysis.

iii. Al Test resulls as per BS; 2871 Parl |,

iv. Manutacturing Process

v.  Spedfied Heat Treatment Cairied oul by the Manufacturer. .

vh. A stafemenl that {he material complies with the requirement of the standard NES 837,

3 MARKING & DESPATCH:

. The Pipss shall be cleaned io remove all contamination & moisture. After cleaning the tube ends are
io ba sbitably sealsd o pravent ingress of moisture & contamination during transpen & storage,

i,  Each Pipe shall be legibly marked for identifieation by prinling directly on fo the outside surface of the
Pipe using ink, which will not have any adverss effect on the material, The markings are not o be less
than Smm high & are lo bé repealed along the entire length of the Pipe. The maximum ditance
between markings Is not 1o exceed 300w,

u.  The quality of the paint or ink as applied shall be such that it shall have a #fe of af léast three years in
siorage.

Iv, The marking shell consist of the following in the sequence Indicated;
(a) Manulaoturer's Nama or ldentiicalion Mark,
(b} Plpes Designation. (Material, Stze &Ciass, Test Prassurs.)
(o) Haat No/ Batch No,
() Purchase Ordsr Ne.
V. Pipes shall not be marked by Melal Spraying or Vibre Elching,

v, The Pipas shall be prolectad from rust, Corrosion & Mecharical damage during {ransportalion, irensit
& Storage.

Vi The rusi/Corrosion Prevenilve used shafl be easlly removable with a petroleum solvent or the same
shall not be harmill to welding,

VAl Both ende of Pipes shiall ba protested with Plastic, wood or metal cover.
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' VS ~ DESIGN T T.8.F. MO, PPESTOE |
MAZAGON DOCKLTE . ENGINEERNG [ TREV.NO. |0
{A Gowr, OF Lndin Undertaldng) YARD — 12704-705-706- 707 pave aa0E2013
Dockynrd Rosd, Manbai 400 410 | SYSTEM PIPES PAGE 13 OF 14 ,J!
APPENDIXNO.OT |
| " DEVIATION LIST B
The Bidder shouid fill in this form for thie deviafions of his bid from the requireraents as staled in the Material R_equisitioh.
IF o deviation is reguired Bidder should be Al in "MIL" in the ‘Deviation column, Bidder shall sign / dafe and afiix his ,
gompany seal. l
DOCUMENT T ” " - T |
SR, DEVIATION NEM { MDL
No, | Mo CLAUSE REQUIREMENT WITH REASON'S REACTIONS
- BIDDERS'S COMPANY SEAL ' BINDER'S SIGNATURE & DATE
| A-AGCEPTED N-NOT AGCEPTED C-CONDITIONAL ACCEPTANCE {SEE ATTACHED SHEET)
{ MoL*&/ NGM  COMMENT ON DEVIATION.

SYSTEM PIPES
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MAZAGON DOCK LT, ENE?&S;ESING P'PEOS--“R -

(A Gowi, OF indin Undertaking) | VARD — 12704-705-708-707 " oeosizoty |

Dociurd Road, Mumbat 00 010, SYSTEM PIPES 14 OF14 i
APPENDIX NO.0Z

CERTIFICATE OF GONFORMITY
(To be filed In by fho SUPPLIER & submitled as past of lhe Offer)

Mfs, _
With referance fo Ine subject Regquisition received along with the MDL Inguiry and olr QUOTATION Ho.
_ Dated we hereby confirm [ darify ihe |
followirig:-
f.  REGISTRATION WITH DQA{WP) / DOA {N} MDL :
We are NGT_Registered 7 tiready REGISTERED () with . for manufaciure and supply of
foliowing llems .
(2}
B

2, PAST PERFORMAMNCE: _
We have NOT Supplied / have SUPPLIED () idenlical { similat (*} ITEM to MDL in e past. The relevanl Osder

references are given below !
(a)
{b)

3. REQUISITION f DRAWINGS i SPECIFICATIONS / SOR

REQUISITION and the related Documents.

4, DEVIATION:
The OFFER is fully in compliance with the Requisition WITHOUT any. deviation / EXCEPT for the deviations
isied in fhe aliachied forial (*),

5. BINDING DATA,
OUR Drawings with necessary BIMDING DATA such as Overall Dimensions, SEATING Oetalls / Bolting Plan,

Connection / inteddase Datails, Fate to Face Dimensions is ENCLOSED { NGT Endesat (*) with the offer, We’

have noled Ihat any change in Binding Dala shalf require speciiic approval from MDL/NSH;
6.  DOCUMENTS /DATA:

The folowing Technical Documents f DATA SHEETS are enclosed herewith
{#) {Tobe spacified if applicahle)

For /s,

~ Signature: Date:

Slamip:

() &trlke out which s NOT APPLICABLE.

SYSTEM PIPES | | o  MDL/DRIPASB/PIPES{ 102
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COMMERCIAL- P15B
Enclosure — 2

STANDARD TERMS AND CONDITIONS (8TAGS)
(FOR PURCHASE OF ITEMS)

The word 'Purchaser' refers to MAZAGON DOCK SHIPBUILDERS LIMITED, (MDL}), a
Company registered under the Indian Companies Act, 1913 and it includes its successors or
assignees.

102 The word 'Bidder/Supplier/Contractor' means the person / firm ! Company who undertakes

103

to manufacture andfor supply andior undertake work of any nature assigned by the
Purchaser from time to time and includes its successars or assignecs.

The word ‘Owner’ means the person or authority with whom Mazagoh Dock Shipbuilders
Limited (Purchaser) has coniracted to carry out work in refaticn to which orders are placed
by the Purchaser on the Bidder/Supplier/Contractar under this contract for supply or
manufacture of certain Hems and would include Department of Defence Production, Ministry
of Defence, Government of India, the Indian Navy, the Coast Guerd and any other specified
authority,

420 GENERAL

121.

UNLESS OTHERWISE INDICATED SPECIFICALLY BY THE BIDDER / CONTRACTOR IN
IS BID, T SHALL BE CONSTRUED AS HIS ACCEFTANCE OF ALL THE CONDITIONS
MENTIONED iN THIS STACS.

200 COMMUNICATION & LANGUAGE FOR DOCUMENTATION

201.

210,

21,

212

220.

221.

Any letter, facsimile message, e-mail intimation or notice sent to the Bidder/Supplier!
Contractor at the last known address mentioned in the offer / order shall be deemed to be
valid communication for the purpose of the orderfcontract. Unless stated otherwise by the
purchaser, Language for communication & all documentation shall be same, which the
Purchaser has used, inthe tender enquiry. '

PURCHASER'S PROPERTY.

All property {such as materials, drawings, documents etc) issued by the Purchaser or any
other individual or firm on behalf of the Purchaser in connection with the contract shail
remain confidential, being the property of the Purchaser and the Bidder/SupplierfContractor
shall undsrtake to return all such property so issued and will be respensible for any or all
loss thereof anid damage thereto resulting from whatever causes and shall reimburse the
Purchaser the full amount of loss and damage. '

On completion of work in any compartment / location of the purchaser's premises, ihe
Bidder/SupplierContractor must ensure that the place is left in a reasonably clean state and
all scrap is transferred to nearby scrap-bins.

RISK PURCHASE

if the equipment / article / service or any portion theraof be not délivered / performed by the
scheduled defivery date / period, any stoppage ar discantinuation of ordered supply /
awarded contract without written consent by Purchaser or not meeting the required duality
standards the Purchaser shall be at liberty, without prejudice to the right of the Purchaser fo
recover Liguidated Damages / penalty as provided for in these conditions or to any other
remedy for breach of contract, to terminate the contract either wholly or to the extent of such
defaull. Amounts advanced or part thereof corresponding to the undelivered supply shall be
recoverable from the Gontractor / Bidder at the prevailing bank rate of interest,

T2
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222.

230,

231,

240,

241,

250,

251,

260.

261,

270.

271.

COMMERCIAL- P15B

STANDARD TERMS AND CONDITIONS (STACS)
(FOR PURCHASE OF ITEWS)

The Purchaser shall also be at liberty to purchase, manufacture or supply from stack as it
deems fit, ather articles of the same or similar deseription o make good sush default and/ar
in the event of the contract being terminated, the balance of the articles of the remaining to
be deliverad there under. Any excess over the purchase price, cost of manufacture or value
of any articles supplisd from the stock, as the case may be, over the contract price shall be
recoverable from the Bidder / Supplier f Cantractor.

RECOVERY-ADJUSTMENT PROVISIONS:

Payment made under one order shall not be assigned or adjusted to any other order except
to the extent agreed upon in writing by the Purchaser. During the currency of the contract, if
any sum of money is payable by the Bidder / Supplier / Gontractor the same shall he
deducted from any sum then due or thereafter may become due o the Bidder / Suppller /
Confractor under the contract or any other contract with the Purchaser.

ADDITIONAL BANK GUARANTEE

In case after opening of price bid of technically cleared firms, it is noted that L-1 firm has
quoted very low rates and indicates te withdraw from the tender then EMD shall be forfeited
and firm may be given tender holiday including intimation to other PSUs. If the rates quoted
are less than MDL estimates by 40% or so and if the difference in rate between L1 and L2
is 30% or more then the firm will have to give -additional BG of 20% of the PO value as
additional security, Bank charges for this additional BG shall be borne by MDL and
reimbursed against proof of payment,

INDEMNIFICATION

The Bidder / Supplier / Contractor, his employees, licencees, agents or Sub-Supplier/
Subcontractor, while on site of the Purchaser for the purpose of this contrast, indemnifies
the Purchaser against direct damage and/or injury to the property and/or the person of the
Purchager or that of Purchaser's employees, agents, Sub-Contractors / Suppliers oceurring
and to the extent caused by the negligence of the Bidder / Supplier / Contractor, his
employees, licensees, agents or Sub-contractor by making good such damages fo the
property, or compensating personal injury and the total liability for such damages or injury
shall be as mutually discussed and agreed to.

TRANSFER OF SUPPLIERS / CONTRACTOR'S RIGHTS:

The Bidder / Supptlier / Comtractor shall not either wholly or partly sell, transfer, assign or
otherwise dispose of the rights, liabilities and obligations under the contract between him
and the Purchaser without prior consent of the Purchaser in writing.

SUBCONTRACT & RIGHT OF PURGHASER

The Bidder / Supplier / Contractor under no circumstances undertake or subcontract any
wark / contract from or to any other Sub-contractor without prior written approval of the
Competent Authority of Purchaser. In the event it is found that such practice has been
induiged in, the contract is liable to be terminated without notice and the Bidder / Supplier /
Confractor is debarred all from future tender ehquiries / work orders. However in no
circumstances a contractor is permitted to subcontract any part of the contract to the
bidders who had guoted for the concérned tender.

—Fy—



COMMIERCIAL- P15B

STANDARD TERNS AND CONDITIONS (STACS)
(FOR PURCHASE OF ITEMS)

280. PATENT RIGHTS,

281. The Bidder / Supplier / Contractor shali hald harmless and keep the Purchaser indemnified
against all claims arising as a result of infringement of any patent / copy rights on account
of manufacture, sale or use of articles covered by the order.

200. AGENTS/AGENCY COMNMISSION:

291, The sefier confirms and declares to the buyer that the seller is the original manufacturer or
authorized distributor/stockiest of original manufacturer of the stores referred to in this
contract and has not engaged any individual or firm, whether Indian or foreign whatsoever,
to intercede, facilitate or in any way to recommended fo the Buyer or any of its
functionaries, whether officialty ot unofficially , to the award of the Contract / Purchase
order to the Seller; nor has any amount been paid, promised or intended to be paid to any
such individual or firm in respect of any such intercession, facilitation or recommendation.
The Seller agrees that if it is established at any fime to the satisfaction of the Buyer that the
present declaration is in any way incomect or if at a later stage it is discovered by the Buyer
that the Seller has engaged any such individualfirm, and paid or intended to pay any
amount, gift, reward , fees, commission or consideration to such person, patty, firm or
institution , whether before or after the signing of this Contract / Purchase: order, the Selier
will be liable to refund that amourit to the Buyer. :

The seller will also be debarred from participation in any RFQITender for new
projects/program with Buyer for a minimum period of five years.

The buyer will also have a right to consider cancellation of the Contract either whally or in
part, without any entitiement o compensation to the Seller who shail in such event be liahle
to refund all payments made by the buyer in tetms of the Caontract along with interest at the
rate of 2% per annum or 6% whichever is higher above LIBOR {Londen Inter Bank Offer
Rate) {for foreign vendors) and base rate of SBI plus 2% (for Indian Vendors), The Buyer
will also have the tight to recover any such amaunt from any contracts concluded earlier
with Buyer.

200. USE OF UNDUE INFLUENCE / CORRUPT PRACTICES:

204, The Bidder / Supplier / Contractor undertakes that he has not given, offered or promised (o
give, directly or indirectly any gift, consideration, reward, commission, fees, brokerage or
inducement to any person in service of the Purchaser or otherwise in procuring the contract
or forbearing to do or for having done or forbotne to do any act in refation to the obtaining
or execution of the Contract with the Purchaser for shawing or forbearing to show favour or
disfavour to any person in relation fo the Contract or any other Confract with the Purchaser.
Any breach of the aforesaid undertaking by the Bidder / Supplier / Contractor or any one
employed by him or acting on his behalf {whether with or without the. knowledge of the
Bidder / Supplier / Contractor) or the sommission of any offence by the Bidder / Supplier /
Contractor or any one employed by him or acting on his behalf, as defined in Chapter X of
the Indian Penal Code, 1980 or the Prevention of Corruption Act, 1947 or any other Act
enacted for the prevention of corruption shall entifle the Purchaser to cancel the confract
and all or any other contracts with the Bidder { Contractor / Supplier and recover from the
Bidder / Supplier / Contractor the amount of any less arising from such canceflation.
Dacision of the Purchaser or his nominee ta the effeot that.a breach of the undertaking has
been commiited shall be final and binding on the Bidder / Supplier / Contracior.




COMMERCIAL- P15B

STANDARD TERMS AND CONDITIONS (STAGS)
{FOR PURCHASE OF ITEMS)

302 The Bidder / Supplier / Contractor shall not offer or agree fo give any person in the
employment of Purchaser any gift or consideration of any kind as “"Inducement” or “reward”
for doing or forbearing to do or for having done of forborne to do any act in relation to the
obtaining or execution of the contract/s, Any breach df the aforesaid condition by the Bidder
{ Supptier / Contractor or any one employed by them or acting on their behalf (whether with
or without the knowledge of the Bidder / Supplier / Contractor) of the commission of any
offence by the Bidder / Supplier / Contractor or by any onhe employed by them or acting on
their behalf which shall be punishable under the Indian Penal Code 1980 andfor the
Prevention of Corruption by Public Servants, shall entitle Purchaser to cancel the contract/s
and all or any other contracts and then to recover from the Bidder / Supplier { Contractor
the amounts of any Joss arising from such contracts' cancellation, incliding but not iimited
to imposition of penal damages, forfeiture of Security Deposit, encashment of the Bank
Guarantee and refund of the amounis paid by the Purchaser,

303, In case, it is found to the satisfaction of the Purchaser that the Bidder / Supplier / Contractor
has engaged an Agent or paid commission ar influenced any person to obtain the contract
as described in clauses relating to Agents / Agency Commission and use of undue
Influence, the Bidder ¢ Supplier / Contractor, on a specific request of the Purchaser shall
provide necessary information / inspection of the relevant financial document / information.

310, IMMUNITY OF GOVERNMENT OF INDIA CLAUSE

311. It is expressly understood and agreed by and between M/s. {Bidder / Supplier / Cantractor)
and Mazagon Dock Shipbuilders Limited, Dockyard Road, Mumbai - 400 010 (MDL) is
entering into this Agreement solely on its own behalf and not on the behalf of any person or
entity. In particular, it is expressly understood and agreed that the Gavernment of india is
not a party to this Agreement and has no liabilities, obligations or rights hereunder. it is
expressly understood and agreed that MDL is an independent legal entity with power and -
authority to enter into contracts solely in its own behalf under the applicable of Laws of
India and general principles of Gontract Law. The (Bidder / Supplier / Contractor) expressly
agrees, acknowledges and understands that MDL is not an agent, representative or
delegate of the Government of India. It is further undersiood and &agreed that the
Government of India is not and shall not he liable for any acts, omissions and commissions,
breaches or other wrongs arising out of the confract. Accordingly, (Bidder / Supplier /
Contractor} hereby expressly waives, releases and foregoes any and all acticns or claims,
including cross claims, impleader claims or counter claims against the Government of India
arising out of this contract and covenants hot to sue Gavernment of India in any manner,
ciaim, cause of action or thing whatsoever arising of or under this Agreement.

-

'320. EXPORT LICENCE

321. The export licenses that may be reguired for delivery of the various items/equipment to MDL
shall be arranged by the Bidder / Supplier / Contractor from the concerned authorities in
their country without any time & cost implications on the Purchaser.

330. BANNED OR DE-LISTED CONTRACTORS / SUPPLIERS.

331, The Bidder / Supplier / Contractor declares that they being Proprietors / Directors / Partners
have not been any time individually or collectively blacklisied or banped or delisted by any
Government of guasi Government agencies or PSUs, If a bidder's entities as stated above
have been blacklisted or banned or dedistéd by any Government or guasi Governmeint
agencies or PSUs, this fact must be clearly stated and it may not necessarily be a cause
for disqualifying him.,

= -



COMMERCIAL- P15B

STANDARD TERMS AND CONDITIONS (STACS)
(FOR PURCHASE OF ITEMS)

340. DUTY OF PERSONNEL OF SUPPLIERISUPFLIER

344. MDL being a Defense Pubiic Sactor Undertaking, Bidder / Suppiier / Contractor undertakes
that thelr personnel deployed in connection with the entrusted work will not indulge in any
activities other than the duties assigned to them.

350, DISPUTE RESCLUTION MECHANISM AND ARBITRATION

351, DISPUTE RESOLUTION MEGHANISM {DRM)
1) Any dispute / differences between the parties arising out of and in connection with the
contract shall be ssttled amicably by mutual negotiations.
ii} In case of non-settlement by (i) above, if at any time, before, during or after the contract
period any unseftled claim, dispute or difference arcse between the parties, upon or in
relation fo or in cornection with or in any way touching or concerning this
tenderfagreement/order/contract, the same shall be referred to the concerned Functional
Director.
The Functional Director shaff then nomiinate an Executive of the rank of General Manager
whom he thinks fit and competent or a Committee of Executives wholwhich shall then
scrutinize the claims/disputes that have been referred to the coricemed Functional Director
and maks efforts for amicabie settlements by mutual discussiona/negotiations.
iii} In case no amicable settiement is arrived by (i} above within a period of 3 months then
the coptractor shall approach Public Grievance Cell and address the disputes as per the
provisions made under the relevant ciause of the contract.
v} In case the issues/disputes do not get seftled within a period of six months from the date
of submission of the dispute to the Grievance Cell, then the contractor may invoke
Arbitration Clause of the Contract.

352. ARBITRATICN

Unresolved disputes/ differences, if any, shall then be settied by Arbitration. The Arbitration
proceedings shall be conducted at Mumbal, India, in English Language, under the
Arbitration & Conciliation Act, 1996,

MDL prefers to have arbitration through Institutes such as indian Council of Arbitration
{ICAYICA-DR, with the mutual consent of the parties.

353, In case of unresolved difference } dispute between the Purchaser and Supplier, being
Central Public Sector Enterprises/Central Gowvt. depariments, the disputes shall be
resolved firstly through mutual discussion or through the empowered agencies of the Govt.
or through arbitration by reference. by either parly to the department of Public Enterprises,
as per extant guidelines. If disputes/differences remain unresolvedfunexecuted, the same
shall be referred first to the Cabinet Secretariat and then, if necessary fo the PMO.

354, Any changes o arbitration clause must be vetied by HOD (Legal) before incorporation in
contract/PO.

360, JURISDICTION OF COURTS

361, All contracts shalt be deemed to have been whally made in Mumbai and all claims there
under are payable in Mumbai City and 1t is the distinct condition of the order that no suit or
action for the purpose of enforcing any ¢claim In respect of the arder shall be instituted In
any Court other than that situated in Mumbai Gity, Maharashira State, India i.e. courts in
Mumbai shall alone have jurisdiction to decide upon any dispute arising out of or in respect
af the contract.

= TF~




COMMERCI|AL- P15B

STANDARD TERMS AND CONDITIONS (STACS)
{(FORPURCHASE OF 1TEMS)

370, INDIGENIZATION

371. Bidders while participating shall provide details on list of items being imported, proposed
Indigenization content, Model & Flan towards indigenization in their techno-commercial
offer. The proposed indigenization plan shall be formulated in such a manner that there is a
progressive. increase towards indigenization as well as items indigenised across the
shipsets as follow: '

Ship Set Yard 12704 | Yard 12705 | Yard 12706 | Yard 12707
Indigernisation % ' -

Propased ltem being indigenized
(List here)

372. REJECTION OF OFFER; . .
Bidders not agreeing to accept Indigenization clause, Purchase preference andfor Price
preference clause and submission of INDBG shall be categorically rejected. Bidders with
more than 50% FE content {indian firm) & less than 30% INR content {Foreign firms) are
liable for rejection.

373. PREFERENCIAL TREATMENT:

PURCHASE PREFERENCE:

i) Tenders where all bids are from Indian supplier:
Purchase Preference shall be extended to bidders where the difference in FE content of
L1 & L2 s more than 10% of FE content of L1 firm and the difference in overall quote of
L1 & L2 is less than 10% of the L1 firm.

if) Tenders where all bids are from Foreign supplier:

Purchase Preference shall be extended to bidders where the difference In INR content
of LT & L2 is more than 10% of INR content of L1 firm and the difference in overail guote
of L1 & L2 is less than 10% of the L1 firm,

i} Tenders where all bids are from both Indian & Foreign supplier:
Purchase Preference shall be extended to Indian bidders where the difference in overall
quote of L1 & L2 is less than 10% of the L1 firm, L1 firm being a foreign firm.

PRICE PREFERNCE: '
MDL reserves the right to go for even "Price Preference” in case, level of Indigenization is
congiderably high by a firm which is otherwise not L1.

374, INDIGENIZATION BANK GUARNATEE (INDBG):

Supplier who enjoys the advantage of indigenization clause with Purchase / Price
preference shall submit Bank Guarantee as per GT&C Clause No. A 210.

ek R kdoE Ak
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COMMERCIAL- P15B
STACS ACCEPTANCE FORMAT '

To,

PE(C-P15B),

Commercial (P-15B),

Mazagon Dock Shipbuilders Limited.

Tender Enquiry No _ Date
b?(ln'. Clause He.adiing. %gﬂ‘:; ﬁé Clause Heading. %"S;:‘E
101. | Purchaser 270. | Subcontract & right of :
purchaser
102. | Bidder/Supplier/ 280, | Patent rights
Contractor!
103. | Owner 290. | Agents / agency
gommission
- 120. | General 300. | Use of undue influence
' . / corrupt practices
200, | Communication & 310. | immunity of government
language for of India clause
| documentation;
210. | Purchaser's property 320. | Export License
220 | Risk Purchase 330, | Banned or de-listed
' contractors / suppliers
230. | Recovery-adjustment 340, | Duty of Personnel of
provisions _ Supplier /Supplier
240. | Additional Bank 350. | Dispute resolution
Guarahiee mechanism and
Arbitration
250. | Indemnification 360. | Jurisdiction of courts
260, | Transfer of suppliers / ' 370. | Indigenization
contractor's rights
Company's Narne & Address Signature:
Date;
Name:
Designation:
Bidder's Company Seal:
NOTES:

1. Bidder(s) should carefully read the Standard Terms & Gonditions (STACS) included in the tender
prior to filling up this acceptance format. _

2 This format should be properly filled, signed and returned hy the bidder(s) along with their technical
offer for censidering their Bid.

3. Bidder(s) should indicate "ACC" for Accepted, "DEV" for Deviation Taken for each clause nurnber in
the above table.

4. Bidder(s) to altach Separate Sheet indicating all relevant detalls such as Number & description of
the Clause, Reasons for Deviation and Alternative suggested for any deviations taken by them.

5 STAGCS clause numbers shown in the above farmat also includes the sub-clauses under these clauses.

For example 220 means - clause nos. 220, 221,222,
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A10.
AZ0,

A21.

A30,

A31.

A40.

A1,

AS50,

ABT1.

ABD.

AB1.

AT0,

A7

COMMERCIAL- P15B

Enciosure - 3

GENERAL TERMS & CONDITIONS (GT&C) FOR ITEMS & SERVICES

BLANK
SECURITY DEPOSIT.

The successful bidder shall submit a Security Deposit @ 5 % of the coritract / order
value {excluding taxes, duties, freight, service component) of the Order in the form of
NEFT / Demand Draft / Banik Guarantee in the prescribed format in favour of
Purchaser within 25 days from date of Contract. The Sscurity Deposit will be returned
only after the succaessful execution of the order / cantract. Refund of Security Depaosit
whenever considered admissible by the Purchaser, shall be without interest only.

FORFEITURE OF EMD / BID BOND.

In cases of withdrawal of bid during validity peribd or during any extension granted
thereof, non acceptance of agrasd conditions of Technical and or Commercial and of
Price Negotiations, nen-submission of the security deposit and / or non-acceptance of
the arder the EMD or bid security will be forfeited or encashed as the case may be,

FORFEITURE OF SECURITY DEPOSIT.

Non-performance of agreed terms and or default/breach by Bidder/Supplier/Caontractor
will result in forfeiture of security deposit with application of risk purchase provisicns as
felt appropriate by the Purchaser.

FORFEITURE OF PERFORMANCE GUARANTEE

in the event of Bidder/Supplier/Contractor failure to attend the Guarantee defects within
a reasonable period of time, the Performance Bank Guarantee will be encashed by the
Purchaser. The Purchaser's decision shail be final and bindihg  on
Bidder/Supplier/Contractor in this regard, '

SUPPLIES

The eguipment / products / items / Services to be supplied shall be sirictly in
accordance with the Drawings / Specifications / Requiremnents indicated in the Tender
Enquiry / Order with deviations, if any, as mutually accepted.

PROGRESS REPORTING & MONITORING

Where so stipulated in the order, the Bidder / Supplier / Contractor shall render such
réports from time to time as regards the progress of the contract and in such a form as
may be called for by the Purchaser,

8o -



COMMERCIAL- P15B

GENERAL TERMS & CONDITIONS {GT&C) FOR ITEMS & SERVICES

ABD. CANCELLATION OF ORDER

AB1.

AB2,

A83.

AgO.

A1,

AS2,

AD3,

The Purchaser reserves the right to cancel an order forthwith without any financial
implications on either side, if on completion of 50% of the scheduled
delivery/Completion period the progress of manufacture/Supply s not to the
satisfaction of Purchaser and failure on the part of the Bidder/Supplier/Contractor to
comply with the delivery schedule is inevitable. In such an event the
Bidder/Supplier/Coniracter shall repay ail the advances together with interest at
prevailing bank rates from the date of receipt of such advances till date of repayment.
The ftitle of any property delivered o Purchaser will be reverted to the
Bidder/Supplier/Contractor at his cost.

in case of breach / non-compliance of any of the agreed terms & conditions of order /
contract. MDL reserves the right to recover consequential damages from the Suppfier /
contractor on account of such premature termination of contract.

In case of delay beyond agreed peried for liquidated damages or 10weeks from

‘contractual delivery period whichever is earlier, MDL reserves the right to cancel the

order and procure the order items / services from any available source at MDL's option
& discretion and entirely at your risk and cost. Extra expenditure incurred by MDL in
doing will be recoverable from Bidder/Supplier/Contractor, -

# PRESERVATION AND MAINTENANCE

Should any material require any | preservation till its final installationffitment, the
detailed procedure (Long term & short term) for the same as alsg the time of interval
after which the state of preservation needs to be reviewed is to be stated by the
Bidder/Supplier/Contractor.

Further the de-preservation prior to the material/equipment being commissioned and
the maintenance procedure together with its periodicity is also to bé indicated by the
Bidder / Supplier / Coniractor.

The Bidder / Supplier / Contractor in their offer must confirm that indigencus oil;
fubricants and pressrvatives, etc. can be used in the equipment. The bidder must also
give assurance that the eguipment performance will not be downgraded by use of
indigenous equivalents,

A100, FREIGHT AND INSURANCE.

A101. For Indigenous Bidders. In cases where the offers are for 'Door Delivery to

Purchaser, transit freight & Insurance charges shall be borne by the Bidder / Supplier /
Contractor, In other agreed cases of Ex-works / Ex-Transporter's warehouse or
Railway godown offers, the Bidder / Supplier / Contractor on dispatch, shall give details
of matsrials with dispatch particulars and their value in time to Purchaser's Insurance
Company on the contact details as provided in the order. In such agteed cases, the
freight & insurance charges will be paid by the purchaser directly to the parties
concerned.




A102.

A110.

A111.

COMMERCIAL- P15B

GENERAL TERMS & CONDITIONS (GT&C) FOR [TEMS & SERVICES
For Foreign Bidders.

For overseas supplies on CIF basis. Freight & insurance up to port of destination
(SeafAir) shall be -arranged by the Supplier/Contractor. The Bidder / Supplier /
Contractor shall immediately on dispatch of the items, inform all relevant details of
dispatch slich as Order number, Bill of Lading/AWB number marked as Freight Paid,
Insurance policy/document, number of packages, value of consigniment, invoice
number directly to Purchaser's Insurance Company & Purchaser in time. In case of
delivery term other than CIF/CIP, the freight & Insurance charges will be paid by the
purchaser directly to the parties concemed,

TAXES & DUTIES / STATUTORY LEVIES,

Taxes and duties applicable, if any, shall be regularized by MDL by Issuing necessary
exemption ceriificates in respect of procurement for Defence Projects. Bidder shall
indicate separately the taxes and duties applicable in their offer, When the items
qualify for exemption partly/fully but the supplier did not avail of the same, the amount
of taxes and duties on such supplies shall be to supplier's account. In cases where
exemption certificates are not issued for any reason, taxes shall be paid as indicated
in the Purchase Order/Contract. Tax deduction at source will be effected wherever
applicable (a.g. TDS under Income tax Act, TDS on Works Contract under MVAT Act
etc.) from the bills of the Supplier as per statutes. Octrai duty exemption certificate
issued by Custorner’s representative will be provided on Suppliet's written intimation
with relevant details regarding readiness of items for dispatch, Where payment of
Octroi duty is agreed to and stipulated in the Purchase Order / Contract, the same will
be reimbursed by Purchaser at actual after receipt of Supplier's bills along with
‘Original Octroi paid money recelpt' and copy of Form ‘B, Octroi receipts are to be
drawnfissued in the name of 'Mazagon Dock Shipbuilders Limited' only. Simitarty
where payment of Custom duly is agreed to and stipulated in the Purchase Order /
Contract, the same will be paid by the Purchaser on receipt of supplier's bills aiong
with Custom Certified Duty Paid Chailan-Money Receipt in original or carbon copy as
relevant, These Challans/ Receipts, Bill of Entry are to be drawn/ issued in the name
of ‘Mazagon Dock Shipbuilders Limited’ anly, Where payment of VAT is agreed to and
stipulated in the Purchase Order / Contract, the same will be paid by the Purchaser.
on the basis of Suppliers’ TAX INVQICE wherein the VAT TIN Number and
dectaration in accordance with the pravisions of Maharashtra Value Added Tax Act,
2002, is indicated in the Invoiee and where payment of Central Sales Tax (CST) is
agreed fo, the Supplier will be paid CST on the basis of the [nvoice indicating
particulars of his CST Registration Number and such Invoice should alse indicate the
VAT TIN Number and CST Number of the Purchaser, Where Central Excise Duty is
agreed to be paid by the Purchaser in the Purchase Order/Contract, the Suppliers will
be paid Excise Duty claimed in the Invoice on the basis of Central Excise Invoice
issued as per Rule 11 indicating the ECC/Excise Registration number to be enclosed
atong with Commercial invoice/Tax Invoice. In the case of payment of Service Tax
agreed to as per purchase order/contract, the same will be paid on the basis of Tax
Invoice Indicating the Service Tax Registration number and the category of service for
which the contractor/Vendor is registered with the Service Tax Department. A copy of
the Service Tax Registration certification will be submitted by the contractorfVendor as
a anetime requirement in support of the Registration number indicated in the Invoices,
Based on requirement, the Vendor/contractor may be called upon to produce
evidence of validity of the Service Tax Registration at any point of time during the
currency of the contract.
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GENERAL TERMS & CONDITIONS {GT&C} FOR ITEMS & SERVICES

- AT12. Stamp Duly (Applicable only for the Work Contracts): It shall be incumbent on the
successul tenderer to pay Stamp duly on the confract, As per the provision made in
article 63, Schedule-l, read with section 30, of the Maharashtra Stamp Act (Bomibay Act
LX of 1958), Stamp duty is payable by the successful tenderer for "works contract” that is
to say, a contract for works and labour or services invalving transfer of property in goods
(whether as goods or in some other form) in its executions and includes a sub-contract, as

under:
Gonlract Value Stamp Duty
a. Where ths arhount or value said Rs. 500.00
forth in work contract doés not exceed
Rs. 10 Lakhs.
b. Where it exceeds rupees 10 Lakhs Rs, 500,00 +1% of the amount above ten
lakhs subject to maximum of Rs. 25 lakhs,

A120. DEMURRAGE

A121, Storage and Demurrage charges will be payable by the Biddesr / Supplier / Contractor
- for all shipments that reach purchaser without proper despatch documentations, Lorry
Receipts not accompanied by packing lists, invoices ete. The Supplier shall bhe
responsible for fines due to errors or omissions in description, weight or
measurements and for increased handling charges due to improper packing.

A130. # INSPECTION, TESTING.

A131. The ordered items will be inspected either by Classification Society / Nominated
Agency and or by Inspection FExacutive nominated by Purchaser at stages defined in
the tender / Purchase Crder or as agreed to be defined subsequently in terms of the
Purchase Qrder. :

A132 The decision of the Inspecting Authority or their representatives, as the case may be,
oh any questien of the intent, meaning and the seope of Specifications / Standards
shall be final, conclusive and binding on the Bidder/ Supplier / Contractor.

A133. The Bidder / Supplier / Contractor shall accord all facilities to Purchaser's Inspectors /
Nominated Agency fo carry out Inspection / Testing during course of manufacture /
final testing.

A140, RECEIPT INSPECTION BY MDL.

A141. MDL shall carry out necessary inspection of the items on receipt, on the basis of an
appropriate quality assurance system and inspection system reguirements along with
reprasentative of the Owner. Any objection raised by MDL Quality Control Team
against quality of materials or workmanship shall be satisfactorily corrected by the *
Contractor .at his expense including replacement as may be required within shortest
possible time within 30 days. ltems damaged during transit shall alsa be
rectified/repiaced by the Contractor within shortest possible time, payment for which
shall be made at mutually agreed rates,

A150. REJECTION OF MATERIALS.

A181. Should the arficles, or any portion thereof of the equipmient be found defective /
rejected, the Bidder / Supplier / Contractor shall collect the same from the Purchaser's
Stores, all incidental charges being borne by him (inclusive of Custom duty, if
payable), within 30 days from the date of intimation {o the Bidder / Supplier /
Contractor of such rejection. The Purchaser reserves the right to dispose off the
rejected items at the end of a total peried of 90 days in any manner to the best
advaritage fo the Purchaser and recover storage charges and any consequentia
damages, from sale proceeds of such disposal.
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GENERAL TERMS & CONDITIONS {(GT&C) FOR ITEMS & SERVICES

A160. # TECHNOLOGICAL DEVELOPMENTS / MODIFICATIONS

A1B1.

Al62,

The Bidder / Supplier / Contractor shall uncenditionally and free of cost to the
Purchaser transfer information on technological developments / innovations /
modifications which the Bidder / Suppilier / Contractor would evolve in future (within 3
years) in relation to the supplied equipment. To enable this, the Purchaser's address
shall be added to the Bidder / Supplier / Contractor 's mailing list or database or any
ather document maintained for dissemination of product information and the

- Purchaser shall be informed of the action taken in this regard. If such improvements /

modifications are brought in by the Bidder / Supplier / Contractor's Design
Department in the course of manufacture of equipment ordered by the Purchaser, the
Bidder / Supplier / Contrastor shall incorporate such improved versions in the
equipment without any extra cost to the Purchaser under Purchaser's prior consent,

If the Purchaser be desirous of gefting incorporated ail post supply modifications /
improvements arising out of technological developments fo the original equipment
supplied by the Bidder / Supplier I Contractor, the Bidder / Supplier / Contractor, shali
quote for and carry out all such modifications to the equipment.

A163. Where the whole or a portion of the equipment has been specifically developed by the

A164.

Bidder / Supplier / Contractor for the Owner and the latter would through the
Purchaser be bearing the entire or part of the development cost incurred by the
Bidder / Supplier/ Contractor, the design rights for the whole or portion thereof, of the
equipment as appropriate, shall vest in the Owners,

Prior approval of the Owner should be obtained before similar articles are sold /
supplied fo any other party other than the Owner. If such approval is given and sale
is effected, the Bidder / Supplier / Contractor shall pay to the Owner royalty at the
rate mutuzally agreed to.

A165. The Sub-contractor / Supblier / Supplier shall continue to support the equipment for a

A17Q

171,

A180,

minimum period of 20 years frem the date of supply by making available spare parts
and assemblies of the equipment supplied. Should the Sub-contractor / Supplier /
Supplier decides to discontinue the product, for any reason whatsoever, adequate
notice shall be given to the Purchaser / Owner to enable pracurement of the requisite
lifetime spares.

PURCHASER’'S ﬁIGHT TO ACCEPT ANY BID, PART OF BID AND TO REJECT
ANY OR ALL BIDS.

The Purchaser reserves the right to accept and or reject any or all tenders and or to
withdraw the tender in toto and or award the contract / order in full or part to meore
than one Supplier / contractor without assigning any reason whatscever and without
thereby incurring any liability to the affected Bidder or Bidders or any obligations to
inform the affected Bidder or Bidders of the grounds for MDL action.

BANK GUARANTEE / INSURANCE COVER FOR FREE ISSUE MATERIAL

A181. The Bidder / Supplier 7 Contractor shall furnish Bank Guarantee / insurance Cover

equivalent to the value of materials supplied by MDL free of cost valid up te the
execution of the confract / delivery of material, inspected / accepted and receipt at
MDL together with the material reconciliation statement whichever is tater.
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A191

A200.
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GENERAL TERMS 8 CONDITIONS (GT&C) FOR ITEMS & SERVICES

BIDDER'S RESPONSE IN CASE OF NO PARTICIPATION

The Sub-cantractor / Supplier / Supplier shall inform the Purchaser in advance in
case he is unabie o participate in the tender for whatsoever reason. Failure to
comply with this will be viewed seriously and consecutive three failures on the part of
Sub-contractor / Supplier / Supplier to do so is liable for disqualification / debarring of
the Sub-contractor / Supplier / Supplier from all future tender enquiries and or
delisting from the list of 'Appraved Registered Suppliers.

FACILITY PROVISICN {Applicable only for Services)

A201. The Purchager would consider providing facilities fike - compressed air at one point,

A210.
A211.

A212,

A220
AZ21.

A’2-3U.
A231

cranage facility for handliing heavy loads for lowering onto the ship and water
intendied for use by the Contractor / Bidder for execufion of contract for working
within the Purchaser's premises at no extra cost to the Contractor / Bidder. Industrial
gases, elecfrical power, office space / RU store facility may be provided at one point
only if possible and available and on chargeable basis if so desired by the Contractor
{ Bidder. The contractor / Bidder shall make his own arrangements for fixing
necessary fittings, wires, welding machines, transformer, etc for power, connecting
lines, storage etc for water and necessary fittings, pipes, breaker, hoses etc for
compressed air.

INDIGENIZATION BANK GUARANTEE (INDBG)

The successful bidder shall submit a INDBG @ 1% of the value of the Order
(excluding taxes & duties) in the form of Demand Draft / SWIFT/ Bank Guarantee in
the prescribed format in favour of Purchaser within 25 days from date of Order /
Contract. Delay in submission of INDBG will entall interest rate & will be deducted as
per the prevailing rate declared by HOD(F)'s Circular {for foreign supplier it will be
FUROBOR/LIBOR plus 2% & for Indian suppliers, it will be SLR plus 2%). The
INDBG shall be valid upto Guarantee Period plus 4 weeks. The INDBG will be
returned only after the successful completion of Indigenization & guarantee peried of
equipment. Refund of INDBG whenever considered admissible by the Purchaser,
shall be without interest only.

In case Price Preference is considerad, the INDBG shall be for the value equivalent
to the difference between quoted value of L1 & negotiated value of L2 (excluding

taxes & duties).
FORFEITURE OF INDIGENIZATION BANK GUARANTEE (INDBG)

Non-performance  of  agréed terms and  or  defauli/breach by
pidder/Supplier/Contractor will result in forfeiture of INDBG with application of risk
purchase provisions as felt appropriate by the Purchaser.

PREFERENCETIAL PURCHASE FROM MSE VENDORS:
MDL has right to place order on MSE firm meeting following crieria:

i tenders, if particinating MSEs guoted prices are within price band of 1.1+15%, such
MSEs shall also be allowed to supply a portion up to 20% of requirement by bringing
down their prices to L1 price where L1 is non MSEs. If more than 1 MSEs fall under
such criteria then this 20% shall be distributed proportionally. This preference shall
not be applicable where MSE firm is L1 firm. % out of 20 percant target of annual
procurement from Micre and Small Epterprises, a sub-target of 20 percent {i.e 4
percent out of 20 percent) shall be earmarked for procurement from Micro and Small
Enterprises owned by the Scheduled Caste or the Scheduled Tribe Enfrepreneurs. In
respect of items reserved for MSE, extant guidelines shall be followed. Presently
Circular No. 5.0. 581 (E) dated 23.03.2012 is applicable.
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ACCEPTANCE FORM FOR GENERAL TERMS AND CONDITIONS

PE{C-P15R)
Commercial - P15B.
Mazagan Dock Shipbuilders Limited

NOTES;

1. Bidders should carefully read the General Terms & C

Bidder's Company Seal:

prior fo filling up this acceptance format.

2. This format should be properly filled, si

technical offer for considering their Bid,

3. Bidder(s) should indicate “ACC” for Accepted, "DEV"

in the above table.

4. Bidder(s) to attach Separate Sheet indicatin
the Clause, Reasons for Deviation and Alter
5. -Clause numbers shawn in the above forma
For example, Clause no. A90 means —

: o~

Tender Enquiry Na. Date
;I;:}'_ Clause HeadlIng. ?{'gg?r: _ ISI; ;‘I Ciause Heading. [ilél:nciirrlf
A1D, Blank AT130. | Inspection, Testing
A20, Security Deposit | A140. i Receipt * inspection by
MDL,
A30. Forfeifure of EMD / bid A1580. | Rejection of materials
bond . : '
Ad40. Forfeiture of Security A180. | Technalogical
Deposit Developments /
Modifications -
AB0, Farfeiture of performance A170. | Purchasers right to
guarantea accepl any bid, part of {
bid and to reject any or
all bids
"ABD, Supplies A180, | Bank Guaraniee /
Insurance cover for free
issue material
ATO, Progress reporting & A190. | Bidder's responsa in
' monitoring case of no participation
AS8D. Cancellation of order: A200, | Facllity provision
{applicable only for
L services):
ABO. Preservation and A210. | Indigenisation banic
Maintenance: guarantee (INDBG)
IA100. | Freight & Insurance A220. | For feature of
Indigenisation hank
N guarantee (INDBG)
A110. | Taxes & Duties / A230. | Preferential purchase
Statutary Levies from MSE vendors
A120. | Demurrage
Company's Name & Address: Signature:
Date:
Narne:
Designation:

onditions {GT&C) of the Tender Enquiry
gred and returned by the bidder(s) along with thelr
for Deviation Taken for each clause number
g all relevant details such as Number & description of
native suggested for any deviations taken by them.

t alse includss the sub-clauses under these dlauses,
Clause nos. A91, A92, A93,




PROFORMA BANK GUARANTEE FOR 81D BOND / EMD
(On Non-judicial stamp paper of value Rs. 500 /)

IN CONSIDERATION OF MAZAGON DOCK SHIPBUILDERS LIMTED, a company incorporated under
the Cornpanies Act 1956 and having its registered office at Dockyard Road, Mumbai 400010
(hereinafter referred to as the “the Company” which expression shall, unless it be repughiant or
contrary to the subject or context thareof, be deemed to mean and include its successors and
assigns) having agreed to accept the Farnest Money Deposit {(EMD) of Rs

~(Rupees only) In the form of Bank Guarantee from Messers
e eresaions @ partnership firm/sole proprietor business/a company registered under the
Companies Act, 1956 having its OFFICE AE vooerrereisrseens e eneen{hETEINATEET Called " the tenderar

which expression shall, unless it be repugnant or contrary to the subject or context thereof, be
deemed to mean and include its SUCCESSOrs and assigns) for participating in the Tender
80 reel@teCas e (Pereinafter called "the tender" which expression shall
include any amendments/alterations to “the tender" issued by “the Compary™) for the supply,
delivery at site, installation and comrmissioning of certaln equipment, item/services/civil works
BEC., WE, worrimniorerininnns sy Bank having offite 81 e
(hereinafter referred to as “the Rank” which expression shall includes its successors and
assigns) herehy agree to pay to the Company without any demur on first demand an amount
nat exceeding RS.. e (RUPEES e rnrcrieremensannennan - ONNY] BEAINST MY loss or damage, costs,
charges and expenses caused 1o of suffered by the Company by reason of non performance and
non-fulfillment or for any breach on the part of the tenderer of any of the terms and conditions
of the said tender.

2. WE, crrvmremrenccensssnnniansn BANK further agree that the Company shall be sole judge whether the
said tenderer has failed to perform or fulfi! the said tender in terins thereof or committed
hreach of any terms and conditions of the tender the extent of loss, damage, cost, charges and
expenses suffered or incutred ar would be suffered or incurred by the Company on account
thereof and we walve in the favour of the Company ali the rights and defences to which we as
guarantors may be entitied to,

3, WE, rvrereecosrsnmmrcnn e BaNK further agree that the amount demanded by the Company as
such shall be final and binding on the Bank as to the Bank's liability to pay and the amount
demanded and the Bank unidertake to pay the Company the amount so demanded on first
demand and without any demur notwithstanding any dispute raised by the tenderer or any suit
or other legal proceedings including arbitration pending before any court, tribu hat or arbitrator
relating thereto, our liability under this guarantee being absolute and unconditional.

Ay WE, wosvememnnistissn s crens Bank further agree with the Company that the Company shall have
the fullest liberty without our consent and without affecting in any manner our obligations
hereunder to vary any of the terms and conditions of the said tender/or to extend time of
performance by the tenderer from time to time ot to postpone for any time to time any of the
powers exercisabie by the Company against the tenderer and to forbear to enforce any of the
serms and conditions relating to the tender and we shall not be relieved from our liability by
reason of any such variationor extension being granted to the tenderer or for any forbearance,
act or omission on the part of the Company or any induigence by the Company to the
tendereror by any such matter or things whatsoever which under the law relating to sureties

would have the effect of relieving us.
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5. We, . e Bank further undertake nol to revoke this guarantee during its
currency except W|th the p|eV10us consent of the Company in writing.

6. We, . .. Bank also agree that the Bank's liability under this guarantee
shall not be affected by any change in the constitution of the tenderer or dissolution or winding
up of the business of the tenderer,

7, Notwithstanding anything contained herein above:
i} Our liability under this guarantee shall not exceed Rs...

i} This Bank Guarantee shall be valid upto and mcludlng ....... ; and
iii) We are liable to pay the guarantee amount or any part thereof under this Bank Guarantee

only and only if you serve upon us a written claim or demand on or before .. Avalidity 4 -
weelks from the date of expiry of this guarantee).

&. This Guarantee shall be governed by Indian faws and the Courts at Mumbai, India shalf have

the exclusive jurisdiction.
(N WITNESS WHEREQF the Bank has executed this document on this... cerirar s @AY OF

FOor oo .. Bank
(by its constltuted attorney
or the person authorized to sign)

" {Signature of a person authorized
to sign on behalf of "the Bank")

NOTE ;-

1. Indigenous supplier or Foreigh Supplier through Indian Bank to submit BG.

2. |f foreign supplier submits BG through Foreign Bank the same should be submitted by SWIFT.
iDL Bank SWIFT A/c. No. is SBIN{NBB 101,
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PROFORMA BANIC GUARANTEE FOR SECURITY DEPOSIT
{On Non-Judicial stamp paper of value Rs. 500/-)

IN CONSIDERATION OF MAZAGON DOCK SHIPBUILDERS LIMTED, a company incorporated under
the Companies Act 1356 and having its registered office at Dockyard Road, Mumbai 400010
(hereinafter referred to as the “the Purchaser” which expressian shall, unless it be repugnani or
cantrary to the subject or context thereof, be deemed to mean and include its suecessors and
assigns) having placed an order on MesserS.... e 8 partnership firm/sole proprietor
business/a company registered under the Companies Act, 1956 having its office at
coeenen{hereinafter called * the Contracter/ Supplier” which expression shall, unless
it be repugnant or contrary to the subject or cantext thereof, be deemed to mean and include
its successors and assigns) vide order No. o, dated . {hereinafter called "the
order" which expressioh shalt Include any amendments/alterations to "the order” issued by
"the Purchaser") for the supply , delivery at site, installation and commissioning of certain
equipment, item/services/civil works etc. as stated in the said Order and the Purchaser having
agreed with the Contractor/Supplier tc accept a Bank Guarantee in lieu of Security Deposit
payable under the said order for the fulfiliment and performance of the said order, We,
e i ss s sees naneeess. Bank having office at i eer e e DNETEINATTEE
referred to as "the Bank" which expression shall includes its successors and assigns) hereby
agree to pay to the Purchaser without any demur on first demand an amount not exceeding
RSurvimneers (RUDEES iomavessoessssec 0Ny} belng 5% of the order value against any loss of
damage, costs, charges and expenses caused to or suffered by the Purchaser by reason of non
performance and nen-fulfiiment or for any breach on the part of the Contractor / Supplier of
any of the terms and conditions of the said order.

2. WE, ovorevrie e ninn Bank further agree that the Purchaser shall be sole judge whether the
said Contractor/Supplier has failed to perform or fulfill the said order in terms thereof or
committed breach of any terms and conditions of the order and the extent of loss, damage,
cost, charges and expenses suffered or incurred or would be suffered or incurred by the
purchaser on account thereof and we waive in the favour of the Purchaser all the rights and
defences to which we as guarantors may be entitled to. ' '

3. WE, +oeorcrss v srmeneenene, BaNk fUrther agree that the amount demanded by the Purchaser as
such <hall be finat and binding on the Bank as to the Bank 's liability to pay and the amount
demanded and the Bank undertake to pay the Purchaser the athount so demanded on first
demand and without any demur notwithstanding any dispute raised by the Contractor/Supplier
of any suit or ather legal proceedings including arbitration pending before any court, fribunal or
arbitrator relating thereto, our liability under this guarantee being absolute and unconditional.
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4. W8, oo vvereiisennnnn. Banlk further agree with the Purchaser that the Purchaser shall
have the fullest liberty without our consent and without affecting in any manner our obligations
hereunder to vary any of the terms and conditions of the said order/or to extend time of
performance by the Supplier from time to time or to postpone for any time to time any of the
powers exercisable by the Purchaser against the Contractor/ Supglier and to forbear to enforce
any of the terms and conditions relating to the order and we shall not be relieved from our
liability by reason of any such variation or extension being granted to the Contractor/ Supplier
or for any forbearance, act or omission on the part of the Purchaser or any indulgence by the
Purchaser to the Contractor/Supplier or by any such matter or things whatsoever which under
the law relating to sureties would have the effect of relieving us.

5.WE, v e Banlk further undertake not to ravoke this guatantee during its
currency except Wlth the previous consent of the Purchaser in writing.

B, W, vrvvviisimisinsrenemmeeeriee ..Bank also agree that the Bank’s liability under this guarantee
shall not be affected by any change in the constitution of the Contractor / Supplier or
dissolution or winding up of the business of the contracter/ supplier,

7. Natwithstanding anything contained herein above:
" i) Our liahility under this guarantee shall not exceed Rs.onn

i} This Bank Guarantee shall be valid upto and including .......; and
iii) We are liable to pay the guarantee amount or any part thereof under this Bank Guarantee
onhly and only if you serve upon us a written claim or dermand on or before ............{validity + -

weeks from the date of expiry of this guarantee),

8. This Guarantee shall be governed by Indian laws and the Courts at Mumbai, India shall have
the exclusive jurisdiction.

IN WITNESS WHEREQF the Bank has executed this document on this............ceeiine. day of

FOI verarrenrernans .. Bank

(by Its constltuted attorney}
(Signature of 8 person authorised
to sigh on behalf of "the Bank")

MOTE :-

1. Indigencus supplier or Foreign Supplier through Indian Bank to submit BG.

2. If foreign supplier submits BG through Foreign Bank the same should be submitted by SWIFT.
MEOL Bank SWIFT Afc. No. is SBININBB101L.
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PROFORMA BANK GUARANTEE FOR PERFORMARNCE
(On Non-Judicial stamp paper of value Rs. 500/-)

IN CONSIDERATION OF MAZAGON DOCK SHIFBUILDERS LIMTED, a company incorporated under
the Companies Act
1956 and having its registered office at Dockyard Road, Mumbai 400010 (herelnafter referred
to as the “tha Purchaser” which expression shall, unless it be repugnant or contrary to the
subject or contexi thereof, be deemed to mean and include it5 successors and assigns) having
placed an order On MeSSerS....mmi. @ partnership firm/sole proprietor business/a
company reglstered under the Companies Act, 1956 having its Registered office at
..{hereinafter called the Contractor/ Supplier which expression shall, uniess it
be repugnant or ccntrary to the subject or context thereof, be deemed to mean and include its
successors and assigns) vide order No.. . dated... . [hereinafter called "the
order" which expression shall include any- amendments/alterahons to "the order" Issued by
"the Purchaser"} for the supply, delivery at site, installation and cammissioning of certain
equipment, item/services/civil works etc. as stated In the said Order and the Purchaser having
agreed that the Contractor / Supplier shall furnish a security for the performance of the
Contractor’s / Supplier's obligations and/or discharge of the Contractor's /
Supplier's liability In connection with the said order and the Purchaser havmg agreed with the
Contractor/Supplier to accept a performance guarantee, We, ..o "
Bank having office at w. e .. [hereinafter referred tc as "the Bank" whlch
expression shall includes its 5UCCRSS0Ts and assugns) hereby agree to pay to the Purchaser
without any demur on first demand an  amount not  exceeding  RS......
(RUPEES....cvvvirmrssnrenmrnennnr, 0} being 10% of the order vajue against any loss ar damage, costs,
charges and expenses caused to or suffered by the Purchaser by reason of non-performance
and non-fulfillment or for any breach on the part of the Contractor / Supplier of any of the
terms and conditions of the said order.

2, WE, 1vvereereeiereeerreenennnss BaNk further agree that the Purchaser shail be sole judge whether the
said

Contractor/Supplier has failed to perform or fulfill the sald order in terms thereof or committed
hreach of any terms and conditions of the order and the extent of loss, damage, cost, charges
and expenses suffered or incurred or would be suffered or incurred by the Purchaser on
account thereof and we waive in the favour of the Purchaser all the rights and defences to
which we as guarantors may be entitled to,

3. WE, vorvererereioriseneens: BaNk further agree that the amount demanded by the Purchaser as
such shall be final and binding on the Bank as to the Bank 's liability to pay and the amount
demanded and the Bank undertake to pay the Purchaser the amount so demanded on first
demand and without any demur notwithstanding any dispute raised by the Contractor/Supplier
or any suit or other legal proceedings including arbitration nending before any court, tribunal or
arbitrator relating thereto, our liability under this guarantee being absolute and unconditional.




COMMERCIAL ~ P15B
Enclosure - 8

4 We, i . Bank further agree with the Purchaser that the Purchaser shall
have the fullest I|berty W|thout our consent and without affecting in any manner our obligations
hereunder to vary any of the terms and conditions. of the said order/for to extend time of
performance by the Supplier from time to time or o postpone for any time to time any of the
powers exercisable by the Purchaser against the Contractor/Supplier and ta forbear to enforce
any of the terms and conditions relating to the order and we shall not be relieved from our
liability by reason of any such variation or extension being granted to the Contractor/ Supplier
or for any farbearance, act or amission on the part of the Purchaser or any indulgence by the
Purchaser to the

Contractor/Supplier or by any such matter or things whatsoever wh|ch under the Iaw relating to
sureties would have the effect of relieving us. '

5, We, . .. Bank further undertake not to revoke this guarantee during iis
currency except w;th the prewous cansent of the Purchaser in writing,

B.WE, e . Bank also agree that the Bank's llability under this guarantee
shall not be affected by any change in the constitution of the Contractor / Supplier or
dissolution... :

7. Notwithstanding anything contained herein above:
.1} Our liability under this guarantee shall not exceed Rs.........

i1} This Bank Guarantee shall be valid upto and including .......; and

fii) We are liable ta pay the guarantee amaunt or any part thereof under this Bank Guarantee
only and only if you serve upon us a written claim or demand on ar befere ......... {validity + -
weeks from the date of expiry of this guarantee). :

8. This Guarantee shall be governed by Indian laws and the Courts at Mumbai, Indiz shall have
the exclusive jurisdiction.

IN WITNESS WHEREQF the Bank has executed this document on this...e oo i, day of
FOP woverrerensanne o Banls
{by its constituted attorney)

(Signature of a person authorised
to sign on behalf of "the Bank")

NOTE:-

1, Indigenous supplier or Foreign Supplier through Indian Bank to submit BG.

2. If foreign supplier submits BG through Foreign Bank the same should be submitted by SWIFT.
MDL Bank SWIFT A/c, No, is SBINJNBB1C1.

.._J? R




LOAD ACYORS FOR RANKING OF BII
(TLLUSTRATIVE FORMAT)
AL
Sr.No, | Description Foreign Supplier Indigenous Indigenous
100% impork Supplier with Supplier
content partimport without impert
content content
1 Basic price Quoted a) FOB a) Ex Works 3) Ex Works
by CIF b) Delivered to b) Deliverad to
_ MDL stores MDL Stores
2 Add: insurance charges Applicable only in In case of 1{3) In case of 1(a)
case of FDA,
3 Add SeafAir Freight charges / | Applicable only in
Inland Road Transport, case of FOB, In case of 1(a) In cage of 1{a
4 Customns Clearance '/ Port 'In either case i.e,
Handling / Transporiation Lo FOB or CIF Prica MIL MIL.
- Yard / inland insurance
5 Interest for period of 20 ¥nt¢a_set of FEJB: NIL L
- interest on
days @ base rate of (a)+ 93
SBAR+-2%
- In case of CIF @
_ interest on 1(b})
6 Charges Incurred towards | On LG Value
_ L/C opening by MDL @ . NIL NIL
7 Cost (ex-MDL) excluding taxes | Sr, Nos, Sr. Nos, Sr. Nos.
: & dutles withput loading (1(a)y+2+3+4+5+8) | {1+2+3) (14+2+3)
towards any deviations if FOB price guoted
OR
(L{b)+4+5+6) if
CIF nprice
B. Loading due to varidtions in Financial Term.
B Variatlon in payment Terms [ '
] Cost {ex~MDL) excluding taxes | Sr.Nos, 7 + 8
& duties after ioadlhg for
variations in financial term.
C. Loading on Account of deviatlons In following commerclal terms,
10 | Additlonal defivery period
sought over stipulated period as
per Tender
i1 Additional time soucht for
supplying binding data.
12 Liguidated damages per weelc
rate / maxlmum celling
13 Warranty / Guarantee
14 “Cost (ex-MDL) gxcluding taxes
& duties after loading for Sr.Nos, 9+ 10 + 11 4+ 12+ 13
varlations on account of
financiat and cornmerciat terms.
D. Landed Cost:
15 Taxes & Dutles I
16 Landed Cost Sr, Nos, 14 4 15




Enclosure for RTGS/NEFT ~ MANDATE AUTHORISATION FORM

1. Suppiier's / Vendor's Name;
A N N N s O A A B O D I O I
2. Supplier's / Vendor's Name as per Bank Records:

I_llllill!-lllIIfiI!I.I_I]

3A. Supplier's Code 3B. Supnlier's PAN Numbey #

N I A A Llllii!ll_ll1
# Quoting PAN No. in all the e-returns has become 100% mandatory w.a.f, 14-02-2008 hence, ensurc
ta fili- up this and also send a photocopy of PAN duly seif-attested. If there is any difference
between the name glven In the supplier's name and name given in the PAN card, then a note to explaln
the reason for the difference and the correlation between both, '

4. Supplier's / Vendor's Complete Postal Address
[ Door No. _ Street:
Location! | Districk:.
City: State PIN

5. Supplier's / Vendur’s E-mail ID: )
[Ii?lllllli#li‘lln‘!lll

6. Supplier's / Vendor's Tefephone Numbar & Mohile Phong Numbher:
1

LMt " T T T T T T T
7+ _Name of the Bank: )
L " T T T T T 1T 1717 L I T T T T T T T

B. Bank {(Branch) Postal Address:

9. RTGS*/NEFT*¥ - Cade of the Branch:
RTGS:
NEFT: 5
RTGS* - *Real Time Gross Settlement”, NEFT**- *Natlonal Electronic Fund Transfar”,

These “IFSC” Codes are unigue numbers of each Branch - Indian Financial Services Code”. For some
Branches both the codes are the same and some Banks, may maintain ope Code No. for RTGS and
ancther Code No. for NEFT, Hence, please fill-up both the rows, even If it is the same.

16G. Nature of the Accounk: (Tick whichaver is applicable B put *x’ mark for the balance two

accounts} .
[ Saving Bank Account; | | Cash Credit Account: | | Current Account: [ |
11. Bank Account Number of the Supplier: @ ' '
!f'lfil!fl-li!il!l'ill|7

© Fill up from the 1% column. For the balance Ioft UL blank columng, please mention X mark,

We hereby declare that the particulars given above are cotrect and complete. If the Yransacton is
delayzd for reasons of incomplete or incorrect information, we would not hold MDL responslhble,

Date; Supplier's Sea: Authorized Signature af the Suppliér:

Certifled that the particulars as per Seriai Numbers 2, 7 to 11 are correct as per our records,

Date; Bank's Stamp  Authorized Signature of the Officer of the Bank.




Enclosure-g

1. MDE'S BAMK ACCOUNT DETAILS: _
NAME OF BANK A/C HOLDER : MAZAGON DOCK SHIPBUILDERS LTD

BANK AND BRANCH ¢ SYATE BANK OF INDIA, COMMERCIAL BRANCH, FORY,
_ MUMBAI-400023

TYPE OF ACCOUNT ! CURRENT

BANK ACCOUNT NO - 111079519138

IFSC CODE : SBINOCOGOZD

SWIFT CODE ! SBINTNEE101

2, DETAILES OF REMITTANCE TO MDL'S BANIL ACCOUNT:

(To be filled in by the vendors/firms making remittance of funds in MDL'S Bank Account)
Date of | Name of | Vendor | MDL Nafure of | Amount
Remittance | Firm Code tender/ Remittance viz, | Remitted

PO. Ref No. | EMD/SD atc. (%)

Signature of Vendor/Representative

3. SAP Parked Document No: Pate;

(To be fliled in by MDL’s Commercial Executive)

Sr. No.2 and 3 abave wili be filled In by the Vendor and MDL commaercial Executive respectively and the
form farwarded Lo Treasury Section for posting of SAP Doctment to the respective Bank Account,

—
— p——




Enclosure f::;r SAMPLE FORMAT OF SHIPPING INSTRUCTIONS

(ILLUSTRATIVE FORMAT)
1. MODE @F DESPATCH. The gnods may be dispatched by sea or if mare uneconomical by parcel
post,
2, SPECIMEN SHIPPING CLAUSE FOR LINER CARGOES.
{a) FOBJFA - T35}, In case the order is finalized by MDL on F.O.B./ E.A.S

basis, the details of Freight forwarding agent chall be obtained from the concerned
commercial department,

(b) CIF / CIP CONTRACTS (IMPORTS). Shipplng arrangements has to be made by the
Contractor / Suppliers. Date of bill of {ading (marked as freight paid) on CIF basis shall be
considered for the purpose of levy of liquidated damages. The risk and ownership shall be
transferred on CIF basis. Following documents must be arranged by the Contractor /
Suppliers white making shipment,

(i)  Bill of lading / AWB marked as Freight Paid
fli)  Involce.
(i) Packing note.
{Iv) Order copy.
! (v) Insurance Pallcy/Document,
{vi) Freight paid certificate.
(vil) Duty exemption certificate, wherever applicable,
(viii} Pre- dispatch Inspection report by Inspection Agency as per Purchase order
/contract, :

Note:

» The Pre-dispatch inspection shall cover Inspection of packing, signing of challan for
correctness of packing, certification for packing haviag done as per standard
norms/international norms shall be mandatory part of scope of work.

» All the documents should clearly indicate the Purchaser's Order number, Import License
Number, Afrway Blll / Bifl of Lading Number marked as Freight Paid, Insurance Pollcy
number fInsurance Document reference na.

3. FROM BLACK SEA PORTS OF USSR TO INDIA, Al contracts whether FOB/FOR/CRF/CIF etc,

Transportation of equlpment and materials under this contracts shal! be done by Soviet and Indian Liner
Vessels belonging to the Indo-Seviet Shipping Service on a party basis in accordance with the Soviet-
Indian Agreement of the 6th April 1956 as amended Jup bto dste on the establishment of a regular
shipping service between the Ports of the USSR and India.

4, FROM ROSTOCK (GDR) TO INDIA F.0.B. CONTRACTS. The seller should arrange shipment
of stores by vessels belonging to the member.Jines of the India-Pakistan-Bangladesh Canferences, If the
seller finds that the space on the Conference (ines vessels is not available in any specific shipment, he
should take up with Indla-Pakistan-Bangladesh Conferences, Conferity House, East Grindstead, Sugsex,
U.K. for providing shipping space and also inform the shipping Co-ordination Officer, Ministry of Shipping
& Transport, New Delhl,
(Cable: TRANSCHART, NEW DELHI. Telex: VAHAN ND ~ 2312, 2448 and 3104).
(2} The bills of lading should be drawn so as to show; -
SHIPPERS:; THE GDVERNMENT OF INDIA
CONSIGNEE: Government Department, Undertaking or Project cencerned or Director of
Supplies & Disposals / Embarkation Commandant {as specified in the tender), The name
and address of the Post consignee and ultimate consignee should be Indicated.
(b} The nen-negotiable copies of the bllis of lading shall indicate the gross freight pald

5. PARCEL POST METHOD OF DESPATCH TO INDIA, The goods must be packed suitably for

postal dispatch to. Indla, and the parcel must be addressed te M/s, Mazagon Decle Shipbuilders Limited,,
Mazagan, Mumbai 400 010, showing the Order Number, Item Number({sj and the Import License
Number, on the Wrapper, below the addiess.

6, PACKING & MARKING.

{a) The materizls must be adequately packed in al) respecte for normal transport by
Sea/Postal/Afr dispateh to Indla, suitably protected against the effects of & tropical salt-
lsden, atimosphere, in the event of delay at Indian Port, before clearing,

~V-




{8) Each class of material, and particularly electrical squipment should be packed separately
and gross welght of individual cases kept under 4480 lbs. Where possible. If mare than
one case Is Inefuded in shipment, cases should be numbered 01 and up & the
correspondifg number should be shown on the pacidng list, tisting cantents therein. Giess
weight must be shown on each package to avoid penzlty of Rs. 500/ by the local
customs. All matertals should be properly protected against ocean shipment particularly
the possibility of rusting, corrosion or breakage.

{c) Every case/ package must contaln a packing note indicating particulars of the contents,

{d) Ali timber used in the packing of the materials is to be free from hark, irsects and fungi.

7. the two ends of afl packages should be colour splashed with a Blue backgreund and a white
diagonal line of 1" width. For identification. All cases are to be marked in letters 3" high wherever
possible as under:
MAZAGON DOCK SHIPBUILDERS LIMITED, MUMBAL
Case No.
Crder No. _
Gross weighk in Kags.
Nett welght In Kgs
Qutside dimensions
Made in

8. Special mariing instructlon shoutd comply with the Indlan Merchandise Marks Act.
(a) Order packing cases to be clearly marked Made in
(b) Containers in packing boxes to be marked Made in
(c} Goods included in containers and packing cases ko be marked gither by stamping or tie
labzls with either .-
(i) Madein (_Cc;untrv of Orlgin)
(i) Name of the manufacturers plus Country of Origin e.g.

o, SIR WILLIAM ARROL & CO, LIMITED., ENGLAND. All spares and accessories shall be
separately crated and labeled as "Spare Parts'. The following documents are to be airmailed to
MAZAGON DOCK SHIPBUILOERS 1LIMITED, Mumbai, fmmadiately they are ready to ensure that they
reach us well in time before the arvlval of the carrying vessel,

(a) Original and three copies of Ciean Bill of Lading / Alrway Bill marked as Frelght Paid.

{b) Six copies of slgned Involce showing item wise, CIF prices along with packing lists,

Certificate
(c) confirming that three copies of Invoice, Packing List, Non-negotiable copy of Bil} of Lading

/

{d) Afrway Bifl marked as freight pald, Instrance Palicy/Document, freight pald certificate
have

{e) been alrmailed directly to us Immediately on shipment.

(fy  Certificate of country of arigin in triplicate.

(a) Warranty certificate In triplicate,
(h) Slx ccples of Manufacturer's Works Test Certificate / Shop Test Certiflcate.

(iY  Six copies of Certiflcate of Inspection and Approval from ABS / LRS / DNV / DOT or any
other

({) MNeminated Inspection autharity, (whichever is applicable},

(K} Certificate to the effect that topies of Instructlon / Qperatlon / Maintenance Manuals have

() been directly forwarded to the openers by the beneficiary,

(m} Certlficate to that effect that six copies of as bulit drawings along with three reproducible

{m Drawings have been directly forwarded to the epeners by the beneficiary,

{0) Certificate regarding penalty vis-a-vis delivery schedule,

{p) A performance bank guarantee in the format issued in the order (orlginal + 2 photo

~ coples).

{q) The bank guarantee Is to be valid during the tenure of the guarantee peried + 4 weeks for
the

{) Equlpment.

10. All documents should clearly indicate the following detalls: -
(8} Import License No.
(b} Qur Order No,
{c} Name of carrying vessel,
{d) Bill of Lading No,
() Markings on packages.

-~ g2 —




iL ARRANGEMENTS FDR PAYMENTS. The documents are not under any circumnstances, to be
sent through bank, oo callection basis. Wherever pavments are to be arranged through Letter of Credit,
8 conflrmed irrevocable Letter of Credit wili be established on receipt of a canfirmation about the period
upte which the letter of credit is needed for shipment and negotiation. The Letter of Credit will be For the
CIF Value of the goods, No exiension of the Letter of Credit will normaily be granted. It must be ensured
that the shipments effected before the expiry of date of the Lelter of Credit,

12, For payment autharised out of India, UK, special Defense Credit 1964, a certificate in the
foilowing form should also accompany the documents mentioned above:
" I certify that good and services o the value of __s, d, famount in words] as showh
in the attached Invoice were supplied under Cantract No.__ dated .
I also certify that: -
[a] the goods supplied have been wholly manufactured in the United Kingdom.
[b] the services have been supplied by persans or rorporations resldent in the United Kingdom.

Slgned

For and on behalf of

Name and address of the Contractor / Supplier,
Date

13, INSURANCE & FREIGHT. Additional insurance {&ea/Air) If required and Local transit insurance
will be arranged through the New India Assurance Co Limited, Maifne Insurance Department, Comrnerce
Centre, Tardeo,_Mumbal- 400 034, India, The detalfs of shipment wifl be communicated to the
underwrjter by Mazagen,_Dock Shipbuilders Limited,, Mumbai, on receipt of shipment advice.
Immediately after shipment, the supplier should cormmunicate the following particulars ta us by AIR
MAIL, for arranging the Insurance

cover,
Ordet No.
Name of Vessel
Voyage
Bill of Lading No. & Date
No of Packages
Brief description of goods
C.I.F, Value
Nett freight

14, The cost of transit insurance and freight will be paid by the supplier / contract up to the port of
destination on CIF basis. The risk and ownership shall be transferred on CIF basis,

15. INSPECTION AND / OR GUARANTEE. The qoods sipplied, will he subject to inspection and /
or test as may be specified in our Purchase Order. Test Certificates, where required are to be supplied, A
Guarantee in the followlng form sheuld also be alrmailed to us, along with the dacuments referred to
above. We hereby guarantee that the stores supplied, are in accordance with the description and
guantity shown In the purchase order, complete of goods material and workmanship threughout and
that in the event of any goods on receipt of Indla, by the Purchaser being found rot in accordance with
the order, we will replace free of cost on C.I.F, basis. .

16. DEFICIENCIES & DEFECTIVE GOODS. Should any deficientles be established, these must be
made good by the dispatch under "No Charge® invoice. Any complaints in regards to material will be
notified within 180 days of receipt of consignment in our Yard, apd any defective material will ba
returnied back at supplier's rlsk and cost ang the Contractof / Suppliers should replace these goods /
materials and deliver free of charge on C.LF. basjs,

~og —
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Enclosyire for LETTER OF CREBIT FORMAT FOR SHIPM‘ENT_BY SEA [ AIR

Form of Documentary Credit Type
Transaction Reference Number
Documentary Credit Number
Date of Issue

Date

Date and Place of Explry

Date

Place

Appiicant Bank

BIC

Applicant

Mame & Address :

Benefictary
Name & Address :

Currency Code, Amount :
Currency
Amount ;
Percentage Credit Amount Telerance
Tolerance 1

Tolerance 2

Available with ..By...,

Name & Address :
Draft at ...
Narrative

Drawee

Hame & Address
Partial Shipmants
Narrative . . :
Transshipmeant )
Narrative

Loading on Board / Dispatch
Narrative

For Transportation to

“ Narrative H

Latest Date of Shipment
Date

Docurments required
Narrative

Additlonat conditiens
Narrative.

Detalls of charges
Narratlve.

Period for presentation
Narrative :

Cenfirmation instructions

Instruction : o
Reimbursing Bank

Name & Address

IRREVOCABLE

NEGOTIATING BANK
BANKERS OF MDL,MUMBAI
MAZAGON DOCK LTD.
DOCKYARD ROAD,

MAZAGON,
MUMBAI - 400 010

SIGHT/MEGOTIATION
BANKERS OF MDL,M_UMBAI
ALLOWED /NOT ALLOWED
ALLOWED/NOT ALLOWED

ATRPORT / SEAPORT (AS PER TENDER
ENQUIRY/ORDER) '

ATRPORT / SEAPORT {AS PER TENDER
ENQUIRY/ORDER)

{AS PER TENDER ENQUIRY)

1, ALL BOCUMENTS SHOULD BE MARKED
WITH IEC CODE NO.0388070412, LC NO,
AND DATE ANMD IMPORT UNDER NON-
NEGATIVE LIST OF IMPGRT EXPORT,

POLICY AM

2, DISCREPANT DOCUMENTS TO BE SENT
STRICTLY ON COLLECTION BASIS,

AlLL FOREIGN BANK CHARGES OUTSIDE

INDIA ARE FOR THE BENEFICIARY'S
ACCOUNT.
WITHIN ----- DAYS FROM THE DATE OF BILL

OF LADING /AIRWAY BILL.
WITHOUT
BANKERS OF MDL WILL SPECTFY

99




78

72

Instructions to the Paying/ Accepting
Bank

Narrative

Sender tn Receiver Information
Marralive

BANKERS OF ML WILL SPECIFY

BANKERS OF MDL WILL SPECIFY




Enclosures

Enclosure for EXTRACT OF PROVISTIONS DF THE OFFICIAL SECRETS ACT, 1923
(TLLUSTRATIVE FORMA 7)
SECTION 2(B) : "PROHIBITED PLACE”

It is defined as the place of any work of Defence. Dodkyard and other so belanaing or occupied and used
for the purpose of building, repaifing, making or storing any ammunitions of war, :
For the purposa pf the above definition, sketch includes any photograph or other mode of representlng

any place or thing.

SECTIODN 3 { "PEMALTIES FOR SPYING”
If any per unlawfully -

a) approaches, inspects, passes over or is in the vidnity of any clear place; or
) make any sketches Intended to be directly or indirectly useful to an enemy ; or
c) abtains, collects, records or communicates ta any other person any secret afficlal code,

Shall be liable for imprisonment of 14 years In case of Defence Instzallation.

SECTION 4 : “"COMMUNICATION WITH FOREIGNH AGENTS"

If Any persen has been in communication with or attempted ko communicate with forelgn agents
regarding the vital infermation of any “PROHIBITED PLACE* would be quilty of vlolating the provisions of
this Act. ,

SECTION 5 : “WRONGFUL COMMUNICATION OF INFORMATIONY
If any person having In his passession or control any official document;
a} Willfully communicates to any persan, other than a person, who Is suthorised to communicate it

2) Used the Information in his possession for the banefit of any forelgn power,
) Retain in his possesslon when he has ho power to retain it
d) Falls to take reaschable care of it

Shalt be guilty of an affence under this Act.

SECTION 6 : “"HNAUTHORISED USE OF UNIFORMS”

If any person for the purpose of gaining admission or of assisting any other person to galh admission to
d "PROHIBITED PLACE” wears uniforms without lawrui althority shall be gullty of offence under thig
Section,

ION 7 ; “INTERFERING . S5 OF POLICE™ .
Ne persen in the viclnity of any “*PRORIBITED PLAGE” shall ahstract any Police Officer engaged on guard,
sentry or stmilar duty, If any person move In the provisions of this sectlon, shall be punishable with
Imprisonment; which may extend up to 3 vears,

SECTICN B : "DUTY OF GIVING INFORMATION”

It shall be duty of every person te glve on demand te a suparintendent of Police or any other Police
Offlcer not below the rank of Inspector, any information in his powet relating to an offence under thig
Act,

If any person fails to give such infermation, shall be punishable with imptisonment to 3 years ar fine or

with both.

SECTION 9 : “IN CITEMENT"
Any person whao attempts to commit or debate the commission of an offence under this Act shall be

punishable with the same punishment and be llable to be proceeded against in the same manner as if he
had committed such offence.

SECTION 10 : "PENAILTY FOR HARBOURING SPIES”

If any persen whom he knows or has reasonable grounds for 5uppostng to be person wha ks about to
commit or who has caommitted offence urder this Act shall he quilty of offence under this Sectian,

SECTION 11 : “SEARCH WARRANTS"

If a presidency Magistrate, Magistrate First Class or Sub-Divisional magistrate Is satisfied with the
information that there Is reasanable ground for suspecting that an affence under this Act has been oris
about te be committed, he may grant search wartant to any Police Officer ta enter at any time any
premises to farce to search premises or the places,

= [0/ —




LOCAL CONTENT DECLARATION BY CHIEF FINANCIAL OFFICER OR OTHER
LEGALLY RESPONSIBLE PERSON NOMINATED IN WRITING BY THE CHIEF
EXECUTIVE OR SENIOR MEMBER/PERSON WITH MANAGEMENT RESPONSIBILITY
(CORPORATION, PARTNERSHIP OR INDIVIDUAL)

INRESPECT OF BID / TENDER NO. v....v oo
ISSUED BY: (Name of FIth) oo oveevers v

NB: The obligation to complete, duly sign and submit this declaration cannot be transferred to
an external authorized representative, auditor or any other third party acting on behalf of the
bidder.

, the undersigned, e e (U NBMES),

do hereby declars, in my capacity as ...........ccoovervoeecioi SRVUOTORUURI reeein

of wefname  of  bidder

Oty g o
{8) The facts contained herein are within my own parsonal knowledge.

(b) 1 have satisfied myself that the goods/servicesiworks to be delivered in terms of the
above-specified bid comply with the mlnimum iocal content requirements as specified in the
tender, and as measured in terms of Public Procurement (preference to Make in India) Order
2017,

{¢) The local content has been calcutated using the definition given in clause 2 of Pubiic
Procurement {preference to Make in India) Order 2017, the rates of exchange indicated in
paragraph 4.2 above and the following figures: (Actual figures are to be indicated in online
Price Bid only)

Bid price, excluding net domestic indirsct taxes Quoted / Not Quoted
tmperted content including all custom dinties Quoted / Not Quoted
Stipulated minimum threshold for Local content (paragraph 3 above) |Quoted / Not Quoted
Local content % , as ealculated ' Quioted { Not QuotJ

NB: If the bid is for more than one product or the product ofiered has components / raw
material / sub assemblies, a scheduie of the local content by product or product break-up
Including applicable custom duties of shall be attached.

{d) 1accept that the Procurement Authority / Institution / MDL has the right to request that the
local content be verified in terms of the requirements of Public Procuremerit (preference to
‘Make ir India) Order 2017. '

(e) |understand that the awarding of the bid is dependent on the accuracy of the information
furnished in this application. I .also understand that the submission of incorrect data, or data

that are not verifiable as described in Public Procurement (preference to Make in India)
Order 2017, may result in the Procurement Authority / Institution / MDL imposing any or all of
the remedies as provided for in Glause @ of the Public Procurement (preference to Make in
India) Order 2017.

SIGNATURE: : DATE:
WITNESS No. 1 DATE:
WITNESS No. 2 DATE:

—ng




ANNEXURE-A

DECLARATION CERTIFICATE FOR LOCAL CONTENT

(Betare completing this declaration, bidders must study the General Conditions, Definitions,
Govt Directives applicable in respect of Local Conterit & prescribed tender conditions).

1. General Conditions

1.1. The local confent {LG) as a percent must bée calculated in accordance with the definition
provided at clause 2 of Public Procurement (preference to Make in India) Order 2017 i.e.
“Local content is the amount of value added In india which shall be lotai vaiue of items
ptocured (excluding net domestic indirect taxes) minus the value of importad centent in

the items (including all customs duties) as a proportion of the total value in percent.”

1.2. A bid will be disqualified if:
« the bidder fails to achieve the stipulated mirimum threshold for local content
indicated in tender; and. :
» this declaration certificate Is not submitted as part of the bid documentation.

{(Note: Clause no, 1.2 above is applicable only for tenders below Rs. S0Lakhs.)

2. Definitions

2.1, “Imported. content” means that portion of the bid price represented by the cost of
components, parts or materials which have been or are still to be imported {(whether by
the supplier or its subcontractors) and whose costs are inclusive of the costs abroad, plus
freight and other direct importation costs, suich as landing costs, dock duties, import duty,
sales duty or other similar tax or duty at the port of entry in indla i.e Mumbai in case of
MDL,;

2.2. “local content” means that portion of the bid price which is not included in the imported
content, provided that local manufacture doss take place;

3. The stipulated minimum thresholid(s) for iocal content for this bid is/are as {ollows:

Description of services, works or qoods Local Content Custom Duty
Yo Ya
% _ Yo
% Ve
4, Does a hidder seeks beneflt of Public Procurement Policy for YES { NQ

MSEs —Order 2012. If yes, bidders should not seek benefits
against this policy & should categorically seek benefits of only
one policy which cannot ba modified subsequently.

4.1 Dopes any portion of the services, works or goods offered
have any imported gontent? YES/NQ

4.2 If yes, the rate{s) of exchange to be used in this bid to calculate the local centent. Indicate
the rate(s) of exchange against the appropriate currency in the table below:

Currency Hates of exchange

JS Dallar

Euro

D_thers
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ENCLOSURE-15 To MDL Tender No: 1600000822, 96/10 Cu Ni Pipe & Copper Pipe ‘

Name of Bidder:
Address:
Contact Number:

o

emaifid:

Details of Authorised Representatlves; (Three Levels}
1lMame:
Desigration
Direct Landiine Number:
Mobiie Number: '

Email id:

2|Name.

Designation

Direct Landline Numiber:
Mobile Number:

Email id:

ZiIName:

Designation

Direct Landline Number:
mobite Mumber:
Email.id;

ol —
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Restrictions on top lsvel executives of Public Sector Enterprises {CPSES) joining private
commercial underlakings after retirement.

Board Level Executives

Board level executives DPSEs are ‘equired to secure a bond from the corcarned
eéxacutive al the Ume of hisfhey employmeny/retirementfresignation as Director in CPSEs
Far an dppropriale stm of maney payable by him/her as damages for any violation of the
restriclions having Tfollowing clause:

"No functional Director of the company inciuding the Chiel Execulive who has
refirediresigned from the service of the company, after such retirementfresignation. shail
accept any appointment or post, whether advisory or administration, in any dirm or
company, whelher Indian or foreign, with which the company has or had buslness
relations, within one year from Ihe date of retirement without prior approval of the
Government. The term retirerment includes resignation; but not the cases of those whose
term of appoiniment was not extaided by Governmenl for reasans other than proven
misconduct. The term 'business relations' inchides 'ollicial dealings' as well,”

Belaw Boarc_:l Level Exacutives

The following clause is included In the letter issued 1o executives (GM & ED) at the ime
of their superannuation: '

“As per the Govt. Rolicy on Manageiment of PSUs, Campany's execyutives kg up
employmeiil in the Frivate Sector / C(mnnercial Urganization In India, before expiry of wo
years from the date of their retirement are requirad 1o inthnate the henne of Enmplover to
MDL.” .
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MINUTES OF THE TWELFTH SITTING OF THE COMMITTEE ON PETITIONS

(SEVENTEENTH LOK SABHA)

The Committee met on Monday, 28 December, 2020 from 1200 hrs. to 1330 hrs. in
Committee Room 'D', Parliament House Annexe, New Delhi,

2.
Committee,
3.
4
5
B

—

LT3

2.

3.
4,
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PRESENT
Dr, Virendra Kumar - Chairperson

| MEMBERS
Smt. Anupriya Patel
Dr. Bharati Pravin Pawar
Shri Brijendra Singh
Shri Manoj Tiwari

SECRETARIAT
Shri Raju Srivastava - Diractor
Shri G.C. Dobhal - Additional Director

WITNESSES

kR Tk

MINISTRY OF DEFENCE
(DEPARTMENT OF DEFENGE PRODUCTION)
AND
MAZAGAON DOCK SHIPBUILDERS LTD. (MDL)

Shri Sanjay Jaju B - Additional Secretary

Vice Admiral Narayan Prasad - CMD, MDL

(N Retd.) _ _

Shri Hare Ram Singh - - HOD (Commercial-Naval Project), MDL
Shri Babu Setvaji Gakwad - MDL

At the outset, the Hon'hle Chairperson welcomed the Members to the sitting of the
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[The representafives of the Ministry of Defence (Department of Defence Production) and

Mazagon Dock Shipbuilders Ltd. were ushered in]

7. The Committee then took oral evidence of the representatives of the Ministry of Defence
{Department of Defence Production) and CMD, Mazagon Dock Shipbuilders Lid. on the
representation of Shri Yogesh Sarda alleging consideration of ineligible bidder, i.e., Mis Mehta
Tubes Ltd., by M/s. Mazagon Dock Shipbuilders Ltd., by awarding contract(s) and tender(s) for
procurement of Cu-Ni Pipes and Copper Pipe of Project P15B and other important issues
related therewith, The major issues put forth before the Committee by these withesses, were as

follows:-

i)

The present tender was for supply of Cu-Ni pipes and Copper Pipes and the value
of supplies of Rs. 22.50 lakh during the last 3 years along with completion

. certificate were sought under the commercial criteria.

MDL is having an established procurement system and sound mechanism for
grievances redressal and appropriate checks and balances for monitoring,
procurement and awarding of contracts and tenders as per the Purchase Manual
Guidelines. There is no report of malpractices in the organisation. Confinuous
measures for systemic improvements in procurement processes are being taken
from time to fime to improve transparency and minimise the ambiguity.

10 bids were received by Mfs. MDL in response to tender No. 1600000822 for the
procurement of Cu-Ni Pipes and Copper Pipe of Project P15B. Qut of these bids,
1 was rejected under the 'Categorical Rejection Criteria' and other nine bids were
considered as under the "Liable for Rejection Criteria,

The "Categorical Rejection Criterfa' stipulated in Clause 5(a) and 'Liable for
Rejection Criteria’ under Clause 5(b) are incorporated in the Tender document in
accordance with the Guidelines of Purchase Manual of the organisation,

The terms falling under the ‘Calegorical Rejection Criteria' are the basic
requirements of the Tender, viz., timely filing of tender on e-portal, submisslon of
EMD, acceptance of provisions of PPP model, Make in India and dealing with the -
debarred bidders, etc., which are applicable for-total compliance and are ‘non-
negotiable, Therefore, bids not complying the tender terms of '‘Categorical
Rejection Criteria, are straightaway rejected.

The terms falling undet the 'Liable for Rejection Criteria' are for the information,
obseivance, adherence, compliance to the Tender terms for which opportunities
are provided to the bidders/reconciliation measures are taken for acceptance of
the bids towards promoting the compefition and bringing economy in
procurement. Straightaway, rejection on the non-compliance of the terms under
the 'Liable for Rejection Criteria’ may likely to result into procurement o non-
competitive basis and may be classified restrictive also. Therefore, bidders are
informed in advance in respect of these binding conditions in the Tender and they



(vil)

(vil)

(ix)

are given optimum opportunity during technical evaluation to bring them techno-
commercially at par prior to opening of price bids.

The said tender is cancelled and scrapped on 17 Aug 2020 as L1 bidder M/s.
Mehta Tubes Limited formally informed vide e-mail dated 13.07.2020 about their
inability to accept/execute the order at quoted price citing the reason of increase

- in price of raw material.

The work of the Project which is already under progress has not been hampered
due to cancellation of this Tender as the same was meant only for additional
requirements.

Ernest Money deposited by the M/s. Mehta Tubes Limited has been forfeited and
the said Firm will not be able to participate in the Tender process for the next 3
years.

8. After hearing the views of the representatives of the Ministry of Defence (Department of
Defence Production) and CMD, Mazagon Dock Shipbuilders Lid., the Committee expressed
their views, as under:-

There is need to imprave the entite Tender process system which is reqmred to
transparent by scrupulously following the tendeting process as enumerated in the
General Financial Rules-2017.

Tender pracess should be in a digitised form to the extent possible to avoid any
criticism.

There should be a provision of strict action against the firm who has been
awarded the contract and later showing their inability to execute the order at the
quoted ratefprice.

[The representatives of the Ministry of Defence (Department of Defence Product ron) and

Mazagon Docik Shipbuilders Lid, then withdrew]

9. A copy of the verbatim record of the proceedings of the silting of the Committse has

been kept.

The Committee, then, adjourned.

*** Does not pertain to this Report.
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Appendix-if

MINUTES OF THE FOURTEENTH SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

The Committee met on Monday, 8 February, 2021 from 1130 hrs, to 1230 hrs. in Committee Room
"C', Parliament Mouse Annexe, New Delhi,

PRESENT
Dr. Virendra Kumar : Chalrperson
MEMBERS
2. . Shri Harish Dwivedi
3. Shii Brijendra Singh
4. Shri Marioj Tiwari
. Shri Rajan Vichare
SECRETARIAT
1. Shri T. G. Chandrasekhar - Joint Secretary
2. Shri Raju Srivastava. - Director
3. Shri G. C. Dobhal Additional Director
2. At the outset, the Hon'ble Chalrperson welcomed the Members to the sitfing of the Committee.
3. The Committee, thereafter, took up for consideration the following Draft Repotts =
(i) T ki dekeste ek
(n) Rk Wk fws LT
(iii) ks . **ﬂ'l b LT Rk
(iV] R Wik E T . Wk

(v)  Report on the representation of Shri Yogesh Sarda alleging consideration of ineligible
bidder, l.e., Mfs. Mehta Tubes Limited by Mazagon Dock Shipbuilders Limited by awarding
of Contract(s) and Tender(s) for procurement of Cu-Ni Pipes and Copper Pipes of Project
P15B and other important issues related therewith; and

H Fefek TR RER RER
(v)

4, After discussing the above mentioned Draft Reports In detail, the Commitiee adopted all the six
Reports without any modification(s). The Committee also authorised the Chairperson to finalise the Draft
Reports and present the same to the Heuse.

The Committee, then, adjourned.

*** Does not pertain te this Report.

— g






